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XNTRODUCTION 
2, tb Chaitllb~ll of the PubSff Accounts Commftke as autbolrbed 
thefommftkc?, do prereat on their behalf this Hundred and 

W t p - n i n t h  Report (Fifth h k  Sebba) on paragraphs relating to 
Mlnf8- of E d ~ c s f f ~  ond Social Welfare included in the Report 
oi the Comptroller and Auditor General of India for the year 1971- 
72, Union Gavllrnrnent (Civil) . 

2. The Report of the Comptroller and Auditor Cenerd of M a  
for the year 1971-72, Union Government (Ciurl) wrs laid on the 
Tablc of the H o w  on 18th April, 1973. The Committee examined 
paragraphs relating to Ministry of Education and Social Welfare a t  
their sittings held on the 10th Augurt, 1973 (AN) and the 21st 
Scptmbm. 1973 (FN). The Committee considered and fina1i.d this 
Repart at their sitting held on the 22nd April, 1974. Minutes of the 
sittings form Patt 11' of thc Report. 

3. A statement showing the summary of the main conclwionatl 
recommendations of the Committee is appended to the Report 
(Appendix IV). For facility of reference these have been pr int4  
in thick type in the body of the Report 

4 Tho Committee place on record their appreciatron of the 
assistance rendered to them in the examination of these Amunts 
and Audit Paragraphs by the Comptroller and Auditor General of 
India. 

5. The Committee would a h  11ke to express their thanks to tbe 
aka of the Wnistry of Education and Social Welfare for the 
cooperstion extended by them in giving infomtion to the Com- 
mittee. 

JYOTIRMOY BOW, 
Chainncwr, 

Public Accaunta Committm?. 



camrr5BI 
MMfSTRY OF EDUCATION AND SOCIAL WELFABE 

1.1. Tb School of Planning and Architecture (known as School 
of Town and Country Planning upto October 1959) waa cstablSsbed 
.in September 1956 as a registered society with the main object ot 
conducting of training and sponsoring and undertahg 
reseo~ch on rural, urban and regional planning, architecture, land- 
scape architecture and allied subjects. The School is Ananced by 
the Central Government During 1970-71 grants paid were Rs. 18.m 
lakhrr recurring and Ra 1 40 lakhs non-recurring. 

1.2 Chvemrnent decided rn May 1963 that prtvate practrce (whe- 
ther in the nature of mnsultancy work or same other type of work) 
should not be permttted to the staff in amy Government institutim. 
However. to enable teachers to keep pace with the scientfAc:khno- 
logical advances tahng place In their respective fields and to fm- 
prow their profesronal competence. tnst~tutrons cuuld take up 
cansultaney work and entrust it to selected staff members enjoying 
the confidence of the client The fees received were to be credited 
to the funds of the rnatitutions and the  staff actually doing the *port 
were to bc p l d  honorarium not exceeding two-thirds of the 
rccF3ved The rules of the School of Plonnmg and Architecture at  
that time allowed pnvate consultancv work. wrth tbe pcrmtsion 
d the D t r t ~ l o r  of the School, wrthout any Itmlt on income fimm 
fecs The School was d ~ r e c t d  tn June.  1963 to amend ~ t s  mles, to 
d o r m  with the dcciamn of Government Instead of mending 
I& dm, thc School submitted a memorandum to Government in 
Fdmwry 1- for rllowing its stafT to continue to undertake pri- 
vate consuliancy work The All Indtn Councrl for Techmcal Educa- 
tron whlch wca conskhng the mattcr recommended in April 1972 
that, private c ~ ~ l t a n c y  work should be allowed to tbe sk l?  of tb 
Wd, but rf WF mwmc from fess exceeded the basic emolumtnb. 
~lldcw net Income should be prid b tb Ekid 

c m k r  a fund with NCh irrcomt for .ra?UuQt pro- 
m, ~ r c h  fellowrhipr etc. Thas I'ICICOmm(hndll- 
rut1 -14jem~m of C f i v t m e n t  (Jaw 1973). 



1.3. Za tho maantime, tho school ccmtinued to permit ib at& 
to undertake private wwk. In January 1985, the rub# 
were amended to limit the incaans fraan conuultrncy practice to the 
gmw incone not excsediyl twlce the sPtary if the penon rmrln- 
tained an otilCg for consultancy proictice, or to tbo gKm9 inaolm 
not exceeding the salary in the year if he xwxfived fee as e retainer 
or received salary by associating himself in an ertabusbment oilice 
of professional practice. The rules also permitted the Mrecbr ta 
entrust ronsultancy work received by the School to a of 
the staff and to permit him to enter into agreement dlnnztly with 
the client. During the years 196586 to 197G71, the Mrector and 
members of the stair received Rs. 13.30 lakhe~ (R8. 2.M 1akhs tot 
Mtutional consultancy and Rs 11.15 lrkhs for private d- 
tamp) as fees for such consultancy work .asp shown below: 

R$. 
fm Iskhr 

1.4 The amounts received by the Director and slch member cyl 
tbestdoftheSchooSare$lowninAppaLdixXU. OitbaRcport 
of CkAG for the year 1971-72-Union Govcmment (Crvil). Had 
Govenuntnt" decision of May, lQ63 bem tmpJ~m~ntcd, ILL 450 
lakhs wt of ILr. 13.50 la* would have been payable Pa thc Schod. 
[Paragtoph 41 of the Rcpolt of W G  for the year 1071-WaQI. 

Cavlrraa~a~t (Civil) )I. 





lhey were a h  wncarned with tb qmti00 whethi  thcy W 
reeognfse this instltutiap under-thclr own charter. They found that 
thin Institute had dme good w a k  md they gave yecognittam for 5 
ytus, which, I believe, b the normal perlod for whlch thay giw 
recognition, subject to M e w  every 5 yeus. I think Ue period 
of the Anrt 5 years is still running. This in what I have bean abla 
to &Id out about the evaluation that h been carried out" 

1.8. The Director of the School Jtrtcd t h t  the Vljlttng Bwd of 
the Cornmanwealth Asleocietnwl of Architects had a nominee of the 
All Iadia Bwd oi Technbl Stdm in Architcctum and R a g l o 4  
Planning as a member and .lea a member of h e  Indian Institute ol 
Archiects 

1.9 The Visiting Bwd appointed joinUy by the M a n  Imtilute 
d Archltsrts and tbe Commonwealth Aaaocration ot Architect# 
whkh was invited to inspect thc Dcputmcrllt of Archltwhm of rh. 
Shoo1 dunng Sqtembw. 1910, in paragraph 903 of theit Report 
had obaervnod: 'There is very Uttle organism! m a r c h  In the 
School by staff and studcnta and we would recommend that the 
S e b l  see if this can be expanded T h w  could an a ~ d  to the 
production of text books mendon4 above" 

1 10. Tbe *9cbbd of Phnmhg m d  Arrhilaturt w a  a~bM&hd b 
-, 1)51 as 8 M l c t e d  8 d @ t J .  rEtb tbs mda ob)sc( d 
caadwtbg corvw~ al trJPimg .ad rpomdmg d ua&rt.kiag re- 
war& a d. mhn e d  rwio-1 ptnniag, ~ f t ~ o r e ,  LEnd. 
stape a r e ~ r c  .ad tUkd mbkb.  Tkm TaaPflbooS b, h a n d  by 
tbc Ccatrrl Cc~q(rapstllt. Tb+ Govcnrrrvat -1 bad Iasrraul 
lroa I&& 1CQ Wtb. ia 1- to lh 31 W WKhr &J lm-73 Th. 
l r r a Y r p e i d t o h w W f r o r $ l ~ ~ t b e c d d l t 7 % ~ * g r s -  
g&e &; 116% bLbr ( r m r r b #  Em lDgl I i L b  .ad mm-rsrorrbl 
kttO7hkbr) .  T h 6 ~ h ~ , a r n u n d r c w l d m O n N ~ ~ b j r 8  
!bard d wtraarr .I t h  &cldy .  bat wbo!dl lhuMd d mh- 
t.iacldby* Gbwammmtaf b4l.db.tp16~llli&th6.1- 
-VQ coat& .I tb d lSIrrr~ol ud Baki Wd- 
fua 

1-11. Tat W t b g  Bwrd a)).l.tJ )*btly by &ha brUu Ilsrl#rL. 
d d w d t e & m I d I & 6 ~ l u L ~ k W I . 1 A V C W -  
~ ~ i n * t b d u ~ t ~ s ~ q # r t a r m d d A r c y 1 . C t ~ r r J ~  
r k r l & p o i . l : ! k p h m b e r l 9 Y @ ~ I k n , b v c l r l r u t d . ~ -  
d ~ i a r b 1 ~ ~ . . 1 ) ) ~ 1 ~ 1 d . ~ t d ~ ~ l j m d @ @ ~  
~ ( ~ i l t k ~ ~ ~ ( ~ k m b b . ~ ~ .  W d k  
aI~1tofk$*a(isxtbocrkru*tkmlbnrcl*= 



1.19. According to Article 2(vii) and (xxii) of Memorandum of 
Alsociation, the Society is vested with the followin& powera:-- 

to determine the number, order and grades of pay of posts, 
to creak. suspend and abolish the posts, and to fix the 
emolumentr and krms and conditipna of service of the 
employees of the Society and to fix sped1 terms where 
rcqulred, 

(b) lo make such rulwl and bye laws as it nay,  from tune to 
time. e~mider  tn bc ncccary for regulating the managc- 
ment of the School and the affairs nt the Society. 

1 14. The Board of Governors o! the InstitLlte is vested with the 
fdlowing powm under Rule 11 (1) and (ti) of rhc Rules and Regula- 
tions of the Society. - 

(13) the b a r d  Aall have the management of dl affairs and 
hurdrr of the ScKliety and shall have the authority to exer- 
&K a11 the powers of the Society provided always that 
the Board shall have no greater powers in the matter of 
lnrpndlture from the funds of tho Society than the Caw- 
emment of India 1hemselvt3 pomi?~~  In respect of expemii- 
ture from public funds. 

(b) the Board rhnU have power. with the sanction of the Gov- 
ernment of India to make auch byelaws as they shall 
lhhk proper for the preparahon and sanction of budjpt 
adtmrkcs, the sanction of expenAtum (enter into contracts), 
the investment af the funds of the Society and the sale or 
alteratSon of auch invcertment and any other purpose that 
may be n@ceasaq 

1.18. Tbe St& Servicc Regulations were appmved by the Board 
d Oovsaaon, at itr meting held on 7th March, 1957. Under these 
R4g&tlanr, the marhers of the teaching and research staff rarr 
pannitted Lo uadertake roasultancy practice in accordance with tbc 
r o l r W b & ~ ~ c h c ~ o l G o v ~ m f m m t l m o t o U m e .  Rb 



"2.10. A member of tht staff ot the School ohm &wb hb. 
whole time to tbe &a ot the School udl ball no( eqg- 
age, directly or indirectly, in any trade or busbells or in 
private tuition or any other work which may hkntanz 
witb the proper dkharge of hb duties. The prohibition 
herein contained &dl not apply to the work undertdcm 
in connection with the examinations of Universities, Iasti- 
tutes or Public Service Commissions or consultancy prac- 
tice undertaken in accordance with the rules Md down by 
the Board from t imk to time." 

1.16. The h r d  of Gavernors, at its meeting held on 29th Dcccm- 
ber, 1959, lajd down the followiqg rule governing consultancy prac- 
tin by the members of the staff of the School: 

*?"he Board approved that the Dirrctor may permit the m e  
bers of the teaching and research staK to engage in pri- 
vate consulting practice and to accept the fees to the limit 
of gmss income not exreeding the salary in a year. 

Tfre Board decided that the questton of waiving the crcdlt- 
ing of the 20 per cent of the gross income to the School 
Funds may be examined with r e k e n c e  to the relevant 
rules." 

L I T .  The above rule was laid down Cmmedlately Pirer a e  Depart- 
ment of Architecture of tbr then Delhi Palyterhnic watr, mtegratsd 
with the School and the School was renamed as the School of Plan- 
ning and Axchitettura 

LlS. The Board of Covemars, at its meeting held an 12th 
Feb~wry, 1- mvlcwed the Niles in respect af private prwticz and 
decided as below: 



' 
to his k_lrowledgb pad cxprfsrtce, 80 tbat he could be m 
dfectlve teacher. Private practice should be so undertaken 
that the code of conduct of the teacher is not a U e d  into 
question." 

1.10, Accordingly, the Board of Governors adopted the following 
mmlutian on 12th February, 1882:- 

"RdraluNon No. 53: That (i) subfact to review of the decision 
af Board in the light of the decibioo of the Government crf 
India regarding privah practice, the Director be authoris- 
cd b permit member8 of the teaching and research st& 
to engage in privak practice and to amept the fe% thereof, 
after scrutiny of the nature and number of jobs to be ac- 
cepted by the teachers; (li) the membem of the teaching 
and research staff be required to aecbt a portion of the 
lncome aarncd from private practice to the School, as do- 
termfad by the Dlnctrzr, in case any facilities of the 
Srhool are uti l~sed by them; and (ili) the Dimtor be re- 
qucsied to report to the h a r d  period~cally on the private 
practice undertaken by the members of the teaching and 
research staf?.*' 

1.20. The School regulated the mnaultancy practice by the mem- 
bers of the strf! eccnrding ta the above dccislons of the Board. TUI 
thcn. tlm Schml did nnt have any scheme of institutional mnsultancp 
practice. All the mnsultancy practice was by individual members 
of the staff as regdated by the above decisions of the Board. 

1.21. The Mrnistry of Finance (Department of Expenditure) ism- 
ed ib hhnomndun No. F. ITW-E. I?(Bl/tB, dated the 6th May, 1963, 
rqphtlng private consultancy work by the atiff of Government i d  
tutianr The instructions wntained in the aforesaid OfPlce Memo- 
randum of the Ministry of Finance ur reproduced below:- 



cd cases referred to in paragraph 4 below, be permitted 
to any member of the staff in m y  Government Institution 

3. ThE purpoaK of pennitthg private practice to officials. uir. 
to enable them to keep pace with the scientiflc/technolo@- 
CP1 advances that are taking place in Lhhcir respective Adds 
and to improve their profassionel competence, can be sew. 
ed by the knstrtutlon concerned itself takirq up the con. 
sultancy work. The following prorvdure m a y  be adopted 
in such cases of instJtutiona1 consultancy: - 

( i )  The institutions taking up the consulSanry work w U  en- 
t r u s t  the work to selactcd st& members; 

(ii) As far ns possible, the staff m e m k n  t~luctr?a for the work 
sh,>uld have the mnA&nce of the client; 

(11i) The fees rtxervrd for rendcnnl: the .cunaultrmcy work 
will be credited to the funds nf the inrrtituttnn; 

( ~ v t  The mstitution !nay mctton  suitable hunorarium to the 
members of the &iff whu actually execute the work 
Th? honol~rium shju?d tff fixed hawing mgrtrd to the  
nature of the work, the amount of time spent un i t  and 
thri extent of far&tm provided try the instrtutian far 
the work But the told amount of honorarium paid to 
the rncrnberlr rrf thc stolfl should not c y x r d  2pnk d 
(he wtal m l v e d  for th*. work by the Irulllution, 



ctod' should be regulated according to the rules already in force, Tha 
Board considered the report of the Committee on 9th March, lssl 
and reiterated that indfvidual private practice in architecture, dvll 
engineering and town planning urcs absolutely necessary for enabling 
the teachem to be live and creative and derided that the D i r e r  
of the School and Shri . . ., Member, Board of Governors should 
prepare (1 memarandurn for submission to the Government of India 
to review the decision regarding institutional cotllrultancy work. The 
rncrnorandum was approved by the Board s t  tts meeting held on 5th 
January, 1965 for ~ubrnisrrloa to the Govcrnmcnt. (Appendix I) .  
The momorandurn was submitted to the Government in February. 
1965. 

1.24. The Rnard dm dEclded that pending the  consideration of the 
memorandum by the Govenunent the following procedure in respect 
of conlrultancy practice should be followc?d: 

As and when ronsul2ancy practice IS taken bv the School 
end entrusted, by the Director of the School, to a member 
of the &aching and research staff, who shall have the mn- 
fUJmce of the client, the Director of the School. may per- 
mit such rncamber of the staf? to enter Into agreement 
directly with the client; 

(b) I t  the cht-t. npproech the members of tho statX duectly, 
~ 4 t h  the job of mnsultu3cy practice, the members of the 
ataft bP raqwred to indicate to the clients to address ti?& 
requests to the DinecEor of the School with tbe details of 
jobs to be done and the nune of the member of the lrPR 
whf) n h d d  be entrtsrted with the lob; 

(c) Thr Mroctor of the School be required to consider all im- 
pIicatfons of the praposals so received and to scruthbe 
the qualitative aspects of each of such jobs and the qum- 
tity of mnsultancy works already entrusted to the mem- 
ber of the s t d ,  before dsciding b entrust job of d 
tpbq pnsct~ce to members ot the M. 

(d) On deciding b entrust thc worL to a member of tbs M 
of the Scha61. the Director of the School m y  pcantt sudr. 
member of the ac.A to enter into agreement with tb 
dknt; 

(el The mombarr of the M. be tpquSnd, in case, any W- 
tlw ai the &bod am utillwd by them, k, adit a pattiwb 
af * incamfi earnad irom cpasultpncy pr.ctlscc k, thQ. 

rhn+l, .I d%OQnnlnd by * - of the Scbocrl; 



(f) If a member of the stafe accepts jobs of consultancy prac- 
tice, other than those entrusted by the Director of the 
School, such acceptance of consultancy practice, be treat- 
ed as breach of conduct by the member of the staff, liable 
to disciplinary action. 

1.25. The above revised procedures were incorporated in the Staft 
Service Regulation 2(10) . 

1.26. As regards applicability of the rule to engage in private 
practice in Commonwealth Countries, the Visiting Board had the 
following to say in para 3.02 of their Report:- 

"We must make a mention of one unusual feature in Delhi 
which is the right of staff to engage in private practice. 
In Ind~a this is uncommon and is rarely permitted to staff 
on university te rms of service. Hence the advantage of the 
present status of the School as a registered society with 
a degree of independence from the constructive effect of 
certain regulations applicable to staff on conventional uni- 
versity terms. We wish to bring out that the unusually 
high quali? of the teaching staff in the Delhi School f8 
in our opinion directly related to the opportunity to en- 
gage fn practice. It is the general rule to allow this in 
most Commonwealth countries and it encourages a very 
desirable mobility between practice and teaching, i t  keepa 
the teaching aector up to date with rapidly changing tech- 
nologies in the best possible way and St @vesr a reality 
teaching whkh we have haud may be I~cMng in m e  
of the other Indian Schablm of AfCblttWtWe. We hW0 
veq much that this participation by teaching auR in pwr- 
We will c~nttnue undSawbd, uui understand t b t  if tbe 
Sctwwsl mrwm to ' d m  university' -tuft It n d  not brlr 
dhsturbe&" 



1.27A. The Committee desired to know the names of Institutes of 
Technology and other bodies (viz. Council of Scientific and Indus- 
trial Research etc.) which have not implemented Government deci- 
sion that private practice (whether in the nature of consultancy 
work or some other type of work) should not be permitted to the 
staff in any Government institution. In a note furnished to the 
Committee, the Ministry of Education have stated: "The Consultan- 
cy Practice as followed by the Indian Institutes of Technology, 
Delhi College of Engineering and Council of Scientific and Industrial 
Reseaxh is given below: 

I .I.T. Kharagpur . . . Consultancy is on institutional basis under certain con- 
ditions. so0:, of the savings after deduction of 
mst of materials and services, if any, utilised from 
the Institute's resources is given as remuneration 
to  the staff who hqve (lone the work ?nd the re- 
maining 50°:, i~ transferred to Development Fund. 

Cansultancv i s  on ins~itutinnll level ;vhere institute 
materials and facilities nre utilized and the honorarium 
that in  distributed among those who execute the work 
is less than SO q!, of the nct amount. available after 
meeting a\\ the expenditure includivg overheads 
water, clcctricity charge?, cost of matetials and 
the like. This is considerah1y lers than two-thirds 
of the total fees reccived from the parties. 

In the case of consul~nnq work not involving 1s~~- 
titutc facilities the I n 4 t u t e  appmvm payment to 
the staff rncrnbcr m S r d i  mcmhcrs concerned 8 f  
90 ",, of thc amounr m i v d  m f m  dcductiw 10% 
towardr o v n h d h  c~edired to the In~tituIe. 

Gmrultancy IT under ccrtmin mnJitions: 
I~uriruri~mul bocci : 50 the s~ving 'i.c. the amount 

1-f fec m i n i n g  afrn drduaion of apmrcl cast of 
mutrin1.r nc.' is  d v c n  as r m u a r r a r m  to st& md 
*t\tc\tnts who hove ~ C M C  the work and the rmuhiug 
so '.. equally distrihurd rmnag rhc n.fl Bcadir 
Fund. and Studcntr Wclfore Fund. 

1d:ir.rirjlol b j :  2 '$rJ of the fcrs is shared by the 
w&m n r d  t 3rd i* cmfirtd to the Iasricute. 

In c m  whcrc  ure of q 
mack, the Imdturr after "27" U&Q br %c rhc'o*hsrrb qcovcr  F . h  



50% of the consultanry fee and the balmate is die- 
cr~buted between the various membem of the staff 
engaged in this work. In cases where no equi - 
ment clr facilities in the Institute are utiliied, &e 
Institute retaina r/W of the fees, the balance being 
available to the persons involved in the consultancy 
work- 

Dellu College of Engineering . Government instructions are followed. 

Council of Scientific and In- Government instructions are being followed for con- 
dustrid Research. sultancy services being rendered by CSIR h b o -  

ratories, 

1.28. The Committee enquired how i t  was that in the case of ,this 
School Government rules were deviated from in so far as private 
consultancy work was concerned, to an extent which seemed absolu- 
tely impermissible. The Secretary, Department of Education, stated: 
"I am not holding a brief for the kind of thing that has happenad. 
I would like to make that very clear. The only answer I can give, 
on the basis of the facts that have been furnished, is that, when a 
decision of the Government had been laid down, globally as it were, 
for all institutions of technology under the Government of India 
this particular institution had. what it cansidered, its reservations 
based on practical ddliculties and they have been discussing this 
through a whole gamut of expert bodies and expert groups and so 
on and they have been coming up with the matter. I believe, the 
rerervations in their mind have essentially been, as I have been told. 
more than anything else, on the issue of what happens to the Insti- 
tute if you depart from the prevailing practice. Will the Institute 
be eble to retain good enough men for its teaching faculty? This 
has been at the back of their mind, as a purely professional crite- 
rion and as a purely academic criterion. That is the basis on which 
they have been working on this." 

1.29. Asked to state when the matter relating to consultancy prac- 
tice by staff of the School was referred to the All India Council for 
Technical Education and whether the reference was for this School 
only or also for Institutes of Technology, Council of Scientific and 
Industrial Research etc.. the Ministry in a note furnished to the 
Committee, stated: "The Chronological history of the ca3e leading 
to the recommendations of the All India Council for Technical Edu- 
cation on consultancy practice by members of the Architectural 
schoo!s on 22nd April, 1972 is given below: 

(i)  The Architecture Board which is a Standing Committee of 
the All Council for Technical Education at  its meeting 
held on the 4th August, 1962, recommended that a Seminlk 
on Architecture Education be organised with a view to 
studying the problem of falling standards and suggest 
ways and means for improving standard nf architectural 
education. 



(ii) In pursuance of the ,a.bove recommendation ,of the Board 
of Architecture, a Workshop on Architectural Education 
was organised under the auspices of the Board 9n the 22nd 
and 23rd March, 1965 at New Delhi. 

(iii) The objective of the Workshop was to evaluate the pro- 
gress of architectural education during the last 10-12 years 
and to determine if the system so far being followed in 
the country needed to be modified to meet the changing 
needs of the country. 

(iv) The Architecture Board at its meeting held in July, 1966, 
considered the report and recommendations of the above 
Workshop on Architectural Education. The Board ap- 
pointed an implementation Committee to examine the 
recommendations made at the Workshop and suggest defi- 
nite measures for the improvement of Architectural edu- 
cation in the country. 

Implementation Committee 

(v) In hlarch. 1967, a joint meeting of the Heads of Architec- 
tural Institutions and the members of the Implementaticul 
Committee was held to discuss the various aspects of the 
recommendations of Workshop for the develoument and 
reorganisation of architectural education. The JGnt Com- 
mittee was of the firm view that teachers in Schools of 
Architecture should undertake professional work to im- 
prove their teaching capacities. The Committee recom- 
mended that rules of co,nsultsncy practice followed by the 
School of Planning and Architecture, New Delhi be adopt- 
ed at other institutions. 

(vi) The recommendations of t h ~  Joint Committee were con- 
sidered by the Board in March. 1967. The Board expressed 
the view that professional w ~ r k  of teachers of architectu- 
ral institutions has to be reorganised .as an essential re- 
quisite which would enable the teachers to carry out their 
teaching duties satisfactorily. The Board desired that 
Implementation Committee should drak  up general rules 
for consultancy practice for teachers in Architectural 
S c h d .  

(vii) The Implementation Committee set ur, a sub-committee 
to consider the matter and frame rules for consultancy 
practice by teachers of architectural institutions. The 
Consultancy Practice rules were framed by the Committee 
and these were endorsed by the Board at its meeting held 
on the 8th January, 1971. 

1.30. The recommendations elf the Architecture Board regarding 
the Consultancy Practice were placed before the All India Council 
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I for Technical Education a t  its meeting held on the 22nd April, 1972, 

which endorsed the general principles enunciated by the Board to 
permit the staff of architectural schools to undertake consultancy 
practice and commended this to all State Governments and architec- 
tura! instituions. i 

1.31. The recommendations of the Board endorsed by the All India 
Council for Technical Education related only to the Schools of Ar- 
chitxture, not to other Institutions." 

1.32. The recommendations made by the Architecture Board and 
later endorsed by the All India Council for Technical Education in 
1972 regarding Consultancy Practice for the teachers of Architectural 
Schools as furnished by the Ministry, are given below:- 

"1. In the modern fast changing techniques of construction, 
a teacher in an architectural school loses touch with the 
latest development unless he engages himself in profes- 
sional practice. The teacher should, therefore, participate 
in practical work and be a 'live' teacher. All staff mem- 
bers in the architectural schools should, therefore, be given 
an opportunity to have consultancy practicd provided such 
a practice does not interfere with their normal duties. For 
the purpose, i t  may be ensured that the stair member puts 
in required amount of and extra curricula hours of work, 
if any, as may be fixed by the Head of the School. 

2. Before accepting the professional work, the staff member 
concerned should take the permission of the Head of the 
School giving job description and details of the work r~nder- 
taken. At the end of the year. the staff m e m b ~ r  should 
also submit to the school a complete statement nf the work 
undertaken during the whole year alongwith an audited 
statement of account or income tax certificate for the work 
undertaken. 

3. Where consultancy practice is not available, the school con- 
cerned should make every possible effort to obtain Institu- 
tional Practice 

4. The income derived from consultancy practice by the st& 
member for undertaking the work either privately or 
through institutional practice may be governed by the fol- 
lowing rules: - 

(a) If the net income from consultancy practice is less than 
or equal to the basic emoluments of the staff member 
concerned, he need not pay any of his earnings to the 
school. 

(b) If the net income exceeds the basic emoluments of the 
staff member concerned, he should credit one-third of 
the extra net income to the school. 



5. The income derived from consultancy practice be credited 
to a separate fund and be utilised for the welfare pro- 
gramme of the school such as research fellowships, stu- 
dents amenities etc." 

1.33. Asked to clarify how the net income of the school staff tak- 
ing up consultancy work contemplated in the recommendations of 
the All India Council for Technical Education was to be determined 
the Ministry, in a. note submitted to the Committee, haev stated: 
"The guidelines approved by the All India Council for Technical Edu- 
cation do not prescribe the manner in which the net income is to be 
calculated. The Government of India have not yet taken a decision 
in respect of the recommendation of the All India Council for Tech- 
nical Education in regard to the applicability of the recommendation 
of the Council to the School of Planning and Architecture. I t  will 
arise only in case it is decided to permit the staff of the School of 
Planning and Architecture to undertake private consultancy practice." 

1.34. When the attention was drawn to the fact that out of the 
income derived by the Teaching Staff from consultancy practice no- 
thing had been credited to the Institution, the Director, School of 
Planning and Architecture, New Delhi, stated: "I would like to go 
a little bit more into this 113 and 213 business. Of the money receiv- 
ed as consultancy fees, the money one individual gets out of it would 
be approximately 213. Now, if one third of this money is to be paid 
to the ~nstitution, then, to manage the design and execution of the 
building, in the rest of the amount will be very dimcult in institu- 
tional practice unless the institutional fees are one-third more to 
make up. No client will pay more than the stipulated amount by 
the profession. Immediately you take away one-third of his fees, 
it becomes very difficult for him. There are many, many difEcul- 
ties in operation. If we do a thing like this, we will be left with no 
institutional practice at all; nobody will come to the institution." 

1.35. The Committee enquired whether Government have taken 
any ,decision on the recommendations of the All India Council for 
Technical Education. The witness stated:' "No decision has been 
taken so far. This recommendation is still under consideration. As 
of now, the 1963 decision is a continuing decision; we have not taken 
a different decision arising out of the All India Council's recommen- 
dation." 

1.38. On being pointed out that a few people were making money 
in a manner which the Audit did not think fair and it was for the 



Gwernrnent to take quick decision over the matter which was hang- 
ing fire since 1963, the witness explained: "I presume what must 
have weighed with the Government finally in not doing more than 
continuing with their reminders must have been the alternative 
options. This is what I can presume. There could be two possibi- 
lities-one is you clamp it down willy-nilly. The other possibility 
is you could deny them funds which meant closing down which would 
have been even less agreeable alternative. This is the basis. On 
the one hand they kept reminding them as to the need to conform; 
on the other hand. they went on discussing the question through the 
various groups. On merit, it was still open to come to a different 
conclusion. This seems to have been the case.. . . . ." 

1.37. The Secretary, Department of Education, further stated: 
". . . .we may be faced with a large number of people leaving the 
Institute unless we arrive at a suitable solution. Where it is possi- 
ble for us to keep talented staff, we should do so in the interests of 
the premier School. We have to build it up as a premier school in 
the country and we would be having a setback unless we have a 
formula for retaining the talented staff and for attracting talented 
staff to the school." 

1.38. The Committee asked whether the fact that members of the 
staff were receiving fees on account of consultancy practice without 
paying anything to the funds of the School. was formally brought to 
the notice of the Governor Body of the School by the Executive 
Head, who allowed the staff to accept consultancy work. The Direc- 
tor of the School replied in the negative and added: "As an em- 
ployee of the Board, 1 carried the decision of the Board. The Board 
was aware of the Government rules but allowed individual practice 
because otherwise it would have been disastrous for the institution." 

1.39. In reply to, a question as to what Government was doing all 
these years, the Secretary, Department of Education clarified: ". . . . 
Government have drawn their attention again and again. The cor- 
respondence is there. They said they were discussing this. But I 
am not in a position to defend it. I am not here to defend it." 

1.40. According to Audit para, the Director and members of the 
staff of the School received Rs. 13.50 lakhs (Rs. 2.35 lakhs for insti- 
tutional consultaney and Rs. 11.15 lakhs for private consultancy) as 
fees for consultancy work during 1965-66 to 1970-71. The position 
in this regard for the years 1971-72 and 1972-73 break-up of the annual 
salarly and annual gross income (fees) received by the 24 members 
of the faculty as furnished by the Ministry is as under: 



Satelnent d ~ ~ ~ ; i n ~  the annual salary and Annua! Gross income (Fees) received b y  the Twenty-Four Members 
of the Faculty.of the school of planning and Architecture. New Delhi for 1971-72 and 1972-73. 

(Rupees in Thousands) 

1971-72 1972-73 - ---- ---~---- 
S .  Name of member cf Faculty Annual Annual Gross Income Annual Annual Gross Income 
No. -- 

Gross Instim- Individual Total Gross Institu- Individual Total 
Salary tional Practice Salary t i ~ n a l  practice 

Practice Pran ice 

I Professor . . . . . .  33 3 8 . . 38 33 30 . . 30 

Departmmt of Arcln'tecture 
2 Professor . . . . . .  20 . . 101 101 20 . . 1 I I I I I C1 

4 
3 Professor . . . . . .  18 . . IOI 101 I I . . I I I 111 

. . .  . . .  8 Shri 15 2 . . 2 I 6 . . . . 
. . . . . . .  g Shri 15 3 . . 3 16 . . 4 1 

. . . . . .  so Shri 17 . . . . . . 17 . . I c 10 

11 Shri . . . . . .  17 . . I I '7 . . I I 





1.41. The procedure for the procurement and allocution of consul- 
tancy work among the members of the staff of the School as indicated 
by the Ministry in a note furnished to the 'Committee is as follows: 

" (i) As and when consultancy practice is received by the 
school, the Director assigns the consultancy practice to a 
member of the Faculty, who has the confidence ot; the 
client. The member of the Faculty is permitted to enter 
into agreement directly with the client. This type of con- 
sultancy practice is not institutional consultancy practice 
but is individual consultancy practice obta~ned through the 
intermediary of the institution. 

(ii) The clients approach the members of the Faculty who 
obtain the permission of the Director for acceptance of 
the jqb of consultancy practice. On obtaining the permis- 
sion of the Director, the members of the Faculty enter in- 
to agreement directly with the client. 

(iii) All jobs of consultancy practice are scrutinized by the 
Director, bearing in mind the utility of experience to the 
teaching assignments of the members of the Faculty. 

(iv) The Director after scrutiny of the quantity of consultancy 
work on hand with the members of the Faculty, decides 
either to permit or not to permit further acceptance of the 

jobs of consultancy practice." 

1.41. Referring to the existing rules of the School allowing staff 
to take up consultancy work, the Secretary, Department of Educa- 
tion stated: "As far as the 1963 decision is concerned. I find some 
criteria had been laid down. I t  is true that it had not been followed 
in all respects by the Institute. According to the decision, once you 
grant that the consultancy is accepted and operated by the Institu- 
tion then the parameter of such kind of activity is that the Institu- 
tion taking up consultancy work will entrust the work to selected 
staff members. They have to find who are the best members. I t  
could not be said that it must be done on an equitable proportionate 
basis. I t  has to be done on selective basis.   he confidence of the 
client has to be guarded. The fees received for doing the consultancy 
work will have to be credited to the funds of the Institution; this is 
on institutional arrangement and that has not been done. The Insti- 
tution may sanction suitable honorarium to the members of the staR 
who actually execute the work. Honorarium may be fixed according 
to the nature of work, but the total amolunt of honorarium paid to 
the member of the staff should not exceed 213rds. An important 
thing is that there is no ceiling prescribed he- about the total . 



amount which the individual selected member of the staff could have 
earned, even under the institutional arrangement; it does not matter 
really whether he retained 1!3rd or 213rd depending upon the work 
load, the selectivity and the assignment of consultancy to the best 
judgment of the Head of the Institution. If he feels that it is good 
for the Institution no ceiling is envisaged here." The witness added: 
"Even now, there is control on the amount of work which is being 
carried out by the individuals. The figures show many times more 
than would actually be the fee. We have gone into it; the fee is not 
excessive of the capacity of any architect." 

1.42. The Committee were informed during evidence that the pro- 
fessors taking up consultancy work did their job outside the Institute. 
Asked how then they were beneficial to the institution, the Director 
of the School deposed: "The routine work of detailed drawings is 
carried out outside the Institute. This does not interfere in the 
teaching work of the Institution. The Institution is benefited by 
their experience, knowledge and by creative work through the visits 
of students." 

1.43. When asked how the Institute ensured that the work was 
not done during school time and the School's equipment and staff 
were not used by the consultants, the witness further stated: "The 
question is how do 1 convlnce myself that they are not using school's 
time. There is an authenticated time table under which each Profes- 
sor has to put in a minimum amount of work. This is laid down as 
18 hours of teaching duty in the institution." 

1.44. To a specific question whether there had been any case 
where a staff member had violated Director's orders in this regard, 
the. witness replied: "I have not found anybody utilising Schools 
time, instruments, etc. ' In reply to another query whether they 
maintained offices elsewhere, the witness stated: "Yes. They rnain- 
tain their own offices." 

1.45. Emphasising that Institute had not found any neglect of 
teaching duties, the Director of the School added: "Till now we 
have not found any neglect of teaching duties. As a matter of f ~ t ,  
we have many cases where the business man has still found time to 
spend in the studios. We have been very glad to have some of these 
most talented architects in the country in the School. The School 
has won many competitions. I can very well say that the School is 
very highly rated. I do not like to boast that it is one of the highest 
rated institution in the country.. . . . . . ." 

1.46. Explaining reasons for according permission individually and 
not institutionally, the Director of the School stated: "We have 



been able to convince the Board that architecture is not the same , 

as any other technology. I t  is not job oriented. It is based on imagi- 
nation and skill. Since an architect is a creative person, he works in 
an individual capacity. When you take up institutional practice, it 
becomes group practice and thereby individual will not be able to 
play his part because it is an individual's creat:on of art. Building 
is eventually envisaged as a work of aesthetic satisfaction. This is 
the way w i  have been going on. We have also found that it is a 
contract between the client and the architect. We thought that it 
was not a very good thing to bring the institution intc, the picture 
because the Institute will have to be legally responsible for the con- 
tract and that is why it is better that the institution does not take 
the responsibiliy. Unlike other cases, there is a contract between. 
the client and the artist. That is one reason. Secondly, there have 
been many difficulties in  trying to allot work. The client will not 
be satisfied if the work is distributed simply amongst the members 
of the staff of the Institutions. Some of our architects are very 
imaginative, very talented. That is why you find that they are get- 
ting little bit more work than others. On the other hand it has got 
a great impact on the teaching in the school. Most of the clients are 
attracted to go for consultation to them, and not to the persons who 
have not so much of practice and some df them have no practice." 

1.47. The Secretary, Department of Education added: "Prof.. . . . 
has made a definite statement that work is given to these people 
partly because they deserve it. It has in any case benefited the Insti- 
tution rather than being of any deteriment. In every individual 
case whenever consultancy has been proposed, he has himself gone 
ink, the case and it has not been taken up without his personal 
permission as Head of the Institution. Unless we have facts other- 
wise, which I do not think we have, this consultancy has tended to 
act to the benefit of the Institution. On the other hand, he says, 
they are better able to contribute to the work o,f the Institution. The 
students consider it more to their advantage and so on. As Head 
of the Institution he has taken care to ensure that the work they 
are doing as Consultants does not operate to the detriment of the 
Institution,. . . whether this was to the detriment of the school or 
not, I am told, that it is a question of balance which the Institute 
has always to keep in view whether if you deny consultancy the 
Institute would or would not benefit. As I mention& in the begin- 
ning their constant feeling has been that if you close down con- 
sultancy then the Institute, apart from the Member of the Faculty, 
would also lose, that is, even if the individual Member of the Faculty 
remained in the Institution he would be out of touch to some extent." 



1.48. During evidence the Committee referred to the rules 
amended in January, 1965 permitting the Director to entrust con- 
sultancy work received by the School to a member of the staff and 
to permit him to enter into agreement directly with the client. 
When the Committee expressed their apprehension over the applica- 
tion of this rule without showing undue favour to any member of 
the staff, the Secretary stated: ". . . . Given the culture in which 
this institution has functioned since 1963 when the decision was 
taken, their effort has been to allow consultancy to members of the 
faculty, according to the clients' confidence. Now, on this formula 
they have lot of expert assistance. It may be that all these gentle- 
men who have fairly high figures to show were the people who were 
in greater demand. This is one part. I believe In each case the 
Director of the Institute has to certify that according to him this 
gentleman may undertake this consultancy practice. The Director 
of the Institute on one side and the client on the other side were 
the people who determined the matter in order to retain the confid- 
ence of the client who was the person who was to get this consultancy 
practice. . . . " 

1.49. In reply to a question whether prior permission was sought 
by the concerned persons before taking up indiv~dual work, the 
Director of the School stated that "these persons had taken per- 
mission". As to the responsibility ~f the Director to see that they 
took individual work just to gain practical experience and no 
monetary gain was made out of that, the witness continued: "These 
figures which you have seen are inflated. I have taken into account 
the amount of work that they are capable of doing and then only 
given pernlission." 

2.50. Asked whether income-tax was deducted at source from the 
incorue earned by Staff members through consultancy practice, the 
Dir-ror of the School stated: "It was not to be deducted at  source. 
We deduct a t  source, only out of the salary. There is a variation in 
the way each person has shown his account. Some have shown their 
total income, out of which they will have to pay the various consul- 
tants for electrical and air-conditioning jobs etc. They may have to 
pay more than one third of the gross income to other consultants; 
thereby only two third would actually come through architectural 
practice. That is why the figure is so boosted up. The figure of 
Rs. 101,000 (showing income of one of the staff members) is not due 
to architectural practice. It consists of gross fees which include the 
amounts which an architect gets as a coordinator. We have a break- 
up. We did ask for a break-up for one of the years i.e, 1971-72, 
when the figures was Rs. 101,000 and the break-up showed that the 
fees paid to consultante and speciabts war Rs. 80,000; travelling 



alIowance. h. 6,000; fees for work done in the previous year, about 
Rs. 27,000. Thus, the gross fees for the professor for architedural 
services rendered during 1971-72 was Rs. 38,000. I t  works approxima- 
tely to 38 per cent of the gross amount." 

1.51. The Secretary, Department of Education stated. "The ques- 
tion of deduction a t  sources cimes only in regard to the payments 
which the employer makes. These are collections from clients. So, 
the employer does not come into the picture." 

1.52. The Committee were further informed by a representative 
of the Ministry that according to a professional document of the 
Indian hst i tute  of Architecture "in a well balanced architectural 
practice, the technical salary would normally be 113 of the total gross 
Income the architect's overheads would be 113 and the profit or  in- 
come of the architect would be 113 except for very particularised jobs 
where these figures would be slightly off the mark." 

1.53. The Committee then drew attention of the witness to the 
concluding comments of Audit that 'Had Government's decision of 
May, 1963 been implemented. Rs. 4.50 lakhs out of Rs. 13.50 lakhq 
would have been payable to the School' and desired to know the 
action Government proposed to take to recover this amount. The 
Secretary of the Department informed the Committee that quite a 
few had left the service and they were no longer with the Institute. 
The witness, however, added: "We will consider it when we receive 
your recommendations." 

1.54. The Committte are deeply distressed over the manner in 
which the whde issue of consultancy practice has been handled by 
the Institute and the Government. The following narration of facts 
will make it elear that the authorities did not show any anxiety to 
see that its decision that private practice (whether it be in the nature 
of consultancy work or some other type of work) should not be per- 
mitted to any member of the staff in any government institution was 
implemented. 

(i) As long as ten years ago, on 30th June, 1963 the then Ministry 
of Scientific Research and Cultural Affairs, while forwarding a copy 
of the instructions of the Ministry of Finance, directed the School 
of Planning and Architcure to amend its Rules to conform to those 
instructions. 

(ii) In February, 1965, i.e. after a perdiod of about 20 m ~ l t h s ,  
a memorandum was submitted to the Government by the schod 
authodties to review the decision regarding institutional consultancy 
work. 



(ni) Before Government of India's decision was conveyed la 
1963, the Architecture Board had taken up the issue in Aufiust, 1962 
and recommended that a seminar on 'Architecture Educationi should 
be organised with a view to studying various problms for improv- 
ing the standards of architectural education. The Architecture 
Board held a meeting in September, 1963 and they suggested it would 
be advantageous to organise a seminar in 1964 because at that time 
some international conferences were scheduled to be held in New 
Delhi. The recommendations made by the Architecture Board re- 
garding consultancy practice for the teachers of Architectural Schools 
were later endorsed by the All India Council for Technical Educa- 
tion in 1972. 

(iv) The Committee were informed by the representative of the 
Ministry that "no decision has been taken so far" even after a pro- 
longed lapse of time on the above rccomrnendation of the 411 India 
Council for Technical Education and that "as of now, the 1963 deci- 
sion is a continuing decision". 

(v) The Secretary, Department of Education clarified that "Gov- 
ernment have drawn their (School's attention again and again The 
correspondence is there. They said they were discussing this. But 
I am not in a position to defeng it." 

1.55. The Committee deprecate the lack of responsibility on the 
Part of the Ministry of Education to get the Government's decision 
implemented and suggest that an enquiry should be held to fix res- 
ponsibility for this object failure. 

1.56. In regard to private consultancy work, the Committee note 
the following points from the evidence tendered by  the Secretary of 
the Ministry: -- 

(a) "Will the Institute be able to retain good enough men for 
its teaching faculty This has been a t  the back of their 
mind, as a purely professional criterion and as a purely 
academic criterion. This is the basis on which they have 
been working on this." 

(b) "Where it is possible for us to keep talented staff. we 
should do  so in the interest of the premier School. We 
have to build it up as a &et school in the cauntry and 
for retalning the talented staff and for attracting talented 
s M  to the school." 

The Director of the School added:-- 
(c) ''The Board was aware of the Government rules but 

allowed individual practice because otherwise i t  would 
have been disastrous for the institution." 



(d) "We have been able to convince the Board, that archi- 
turn is not the same as any other technology. It is not 
job oriented. It is based on imagination and skill. Since 
an architect is a creative person, he works in an indivi- 
dual calkcity. When you take up institutional practice, i t  
becomes group ~ractice and thereby individual will not be 
able to play his part because i t  is an individual's creation 
of art. Building is eventually envisaged as a work of 
aesthetic satisfaction. We have also found that it is a con- 
tract between the client and the architect. We thought 
that it was not a very good thing to bring the institution 
into the picture because the Institute will have to be 
legally responsible for the contract and that is why it is 
better that the institution does not take the res- 
ponsibility." 

1.51 As the matters raised above are academic and professional 
in nature. the Committee refrain from venturing to make any speci- 
fic rekommendation except that the Government should come to an 
early decision and not let matters drift. The Committee would only 
recommend that the decision shoull be such as can be implemented. 

1.58. The Committee. however, see no reason why one-third of 
the net fees received by the staff for their consultancy work have 
not gone to the Institution as is the practice in the Institutes of 
Technology and other bodies, like the Council of SciemtMc and 
lndustrial Research. In spite of clear orders of the Ministry of 
Finance. it is regretted that school authorities have failed to recover 
one-third of the fees from the affluent architects. The Committee 
recommend that every efYort should be made to recover the amount 
due and credit it to the Institution, under intimation to the 
Committee. 



CHAPTER I1 

DEPARTMENT OF SOCIAL WELFARE 
(DELHI ADMINISTRATION) 

Social Welfare 

A ndi t Paragraph 
2.1. During the three gears ending March, 1972. the Delhi Admi- 

nistration spent Rs. 50.15 lakhs, Rs. 69.01 lakhs and Rs. 93.71 lakhs 
respectively on social welfare Of Rs. 93.71 lakhs spent in 1Yl1-72. 
k. 10.64 lakhs were paid as grants-in-aid to institutions while the 
rest was spent on, apart from administration and financial assistance 
to the needy. runnin-g the following institutions and rendering the 
following services: - 

(a) Child Welfare: 
Institutions. 

(1) One Observation Home for Boys (Ferozeshah Kotla) and 
one Observation-cum-Children Home for Girls (Kirti- 
Nagar ) . 

(2) One Children Home for Boys (Anand Parbat), one Child- 
ren Home for Girls (Tihar) and one Children Home (Beg- 
gars) (Narela) . 

(3) One Home for Mentally Retarded Persnns (Shahdra) with 
an annexe for mentally retarted children (Punjabi Bagh). 
Bagh) . 

(4) One Special School for Bogs. 
(5) One Sanskar Ashram for Boys and One Sanskar Ashram . 

for Girls (both in Model Town)--these are for children 
of denotifled tribes. 

(6) One ChiIdren Home for Healthy Boys nf Leprosy Patients 
(Magazine mad) and one Children Home for Healthy Girls 
of Leprosy Patients (Gandhi Nagar) 

(7) Five Day Care Centres. 
Services. 

(1) Foster Home Care ( b o p  Nagar). 
(2) Two Counselling and Guidance Bureaux (Roop Nagar and 

Andha Mughal). 



(I) Poor House (Sewa Kutir)--It is a home for beggars Qnd 
b a recdption-cum-cartifled institution, - .  

(2) Six other H o w  for Beggars. These are certified institu- 
tions. Of these six, Seva Kendra and another home-both 
at Narela--and one home at Mehrauli are old institutions, 
while three (one at  Hdri Naqar, one at Tikri Kahn and 
one at Kingsway Camp) are m n t .  

Institutions : 

(1) One School for Deaf and Dumb (Ferozeshah Kotla) and 
m e  School for Blind. Boys (Maharani Bagh.) 

(2) Three Training-cum-Production Centres. Of these three, , 
two-one in South Pate1 Nagar and one in West Patel 
Nagar-are for males while the third in Green Park is for 
females. 

(d) Aftercare Services: 
Institutions : 

(1) One Aftercare Home for Boys (Kingsway Camp). 
(2) One Aftercare Home for Women (Kirti Nagar). 

(el One Home for Old and Infirm Persons (Punjabi Bagh). 

(f) One Widows Home (Mahila Ashram, Maharani Bagh). 
(g) Other services: probation services, prison welfare ser- 

vices, special rutritfon programme for children and 
travellers aid bureau, Delhi railway station. 

2.2. The following is a review (with background material) of 
mme of the social welfare institutions and services run by the  Admi- 
nistration. 
Child Welfare: 

The earliest 'beginning of a separate legslation for children can 
be traced to the Indian Jails Committee Report (1919-1920) w W  
is the fountahhead of modern correctional reform in India. That 
Committee had recommended, amongst others, cr&tion of Children's 
Court far h@ng all casai a m a t  children ( p r d w e  in such 
to be as in&mal  and elasitic ae possible) and that cammitment of 
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young children to prison, whether a f v  Xl@hrl .~.tddPe tW re- P m n d  or under trial, should be made llfeg as in England. FqlZoWtng 
the recommendations of the Committee, ~ a d r a s ;  Be&d add Bombay 
enacted their Children Acts in 1920, 1922 and U@4 uwpectivelg 
, &st d the othier 9tadea folip%$?d suit subS-t&., Barring three 
States, namely, Jammu an'd kashmir, Nagaland and Orissa, all the 
Sta* pow have ~ r # r e n ' s , ~  H o ~ ,  the W k  areas of the 
iespective States art net yet a d h d .  Bot)e&ent d India. for the 
Brst 'the, [brought fxrto k i n g  iir igeO &e aerstrca? 'Childern's Act 
wb$2b,ls applicable to sU the-UIicm %rPit~YPts. 'Phe object of that 
Act 'is to provide for care, prokddon, vmlfere, trkinfng and rehabiIf- 
tation of neglected and delinquent childre;p$ for$@ + delinquent 
children. The Act d e h e s  'child' as a boy o haGnot attained the 
age of 16 years or a girl who has not attained the age of 18 years. 
The Act authorises constitution of: - 

(1) Child  elfa are Boa14 for exdwively dealing with children. 

(2) Children's Courts for exclusively dewling with delinquent 
childreq. 

Establjahanent and mainterrance of- 

(i) Observation Homes for temporary reception of children 
during pendency of any enquiry under thki Ad, 

(ill Children's Homes for recept~on of neglected children, 
and 

(fii) Special Schools for reception of delinquent children. 
Where a Child Welfare Board is setisfled on enquiry that a child 
before i t  is neglected, the Board may direct the ahild to be sent to a 
Childl'en's Home for a period till he ceases to be a child. Where a 
Chil-a Court is satidled that a child brought before it has com- 
mitted an offence, thea notwithstanding anything to the contrary 
contained in any other law for the time being in force, the Children's 
Court may : - 

(a) allow the child t@ go home after advice or admonition; 
(b) dtrect the child to be released on probation of good 

conduct md placed under the care of parent, guardian o r  
eome other person; 

(i) in the case of a boy over 14 years of age or a gdrl over 16 
years of age, for not less than t h w  yew; 



b (e).o*r a dainqheat child b be lwptbin safe custbdg b k b  
* p*a tind imnmer a i t 4 ~  at. No dqhgtia ~ $ 3  

lakl be sentenced to death or imprSsmment. ' 

, $,S. Tha CWdta's Home for Boys at h a n d  Psrbat is the bi& 
in%titutMn & ik kind run by the Administration Currently, Rs. 8.30 
l&kHs are blng'spent annualy on ruwing the &me. IXuring tSJe 
three years 1969-1971, the number qf inmates varied from 470 to 130; 
average admissions and discharges during these years were a b u t  
580 and 450 respctively. Pxirnary education is c~mpulsory; mange- 
ments for this exist in the Home. Suitable children are a m d e b  
facilities for study upto higher secondary examination. The Hame 
bas six village annexes in and around Delhi. In each of them 25 to 
40 childnen stay and study in &he existing community schools. Of 
those who stay at Anand Parbat, some attend nearby community 
whools. While thus formal education is imparted through outside 
schools, va t iona l  training is imparted only in the Mme at Anad 
Parbat where the vocational wing is separate from the rest- 
Vocational trainiag is imparted in such trades as welding, fitter, 
wiremanship, cane work, tailoring, domestic science, barber, hand- 
loom weaving, carpentry and playing on band. Theese training 
courses, however, are not recognised by any authority, nor are any 
certificates Opiven to tbose who complete the training courses. This 
impairs the prospects of rehahilitation-an important objective of the 

' Children's Act-of the children after leaving the Home. 
2.4. A large number of children abscond from the Home; tbis 

number varied from 174 to 192 in each of the three years 1068-1M), 
1970-71 and 1971-72. Ewn t h e  who do not have to go d& for &idr 
education abscond. The Administration stated (December, 1972) that 
the problem of escape of children was dependent on make-up and 
character of the inmates, swtege  of accommodation and shortage of 
caretaking personnel. 

df ter-cate: 
2.5. After-care, follow-up and rehabilitation of children are 

essential to ensure that the education and training acquired in M- 
tutlons enable children Do become sdi-su8lcient on relcrase. Sn'R 
After care Home for Boys, Kigsway Camp renders follow-up m- 
vicefl to those released from correctional and non-cornectirmal in#- 
tutiws. Formal education, vocational training and emplogmeat d- 
1- u e  provided itl order to rebbllltute them ew- and 
riiocprlrs. V a c o t i d  lnshvctian 1P glven by 1Ptcllr$mkwrs to lMu#Ml 
training institutions. Boys between the age of 1 6 4  yean are admit- 
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ted. Admido11 is either through correctional or nan.correcttond 
"hstitutlans ar on the recommendations of a social worker. Dudin# 
the thre yeam 1-70, 1970-71 and 1971-72 while only fortg fhm 
correctional institutions were admitted, forty-thrge from non.correc- 
tional institutions, etc., were admitted. During the three years 
1969-70 to 1971-72 only 23 boys were sent to the Aftercare Home 
after discharge from the Children Hone for Boys. There being xm 
other After cam Home for boys in the Union Territory of Delbi, it 
would appear that the aftercare services for those coming out of the 
Administration's Children Home for Boys at Anand P,arbat are not 
adequate. 

2.6. h recent years the Home is having 90 to 100 inmates. The 
m o d  of stay in  this Home is ordinarily three years which can, 
however, be extended in special circumstances on the recommenda- 
tions of the Advisory Committee. Board and lodge are free. 
During each of the three years 1969-70, 1970-71 and 1971-72 there 
were 22-24 persons who had got employment but still continued 
to be inmates of the Home--some of them for a year or more. 
Besides, in each of those three years there were in the Home 11-13 
inmates who were neither receiving formal education nor vocational 
training, nor had obtained any employment. The Administration 
stated (December, 1972) that whenever any inmate started earning 
Rs. 100 per month either he left or was force4 to leave the Home 
and that others who were not able to earn that amount were not 
$arced to leave the Home as they would not be able to survive on 
their own. The inmates who were not receiving formal educatiw 
or  vocational training, as no suitable training or job placement could 
be found for them, were not forced to leave the Home as they were 
of difficult personality make-ups and deviated behaviour patterns. 
Their cmtinued stay, however, limited the ability of the Home to 
take new inmates. 

2.7. The Public Accounts Committee (1966-67) had suggested, 
amongst others, reconstitution of the Advisory Committee for the 
Home periodically every two or three years so as to bring In new 
ideas. Pursuant to the recommendation Delhi Administration had 
reconstituted the Advisory Ccvmmittee for the Home in July, 1967. 
The Committee met twke each year till 1969-70, once in 1870-71 and 
did not meet thereafter. Annual expenditure on the Home is about 
Rs. 1.50 lakhs. 

P+ez#ntion of Beggary: 
2.8. There is no Centsal legidation on prevention of kqsrary. 

Tlie Bombay Prevention of Begging Act, 1959 (wi$h nppropriab 



modification) has been extended to the Union Territory of PeIM 
from March, 1961. The Act provides for establishment and main- 
tenance of- 

(1) receiving centres which are for reception and temporary 
detention of beggars, and 

(2) emtifled institutions which are for detention, training and 
employment of beggars and their dependents. 

Under the aforesaid Act any police offlcer may arrest without a 
warrant any person who is found begging. Such a police officer is 
required to take or send the person arrested to a court and if the 
court is satisfied that such person was found begging the court shall 
order the person to be detained in a certain institution for not less 
than one year but not more than three years or, if the court is 
satisfied that the person is not likely to beg again, it may admonish 
the beggar and release him on a bond. If any one having been 
previously detained in a certified institution is found begging again,, 
the detention period is usually longer. 

2.9. The Poor House (Sewa Kutir), which was started in 1945 by 
the Delhi Association for the care of destitutes, is the biggest insti-. 
tution of its kind and is being run by Delhi Administration since 
October, 1960. It is a reception centre-cum-certified institution. 
Wrent ly ,  the annual expenditure on it is about Rs. 8 lakhs. During. 
1969-70 to 1971-72 the total number of inmates was about 800 of 
which those in the certified block were about three hundred. Rr 
each of the two years 1970-71 and 1971-72 about 150 diseased and 
disabled beggars were admitted in the certified block. While oliF 
and i~ f i rm male beggars are kept in the home meant for them a t  
Narela, diseased, disabled and physicallv handicapped beggars were 
being kept in the certified block alongwith able-bodied *beggars. 
This is because the Administration's home for diseased male beggars 
at Kingsway Camp had not started functioning (November 1972). 
The Administration stated that segregation of diseased beggars was 
started in Deoember, 1972 and was expected to be completed in that 
month. 

2.10. A substantial number of the inmates of the certified blwk 
are able-bodied beggars. The inmates are taught weaving, agricul- 
h~re, masonry, bakery, laundry, stichihg; printing; painting and clay 
modelling. Certificates are awarded on completion of only the print- 
ing course. No certificate is aw.arded for any other training. Nor are 
training. Certiflcaies are awarded on completion of only the fitiag 
course. No certificate is awarded for any other training. . . . . .or we 
the training courses (including the printfng course) recognised by 
any authority, The A-dministration stated (December, 1972) that 

. - 
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"because of the poor educational background and low standad no 
recognithnr of any cert i thtt  can be given by a recognised /au&u 
agency and unrecognised certificate cannot be of any value." 

2.11. During 1969-70 to 1971-72 the able-bodied beg- of the 
Poor Rouse put in from 5,700 to 7,000 man-days of work for various 
public authorities, etc. and earned wages therefor. The rote of 
wages wge only Re. 1 per day upto June, 1971 while themaftas it is 
Rs. 2 only per day. The M y  wages are quite bw. Only those in- 
mates who during their stay in the Poor House earn are paid, at the 
time of their discharge, those amounts less 50 per cent deduction 
(deduction being intended to pay for their board). Others do not 
get anything. Rules framed under the Act provides that for every 
xtmiving centre and cei#fied institution there shall be a welfare 
fund. No welfare fund for the Poor House has, however, been 
created. While it is true that some of the ex-inmates are known to 
have been socially eco~mically rehabilitated, it ia 'doubtful whe- 
ther, in view of the circumstbces explained above, the majority 
of the beggars, after discharge from the Poor House would have 
reasonable opportunity of becoming useful members of society. The 
number of repeater inmates in the certified block has not been 
mdf-m 1971-72 this number was 73 while during the Ave months 
April to August, 1972 it was 24. 

212. Three to four hundred inmates have been escaping from the 
Poor Howe every year. The Administration stated (December, 
1972) that they escaped mainly due to congestion in the Poor House, 
and freedom to go out for work or training and shortage of care 
taking staff facilitated escape. 

2.13. The Act prewribes that for every receiving centre and 
every certified institution a Visiting Committee shall be appointed. 
€bwwer, ao surh Committee had been appointed ti11 November, 
1972. The Administration intimated that such Committees would be 
appcrinted by December, 1972. 

914. Four powerlooms purchased for Rs. 15,700 in Sebruary, 1968 
had not (December 1972) been installed as the building in which 
they were proposed to be installed had been condemned. Therefore, 
trrtsing course in textile weaving on pewerlsgms could not be 
Sntmdued 
Physibaliy Handtcy~pped : 



, , . I  *- 
b.r .2ga TL. c- f o i 6 ~ * f a  at bteen RL* .dd'F&mt.b- 
4 $n Janmwy,.-1$1"0. %bed6 eentrds pMvide vocation& G* to 
Wda&antt dumb, .M c f p @ a w ~  hh.ai,~~sd +, 
taereadkr p~rie&l.jt&fnr4. work for some time so that they may becone 
d c i e n t l y  &dent to be able to do the work indegendentdy b b r  
CUL Elt'tha ctembe torTkmaW kaihfnp: iqgfven'in (1) marsala gcid&. 
bg, (2). hait* and f 3) embraidmy. Abut  Rs. @,a00 w e  biag 
spent B I P O ~ ~ ~ @ ~ ~ ~ O W  it. The centre 'Zof mates at Wed pitel N q p  
provlldar tmiihg ta @9' Ml!bI;lhg, 42) pr5nvltig and 13) bookTbindiayl 
W b  the one at South Patel Nagar provides t%aiafng h (1) W- 
inn, (2) book-binding, (3) re-caning and (4) carpentry. In 1971-72 
Rs.,2.70 laks were spent on the two training centres for malw. 'Pha 
training period in all cases is one year and during this period a 
stipend of Rs. 60 per month is paid. CerMicetes are given to all 
those who successfully complete the tr-g courses. However, 
neither the cmUAcates nor the tcainjlag courses am iecognised by 
any authority. The Administration stated (December, 1972) that 
'%ecause of poor educational background it is not possible to give 
training in theory as well as practice and without completion of both 
it is not possible to secure recognition." It  may be mentioned that 
oerMcates given by similar institutions in Maharasbtra are recog- 
nized by the Mahamsbtm State Gotrrt!ment. 

2.16. The centres get work from various public authorities and 
farm out work to those who are on their rolls and have completed 
Wining. Those who so get wmk are paid by the centres, from out of 
the amounts they receive at prescribed rates. The persons are to be 
provided work (in this manner) for twd years after which they are 
to leave the centres. There are, however, a number of persons who 
have not left the centres although they have worked (after the 
training period) for not less than twd years. For instance, there 
were (August 1972) on the rolls of the centre at South Patel Nagar, 
whose intake capacity is 50 to 54, 22 persons how had worked (aiter 
the training period) for more than two pears, eighteen of them w m  
on its werk f o m  roll for more than four years. The AdtninLtratim 
stated (December 1972) that they would starve if discharged in the 
absence of afterzultive jobs or &el- employment. 'hb, Iowleom, 
severely WQ the abiMty of the to tske an their rolls IMP* 
c o m a  When the eeaOFes were opcSed 8dVmthmmts WVW M. 
Ad.vwtieemolnts are nbt being issued thereafter, nor the fM$h WtttPnr 
dp the oentres write to the Special lhpl@YnN%lt Enclrmn* W thd 
H c d l y  Maadkapped fhncuoning in Dew. Di\Ang ~~~ 
186Q-70 t~ L$7W& 'the number of aQnCsatmrr in ttEe two c@hWS 
maim *rtar of which 1-N were self-refereed. whik anZp W@KN iWBl 
the Poor House and 9 only from the Atterm Home for B o p  



The Administation stated (December, lW2) that '4rinca 
to the adverttsdent was not encouraging &ese were not Issubd 
Howtver, Directorate ,has beep mutntainizag c h  b u d  d t h  the' 
Special Emploment Exchange far the Physically Ehdioapped." 

1 i 
2.17. w e  centres do not Srovide lodging arrangements. Those 

who are on their mlls come daily for training, etc., from their homes. 
The Wvo &n$res for males are at a distance of only about two fur- 
longs. Since they are meant for physically handhapped p e r m s ,  it 
would ~~adtrar2tageous if, instead of being so do& by, they are lo 
difhwnt ' localities. 

Needg Widows . . 
2.18. Mahila Ashram (Maharani Bagh), set up in March, 1970, 

provides free boarding and lodging, formal education and training 
facilities in tailoring, cutting and embroidery to needy and destitute 
widows (aged 45 years or below) and seeks to secure employment 
for them. In 1971-72, Rs. 97,000 were spent on the Mahila Ashram. 

2.19. For their formal education the widows are attached to Delhi's 
teaching shops whose fees are paid by the Ashram. On the other 
hand, formal education in the aftercare organisation for women at 
Kirti Nagar is undertaken by the Delhi Social Welfare Advisory 
Board It seems it would be better i f  in the Mahila Ashram also the  
Delhi Social Welfare Advisory Board undertakes formal education 
of the widows. Certificates are not issued to the trainees in proof of 
having completed their training courses successfully. The Adminis- 
tration stated (December, 1872) that "instructions have been issued 
that certificate may be issued to those inmates whose performances 
are satisfactory and who attain the required proficiency." 

Travellers Aid Bureau 

2.20 In order to provide assistance, guidance and protection to 
stranded women and children, in December, 1961 the Directorate 
started a travellers8 aid bureau at Delhi railway station. Its func- 
tions are to look for and contact tranded women and children at the 
station on their arrival and to escort them to places of safety for 
temporary shelter till they are taken back by their guardians. !I%e 
burea Nnctions at the station from 10 A.M. to 5 P.M. whereas cut of 
158 incoming and outgoing trains 121 trains arrive and depart from 
the station after 5 P.M. and befare U) A.M. The Administration 
stated (December, 1972) that i t  had been decided in principal that 
working hours of the bureau would be changed The bureau has a 
amall staff (one supervisor, one case worker, one lower dlvision 



clerk and w e  peon), its annual expaxiitwe being about R a  15,000 
only. 

[Parggraph 27 of the Report of Comptrolle?. and Auditor General 
of India for the year 1971-72-Union Government (Civil)]. , 

2.21. From the information made available to the Committee it 
is seen that the earliest beginning of a separate legislation for chil- 
dren can be traced to the Indian Jails Committee Report (1919-20) 
which is supposed to be the fountain head of modem correctional 
reforms in India. This Report emphasised the treatment of children 
and ymthful offenders for their reformation. 

2.22. The Committee wanted to know whether all the States had 
set up under the Children Act the necessary institutions for preven- 
tion and treatment of juvenile delinquency vu. Child Welfare 
Boards, Children Courts, Children Homes, Observation Homes, spe- 
cial schools, etc. In a written note furnished to the Committee, the 
Department of Social Welfare (Ministry of Education and Social 
Welfare), stated: "In a nut-shell, the study reveals that except for 
the States of Nagaland and Orissa the other States have enacted or  
adopted the Children Act. The States of Jammu and Kashmir, H i m -  
char Pradesh, Manipur and Tripura have not set up any institution 
under the Children Act. The States of Assam, Bihar, Madhya Pra- 
desh, Punjab, Haryana and Rajasthan, which initiated implemen- 
tation during the Fourth Five Year Plan have little or very scanty 
services covering a few districts only. 

2.23. The States of Andhra Pradesh, Uttar Pradesh and West 
Bengal have been implementing the Children Acts for a longer 
period; however, the services of institutions are not spread out over 
all the districts. The States of Maharashtra, Kerala, Tamil Nadu, 
Gujarat and Mysore are the States which have enforced the Child- 
ren Act fully to cover all the districts, supported by services of 
juvenile courts and remand homes at every district and approved/ 
certifled/special schools as needed." 

2.22. Asked whether those States which had not yet established 
institutions under the Children's Act, were being pursuadej to do 
so early, the representative of the Department of Social Welfare 
stated: "Yes. Normally we get in touch with them.. . .We have 
the Advisory Board meetings. Also seminars and discussions we 
held. We make use of these forums for this pur~oe." 

ZaA. Another representative of the Department added: 'We I@- 
cently hod working group discussim about the Fifth Plan. Most 



There js one m m  pdnt. Tcibral SUGa Ilks rhanipm, w~&. 
Nagaland, W, hdagbdeya and to some extent kasam do not have 
the problem of delinquent children. Therefore, the set-up th.rg ts 
not likely to be as detailed and wide as in some other Statea where 
the problem is more serious." 

ZS. The Ckd, r#d Bureau of Correctional SleSvieips wWch ww 
est%tWd!M bg Goverament of India in 1961, is engwed in the tarL 
of hming minimum standard in the services uncler the Cbdldrens' 
Act ih consultation with all State Governments. From the begin- 
ning of the Fourth Five Year Plan, tFe Social Defence Schemes have 
been tranaferped from the centrally sponsored sector to the State 
s e c W  4 Government of India now dow ria4 earmark any financial 
proviaion for any particular scheme. 

2.26. The Committee desired to know whether the Central Bureau 
of Correctional Services had made any studies to find out whether 
the State Governments were giving desired priority and providing 
funds for services under the Children Acts and if so, what was the 
result thereof. The Ministry in a written note have stated: "A 
study was conducted by the Central Bureau of Correctional Services 
in 1968 to assess the progress of implementation of Social Defenoe 
Schemes during the Second and Third Plans. The second stage of 
the study was taken up in 1972 to assess the implementation of the 
Social Defenceschemes during 1-72. The findings of the study 
are as under: 

Social Defcnee Programme in Five Year Plana: 

Social Defence Programme has an important role to play in our 
national planning. It  has been realised that it should And its due 
place in the overall planning of social and economic development 
and that any disruptive effects may be neutralised in implementing 
the schemes. In fact, the planning for social defenoe started in this 
country during 2nd 'Plan since then it has been making a steady 
progress in the field of probation work prevention of begging, wel- 
fare servicss in prisons, suppmsim of immora2 tW%c in women and 
girls, eore and protection of childrrnr, etc. in various parts of the 
country. 

The figures of expenditure during #c 2nd Plan avaihbleg from 
Andhra Pradesh, Assam, Gujarat, Kerala, Madhya Pradesh, Madras, 
MPlr*rWllbtra, Mpore, Oriaa. Puajab, ZPttar Pmdmh b Ha. 168.78 
lam. The r M  Wtlated: durlnig Ehe 2nd Plan were hvther 



expanded and a rum of & M.N u rer +t duriw tb; w 
PUn id'& BIlts  of Andhra Prabh, Assiam, &ujuat. &% . 
W h y a  Radesh, Madras, Maharashtra, My- Orflu, SEurrfgP). md 
Uttu  R n d a h  &&ng the &st year of plan Inturegt~l~lll (i$&Wt] 
eq$pditun iPcEvredron various add defence rhas ld diWLIircnt 
Stst- other than Jammu & Kashmir, NagalanQ Rajuthan, We& 
Bengal, comes to Rs. 10.80 loLh In the second year (198148) of 
the Plan Interregnum total expenditure incurred wer Rs. 19.79 I-. 
Proposed total expenditure for the 4th Plan as recommended by 
working p u p ? s  a. 827.08 lam. This is 23.85 per ceat of the total 
social welfare sector allocation for the States and Union Terrftories." 

2-27. The CoXnInftke referred to a statement showing ~ takwise  
figures of expenditure under afferent schemes of d a 1  Defence 
ProfPamme during the successive plan periods and dairsd  to know 
the reasons for wide variations in expenditure under each scheme in 
different States from Plan to Plan. Tlle Ministry in a note have 
stated. "Variations of expenditure m the d&%ent States during the 
Second and Third Plan may be attributed to the following factors: 

(i) Depending upon the overall resource poeithn, the funds 
available for social defence programmes would Wry. 

(ii) At the end of a Plan period certain items of Plan expen- 
diture get cornmitt& to non-Plan budget. 

(iii) At the end of the third Plan social defence programmes 
were shifted from the centrally sponsored sector to the 
state sector plan. The States which were till then getting 
Central assistance covering 50 per cent of expenditure on 
social defence programmes had from then on to meet the 
entire expenditure from their own resources." 

2.28. Pointing towards the Fourth Plan recommea&itim bg. 
Working Group amounting to Rs. 379.48 lakhs and the actual ex- 
penditure incurred during the first three years of the Fourth P@ 
which was of the order of Rs, 69.33 lakhs, the Cormnittee desired 
to w o w  the reasons for this dkpropmtionatdy low aggenq- . 
The Committee also wanted to know the amount ~ t u f l y  ~~ 
dwhg the ftrst tbree years at the Fourth Plm The Mi;aastr~r in a 
note stated: "The total amount recommended by the WW- 
Group was Rs. 379.48 lakhs. 

The total outlay approved by the P m g  CommiPMdm was 
234.88 la&. . . 

to~il -unt budgtttsd in t G h t  thr*m d*m 
P&a nt ls  Ikr. 90.259 1ak.b. 



The total expenditure incurred in the first three years of the 4th 
Plan was Rs. 69.33 lakhs. 

L 

It ir difsevlt to identify the specific causes of the lower egpen* 
ture. The following general factors can be said to have influenced 
the experdihre pattern: 

' (i) Pruning of tbe Working Group's recommendations by the 
Plapning Commission. 

(3) Further reductions effected by the Finance Department at. 
the budget stage. 

(iii) Financial limitations imposed by various economy measures. 

(iv) Delay in the enactment of necessary legislations. 
(v) DiBculties in the recruitment of personnel. 

(vi) Non-availability of suitable accommodatioh required for 
the implementation of programme." 

2.29. Giving- an account of the coordination which the Central 
Bureau of Correctional Services maintains between various States 
and the control it exercises over implementation of various social 
defence schemes, the Additional Secretary, Department of Social Wel- 
fare stated during evidence: "With regard to the work that is being 
done in the various States, as you know, a number of these subjects 
are within the State List. The Bureau of Correctional Services 
maintains a coordination between the various States. We have a 
Director who is present here. This coordination is achieved through 
a number of ways. Firstly, it is being done by her (Director) while 
touring the various States and observing as to how they are working 
and then rendering them advice and assistance where the States are 
facing any difficulties. After considering these difEculties, necessary 
measures are taken to remedy them. There are seminars and con- 
ferences which are being held from time to time where represen- 
tatives of the States as well as the voluntary organisations come and 
give their suggestions as to what are the various measures that may 
be taken to implement the programme: There are reports which are 
exchange between the Bureau of Correctional Services and the 
States on the implementation of policies and programmes!' 

2.30. Elaborating the point, another representative of the Mfnis- 
try added: "The point which you have r a i d  is a general om. If 
it is broken into details, we can split it into different categories. Per- 
b p s  the first categorp you have in mind is the handicapped one. 
We bave worked out oertain guidelines and circulated them to the 
States. They worked out the States Five Year Plan and came to 



Us for dktmtion and when they brought up their schema b w, W. 
old them 'that Uut t h y  should see that tbc flnt priority h given to 
child *&are. The. appmach in the child welfare programme b that 
inat-d oi making it more rehabilitative, or institutional, we d l  it 
pamotive w'ameliorative; that i., we uc that mortality il red- 
And that ia  why the department has worked out a scheme which fs 
called the integrated child care service scheme according to whlch 
you concentrate on categories, say, 0-5 or 0-6, so that the first attach 
is on infant mortality. As you know, infant mortality in India b 
one of the highest in the world; 140 out of 1,000. If you cnn have a 
scheme which will include, firstly, nutrition, covering the children of 
that age-group as well aa expectant and nursing mothers, long with 
the health care of that group, a certain modicum or what we call the 
pre-school of education which is really not formal education but in- 
formal education in hygiene and certain civic responsibilities and 
also covering the mothers for nutrition education, you can perhaps 
produce children who will be prevented from the defects or even in 
the case, of handicapped, those handicaps will be detected much ear- 
lier. This is one way of attacking it. 

Secondly, what we are doing for the age-group of 6-11 is, we 
have generally left it to the education departments. In this age- 
group are included the beggars coming within this age-group or delin- 
quent and neglected children. This comes under the Children Act. 
These Agures are not very definite, but I am told that roughly it is 
about 11 lakhs beggars in the country. About one-tenth of them are 
roughly children. It is difRcult, of course, to provide institutional 
care for one lakh children but we hope to cover at least some per- 
centage of it. That is our programme with regard to children. 

About the handicapped students, we are trying as far as possible 
to see that this category is integrated with the normal educational 
system; where it is not possible to integrate it with the normal edu- 
cational system, we should put them in separate homes. There, we 
have taken four categories and are tryihg to cover the multi-handi- 
capped under &me of the other institutions. The four major handi- 
capped 4aken care of are, the blind, the deaf and dumb, the orthci- 
p a d i d g .  handicapped end the mentally retarded. We have given 
guide- and particular schemes have been sent. 

w r d i p g  adults, begides the expectant and nursing mclthers 
whom we propose to cover under the integrated child cw"lllsFviaa, 
the ma@ focus of this de~artment is on women's welfare and sfmul- 
tmemmly~uLtng a r e  of the h a n d i t a d  a d  the b g g a n i  I*gard- 
in# b.hadld@ aduts, wb mr4 )ng-which p a  h m  a h -  
&-to 'e&abIbh rhirltee& wderhops, ~~ &&&tad d - k d p  



,,')uaurlo~p tsyl  aqa uodn Bu!paadap 'maq 30 qunoj-auo )noqe 
s! lahoJ 03 l~adxa aM w y ~  lnq ' sa3amsa~ rpntu ~eqa aneq 01 uadxa 
70u op a& pappa ssaullm a q  'auraqas srq) q h o q  p d  01 swmos 
-ar pa+sap aqq'pq z u a c ~ u 3 a n ~  raq+aqM kanb 1ay)or.m o~ -%Z 



*tor *. 'Eba m% wbQb ww till tben mrJlpll CenW am&- 
t.neb wariag W I* mt of -bxpndit& ah - defence - 
m w  had f h n  theh &I to lllset the entire ex pen^ from tW - 
nnomsa Tbe nsult was tlPt out of a total &@ay of Bs. (LUIm 
Wtbs approvrsd by 6 ~ h & g  Clommlssion for t& Fourth Five Psrr 
Plan tbe total unimnt budgetad in Ohb b t  three gaps of tbe Fourth 
Plan was h. 90.011 lrtbs and the tabD -lidXtrre for tbe same 
three ywm was Rs. 09.33 laklaa. The Cohnmittee am d l s t r d  that 
even tbt  meape allotment ma& by the Plannhng Commission for 
the social defence programmes co.rrld not be u t i b d  by the States. 
Their attention ahodd be drawn to this. 

2.35. If social de&nce programmes have to lrlh any headway, 
Iarger allocation of resoweas is necessary than is beiig made 
presently. What Ls deplorable Is that even the a11ded  amounts are 
not being fully utilised. The Committee, therefom, rtcpmmend that 
a prospective plan for social defence programmes sbovald be drawn up 
and in each Five Year Plan the abated amount shkld be full$ 
atilised M, &at some tangibie results are achieved. =e%entnl Gov- 
ernment must take the responsibility to see to its implementation 
which they have not done so fat. 



Social Welfare (Delhi Administration) 

2 .3 .  According to Audit Para, the Delhi Administration spent Rs. f39.1 lakhs and Rs. 93.71 la& during tlre 
years 1970-71 and 1971- 72 respectively on Social Welfare The amount spent on running the various inrtitutioaair 
and rendering varims services is shown below: - 

a. Strrr Award to phpsically handicPpwJ . . . . . . 3, J33  3s- . . 3- 3003 

3. Sped 11 autrition scheme . . . . . .. 16,a6,211 . . . . 3 S m &  - 



4s 
Child Welfare 

2-37. Giving the number and nature of institutions run by the 
Delhi Administration under the Children's Act, the Dirwtor, &cia] 
Welfare, Delhi Adrninistratjon stated during evidence: "under the 
Children's Act, we have three types of institutes. One is the chil. 
dren's Home where we take care of the neglected child= The neg. 
lected children are defined in the Act as those children who have no 
fixed residence, or whose parents could not control them, who are 
orphans or are found begging, etc. The delinquent c h i b e n  are 
those who have committed offences under the Indian Penal Code, 
For the neglected children, we have got Childreds Homes and we 
put the children who have committed offences into special centres. 
A child is defined to be below 16 years of age. The delinquent chil- 
dren are produced before the Children's court. They are not sent 
before a regular court. The neglected children are produced before 
the Child Welfare Board. The Child Welfare Board as well as the 
Children's Cowt, both of them, derive authority from the Children's 
Act. We have also a mention of the After-Care Homes in the Act. 
These institutions are not really statutory; but the Act provides a 
guideline that children who have attained the age of 16 can, under 
special circumstances, be kept in the homes upto the age of 18; but 
even at the age of 18, some of them may not be fit to be sent out into 
the society. For such children, we have established the After-Care 
Home, where they can stay upto the age of 21. Once the children 
are rounded up, so to say, we do not immediately send them to the 
institutions. They are kept in custody in certain homes called Ob- 
seriration Homes, until such time as they are produced before the 
Children's Court or the Child Welfare Board." 

2.38. As regards the type of children admitted in these institu- 
tions, the witness deposed: "Four categories of children are sent 
to us: 1. Those who have been begging and who have run away 
from their homes; 2. Those who have no one to keep them-orphans; 
3. those who may have parents but whose parents are unable to look 
after them due to proverty or because they are uncontrollable and 
4. those living in undesirable places as in brothels and known to be 
leading a depraved life." 

2.39. Giving an account of the action taken after a child is brought 
to the Children Home, the witness continued: "The case history of 
each child is prepared. As soon as a child comes to us, his address 
is noted; he is interrogated: his family is contacted; letters are writ- 
ten to his family members, When the family members are traced, 
then, the &ild is handed over to them with the permission of the 



Child Welfare Board. In case it becomes necessary that in a parti- 
cular case, the child should not be handed over to the fami& mem- 
bers, for specific reasons, then, the Board does not allow that and 
we will keep the child with us." 

2.40. Asked to specify the nature of screening done at the time 
3f admission of these children, the witness added : "We cannot make 
admissions to the homes on our own. The admiesions are made by 
the Child Weilare, Board. The Board, when it takes up each case of 
a child, not only interrogates the child but also goes through the re- 
port of the Probation Oficer who prepares the report based on the 
internetion of the child. If, at that stage, the child refuses to 
coopenrte4t may so happen-then, we get into diaaculties of getting 
the addresses etc. In most of the cases, we have the addresses. This 
report has to be submitted to the Child Welfare Board. The Board, 
after taking into account all the factors, and also after interrogation 
of the child, hands over the custody of the child to us into the homes. 
Until they have given us a definite order we will not release the child 
from the home. Even when the parents are contacted and we have 
to release the thud we have to approach the Board and it has got the 
final authority to hand over .the child to the parent." 

2.41. As to the number of children restored to their parents/ 
guardians, the witness stated: "In 1960-70 we have restored to the 
parents or guardians 127 children. The corresponding figures for 
1970-71, 1971-72 and 1972-73 are 233, 134 and 172." 

2.42. Asked what work the children were required to do in the 
Children's Homes, the Committee were informed as under: "There 
is a set pattern which is laid down in the rules as to when they will 
get up, take bath, 'do physical training, take breakfast, have studies, 
go to the school, have games and do the& own washing, community 
prayers and so on. It is like in any other residential institution." 

2.43. The Committee enquired whether the assistance of any 
psychiatrist was sought for, the Director, Social Welfare, Delhi Ad- 
ministration deposed: "We have got specially trained staff for this 
job. The Delhi School of Social Work of the Pelhi University runs 
a special institution where child psychology is tought and where 
study is done as tg how a case history is to be prepared. They go 
for Aeld work and it is these trained people, whom we employ for 
these homes. We have also got a scheme of sending our own people 
for training abroad. At least one person, more or less every year, 
goes to see as to how thew kin& of institutions are being run in 
other countries and after training they are with us." 

2.44. The Committee enquired what type of staff the Department 
of Social Welfare was recruiting for these institutions and what steps 



were being taken to overcome the difRculty of obtaining qualified 
perwnel .  The Director, Social Welfare, Delhi Administratian stat- 
ed duriag evidence: "Thete are three categories of st&, rhthr 4, 
who are recruited for the purpose. Firstly, we have got the Super- 
intendentp of the Homes who have over-all charge of supervision of 
t h e e  institutions. These Superintendents are recruited by the Union 
Public Service Commission. The qualifications as  laid down, are 
that these officers should have either passed the Master's Degree 
in Social Work or obtained a diploma after having done their M.A. 
in Sociology of at  least two years' duration. That means they should 
have sufficient theoretical background in connected subjects. In 
addition, they should have 3 or 5 years' experience of working in 
such institutions. That is in so far as the Superintendents of the 
institutions are concerned. The second category of staff are called 
the Probation Officer or the Case Workers. These people also should 
at least be Maskrs in Social Work and be engaged in going into the 
entire personal background, as to how and where the child lived etc.; 
snd from them, they prepare psychological picture of the child which 
is produced before the court and which is also retained in the insti- 
tutions for the future guidance of the child. The third category of 
staff is the training staff working as instructors in various crafts, and 
teachers-normally for primary school standards. The fourth cate- 
gory is the Caretakers i.e. those staff members who are actually in 
charge of the children and look after them when they are living in  
the dormitories or Common Rooms." 

2.45. To a query whether they were given any special training 
after their recruitment, the witness added: "We have arrangements 
for in-service training. As I said earlier, the officers like the Super- 
intendents and Case Workers or Probation Officers are already train- 
ed in such institutions by the University. For the remaining staff, 
we have got training courses and we have a cell established in the 
department for their training and evaluation." 

Children Home For Boys, Kingsway Camp 

2.46. The Ministry in a note stated that the Children's Home for 
Boys, Kingsway Camp (formerly at  Anand Parbat) functioned under 
the Children's Aid Society from 1938 to 1950. It was taken over by 
Government in 1951 and functioned under the administrative control 
of the Deputy C%mmissioner, Delhi till 1952. In 1953, it wiwtrans- 
ferred under the 'Directorate of Education. Since 1959 it is function- 
ing under the Directorate of Social Welfare and its sanctioned capa- 
city is WO boys. The Central Children's Act, 1960 was enforced in 
1982. 



2.47. The average strength, number of escapes, percentage of es- 
capes and total expenditure incurred during the years 1869-70, 1970- 
71, 1971-72 and 1972-73 as furnished by the Ministry are shown in the 
table below: - 

Year Admission Discharge Average No. of Total Ex- 
Strength escapes pendiNre 

1971-72 . . . 560 I 69 570 I79 5,80,324 

~972-ij . . . . 582 241 578 234 8,68772 
- - --- - - 

2.48. According to Audit Para, the Children's Home for Boys, 
Kingsway Camp h a  six village Annexes in and around Delhi. The 
Committee desired to know the names, location and monthly average 
attendence of children in each such annexe during the year 1972-73. 
The information as furnished by the Hinistry is given below: -- -- -- - --- - ---- - 

Name Locat1cm Average 
Monthly 
attendance 

-- -- -- - --- - - - . - - -- - - - --- 
(I) Bal V~har Naiafparh 38 

(11) Bal V~har I Narela 26 

(111) Bal Vihar I1 Narela 4 1 

(IV) Bal V~har I Hauana 3" 

(v) Bal Vihar 11 . . . . Bawan~ 7.2 

(vi) Children's Home . IGnp\i\ay Camr 413 

Tom r - 57% - 
- -- - -- ---- -- - - - - - -- . - - - - --- - -- 

The sixth annexe which was functioning at Bijwasan was dis- 
countinued in December, 1972. 

I 
2.49. Asked to,state the annual expenditure incurred on running 

each of these annexes, the Ministry stated: 

"The annexes are only a part of the main Children Home. No 
separate expenditure account is maintained for them. The accounts 
are jointly maintained by the Children Home. 



Expenditure 

A statement of per capita expenditure in respect of Children's 
Homes for the year 1972-73 with break-up of expenditure on 'Admin- 
istration' and 'other items' and further break-up spelling out expen- 
&ture on food, clothing, etc. as furnished by the Ministry is at 
Appendix 11. 

Figures in respect of Children's Home for Boys, Kingsway Camp 
for the year 1972-73 are reproduced below: 

Average Pay & Other Total Total Admn. Cther 
No. of Allowances charges. per capita per capna mpdr. per 
Inmates. expdr. per expdr. capita on 

month per month inmares per 
month 

Giving details of items included under the head 'Administrative' 
per capita expenditure per month' in respect of Children's Home 
for Boys, Kingsway Camp, Delhi, the witness itattd: "We have done 
another exercise. If you take the total expenditure, out of the totaI 
of Rs. 139:- average, per child on adminisration, we are spending 
Rs. 31/-. This amount of Rs. 31/- includes staff, i.e. Superintendent, 
Dy. Superintendent, Workers, matrons, instructors, peons and other 
staff. If you break up this staff also in the manner that there is a 
group of people working directly for the benefit of the child, and 
further break up this expenditure, Rs. 6 ' -  go for administrative 
charges and the total spent per child becomes Rs. 1331-. This in- 
cludes his training, equipment, food, education etc. . . . . ." 

2.50. When pointed out that administrative expenditure in some 
Homes seemed to be fairly high. the witness added: "Administrative 
charges cover not merely administration expenses on service per- 
sonnel. There are craft instructors, and others who are employed 
for training purposes; the dhobi is there. there are others. All that 
goes into it. It is not merely one superintendent ,one assistant, one 
clerk and one peon on whom this money is spent." 

2.51. Explaining variations in per capita expenditure on inmates 
per month in various Childrens' Homes run by the Delhi Administra- 
tion, the Director, Social Welfare, Delhi Administration stated: 

".  . . . . . Whvn we first tried to give figures of per capita expendi- 
ture, we: divided them into two broad heads-pay and allonwances 
and other charges. But when we went into the details, we found 



that in some home some furniture was purchased, in another home 
something else was done and so on. It did not really give the cor- 
rect expenditure on each inmate. We have now calculated the actu- 
als of each home, how much food went into the kitchen and out of 
that how many persons were maintained. For 1970-71, the varia- 
tions are very minor: 41.40, 39.33, 46.39, 37.45, 42.70 etc. This 
slight variation is due to the fact that in some home milk is purchas- 
ed from outside agencies because there is no DMS booth etc." 

2.52. The Committee referred to the figures of expenditure on 
Home for Mentally Retarded Children (Annexe) Punjabi h g h  and 
the School & Home for Mentally Retarded Children, Shahdara and 
enquired how the per capita expenditure in the Home at Punjabi 
Bagh was about double as compared to that of the Home at Shahdara 
when both were meant for mentally retarded children. The Direc- 
tor, Social Welfare, Delhi Administration stated: "In one case it was 
rented building to the tune of Rs. 22,000. We are paying high rent 
in Punjabi Bagh. It  comes under the head 'other charges of expen- 
&hue'. 

2.53. Asked further as to what were the reasons for higher admin- 
istrative per capita expenditure viz. Rs. 84 in the case of former and 
Rs. 35;- only in the case of later, the witness deposed: "We have 
bifurcated. The only reason is this, in one case the care-taking per- 
sonnel is more than the other. Shahdara institution was located in 
the central hospital premises. They did not have nurses in the other 
place. We have to provide thrc? nurses. That is why expenditure 
went up." 

2.54. The Joint Secretary, Department of Social Welfare added: 
"The per capita expenditure on administration gets reduced if the 
number of inmates is more. Thus 155 to 55 is about 3: 1 ratio. To 
some extent that is the factor which contributed." 

2.55. From the information furnished by the Ministry and the 
evidence, the following facts emerge in respect of Children's 
Homes:- 

(i) In respect of the Children's Home for boys (Kingsway 
Camp), the average strength varied from 549 to 665 in the years 
1969-70 to 197273 as against tbe sanctioned capacity of 2?50 buys. 

(ii) The total per capita expenditure per month of the Chiidreds 
Homes for the year 1913.73, leaving out the Homes for mentab' 
retarded children, varied from Bg. 107 to &. 139. Other expenditure 
per capita on inmates per month, leaving out the Horn- for 
mentally retarded children, v a M  from Bs. 70 to Bs. la. 



(iiJ) In respect of the two Homes for the mintally retarded 
childretI-0118 at Panjab3 Bagh and the other a t  Shahdara--ths total 
per cipita expenditure was k 191 and Rs. 97; the Administration 
per capita expenditwe. per month was as high as Bs. urd Bs. S, 
and the other expenditure per capita on inmates per month was 
Rs. 107 and Rs. 62. 

The main reasons given for the variations in per capita erpendi- 
ture of various Children's Homes was explained as due to:- 

(a) high rent in Punjabi Bagh; 
(b) more care-taking personnel; and 
(c) the number of inmates being less. 

2.56. The Committee are glad that the per capita expenditure 
has been worked out as a result of the Committee's endeavour to 
obtain the information. Remedial measures can be taken for each 
of the above reasons if attempts are made, so that the amount that 
is now being allotted can be spread out to meet the needs of more 
children. The Committee, therefore, recommend that the per capita 
expenditure should be worked out periodically and the teasoas for 
the variations analysed so that urgent remedial action can be taken 
to keep them within reasonable limits by (a) getting alternate 
accommodation at cheaper rents if Government c a ~ o t  accommodate 
the Homes in their own buildings, (b) by establishing or swing!  
the Homes near Hospitals, Dispensaries so that there may be less 
expenditure on caretaking personnel, e.g. nurses etc., and (c) by 
seeing that the intake of children is kept at optimum level in the 
Homes. 

2.57. Asked to explain the effect of price rise on per capita ex- 
penditure in the Homes, the witness stated: "on 31st March 1973 i t  
comes to Rs. 39'- and on 10th September, 1973 it is Rs. 44.40 register- 
ing an increase of 13:8 per cent, so far as the price rise is concerned. 

This is based on the actual rations issued to the kitchens. The 
figures of the various homes worked out for the different year are 
as below.- 
- - - -- - - - - - -- 

lC70-71: 41.40, 39, 33, 46, 39, 37, 46, 42.70. 

1971-72: 36, 41, 41, 45, 38, 43, 47, 42.50. 
1972-73: 43, 52.98, 45, 43, 35. 53, 42.51. 

_ - - 
These are the comparative figures based on actuals'. 

2.M. The Committee desired to know whether the budget allot- 
ment was based or money based i.e. a particular scale of ration 
was given whatever be the cost, or with the rise in prices of commo- 



*ties, the ration was reduced correspondingly to be managed with- 
in the allotment made. The witness stated: "Our scales of ration 
are need based. That means our expenditure 'will go up'. 

2.59. The Additional Secretary, Department of Social Welfare 
added: 

"Scales of diet are laid down. We have also received medical opi- 
nion with regard to the protein, calory and nourishment value which 
remains constant. Therefore, the expenditure goes up." 

2.60. The Committee desired to know the budget estimates and 
the per capita expenditure for the year 1973-74 for the Home. The 
Director, Social Welfare, Delhi Administration stated: "The Budget 
provision for this Home is Rs. 5,41,000 only. On the basis of aIlot- 
ment it comes to Rs. 1001- only. We shall have to ask for extra 
amount from the Government." 

2.61. When the Committee pointed out that previous year's figure 
was Rs. 1391-, the witness deposed: "we asked for the budget esti- 
mates according to the previous year's expenditure. Last year the 
expenditure was about Rs. 9 lakhs and we also asked for the same 
amount this year. Out of this our allotment came only to Rs. 5,41.0M).v 

2.62. The witness further stated: "Whatever budget we ask for, 
it is cut down according to the money available. Then we are sup- 
posed to ask for it again at the time of revised estimates." 

In reply to another query as to how the yearly expenditure of 
about Rs. 10 lakhs was to be met against a budget provision of about 
%. 5 lakhs only, the witness stated: "sometimes we do face difficulty. 
When our money is about to finish we have got to plead our case that 
we need more money." 

2.63. The Secretary, Delhi Administration added: ". . . . . .Every 
year when we ask for a certain amount, the initial allotment is less 
and then it is supplemented through the revised budget. Last year 
amount from the Government." 

2.64. Although the budget allotment for these Homes was need- 
based and not money-based, the Committee are surp&ed that the 
Delhi Administration every year reduced the initial allotment and 
later on s~pplemented t h r o ~ h  the revised budget. This is pot at 
aU a good practice. 



Vocatbnal Training 

2.65. According to Audit, Para, while formal education to the 
inmates of the Chilrlrens' Home was imparted through outside 
schools, vocational training in such trades as welding, fitter, wire- 
manship, cane-work, tailoring, domestic science, barber, handloom 
weaving, carpentry and playing on band was imparted only in the 
Home where the vocational wing was separate from the rest. These 
training courses, however, were not recognised by any authority 
nor were any certificates given to those who completed the training 
courses. 

2.66. The Committee were informed by A u a t  that "The adminis- 
trstion stated (December 1972) that instructions had been issued to 
award certificates where performance of the children in training 
courses was found satisfactory. In so far as the matter regarding 
recognition of the training courses was concerned the Directorate of 
Technical Training, Delhi Administration had already been ap- 
proached." 

2.67. In a note submitted to the Committee in advance of evidence 
the Depzrtment of Social Welfare enumerated the measures taken 
in regard to recognition of training courses and issue of certificates 
to those who complete the training courses as under: "We have 
checked up from the Department of Employment, Training and 
Technical Education, Delhi Administration. who run courses for 

Ion re- craftsmen training that the minimum educational qualificat: 
quired for admission into their courses is class VIII standard and 
above depending on the nature of course. The age should not be 
below 15. The Children's home is meant for children who have not 
attained the age of 16. It  would not be possible to organise training 
in accordance with the prospectus of the Directorate of Employment, 
Training, and Technical Education in the Children's Home in various 
craftsman trade, because the number of boys, who would be above 
1.5 years of age and who would have passed class VIII, would be very 
fcrv 2nd far between. The trades being taught in the Children's 
Home, are meant for such children, who have no aptitude for formal 
schooling. In case they pass class VIII they could be encouraged t o  
get admission in the technical institutions outside. 

We have also checked up from the Delhi Board of Higher Secon- 
dary Education and the Central Board of Higher Secondary Educa- 
tion. They do not recognise any course which does not give a certi- 
ncste of Higher Secondary standard. Any certificate of lower stan- 
dard Is not recognised by the Boards. 



In view of the foregoing we are left with only one option and 
that is to provide training in trades to such trainable chil-n, who 
would have no aptitude for formal education. In such cases what is 
important is the proficiency which a boy attains in the trade of his 
training. The formal recognition of the training in the Children's 
Homes is not possible. In view of the poor education background 
subect, of course, to the limitations of aptitudes, the best course is 
to prepare the inmates as semi-skilled technicians. This object is 
being achieved." 

2.68. To a question as to when instructions for awarding certifi- 
cates to those who completed the training were issued and what was 
the number of certificates actually issued, trade-wise, the Ministry 
stated that instructions were issued on 1st August, 1973 and added: 
"No certificates have been issued so far." 

2.69. The Committee then enquired whether it was a fact that the 
training courses provided in various institut-ons run by the Social 
Welfare Directorate of the Delhi Administration were not recognis- 
ed by any authority, the D.rector answered in the  affirmative and 
added. "The problem is regardmg recognition only. About giving 
certificates, t h e ~ e  is no problem. We have deoi4ed that certificates 
will be given and every one will have a cert ficate fbr his part of 
the work that he has done in a particular institution. So far as the 
question of recogni:::? is concerned, this is regulated by standards. 
Standards are laid down by a certain organisation or a body which 
recognises a particular training. In the case of technical training, 
we have got the Directorate of Technical Training and Employment 
in the Delhi Administration. Then, in this field and up to these 
standards, we have got the Central Board of Higher Secondary EdG- 
cation and the Delhi Board of Higher Secondary Education. These 
Boards and these bodies lay down standards that n child should have 
studied upto a particular class, should be of a particular sge, should 
rocform to a prescribed syllabus and the institution should have so 
much equipment, so many lectures, so many periods etc. If the 
child passes the prescribed examination, that e articular certificate 
will %e treated as recognised certificate from this inst'tution.. . . .The 
background from which these boys come is such that, many of them 
are not even literate a ~ d  they know every little in terms of formal 
education. Two questions arise. One is if a child is already Class 
8 pass, and then, we want to train him in any course, we will utilise 
the facilities available in the community. We will pay his fees and 
we will send his to another institution. We also try to get these boys 
admitted in the after care homes in the various training centres. The 
Question is, what do we do with those boys who have not studied 
upto Class 8 and who have not also had any formal education. If 



these boys want to go up to higher secondary education, then, on a 
reJaxation of rules, we keep them up to 18 years of age, then, send 
them to an after care home and they can go up to Univers-ty Degree 
for which the Government will pay. But, in respect of those child- 
ren who neither take the benefit of technical training, nor take up 
any formal education for which provision exists, the quest on is, what 
do we do with them? In case a person is not able to use his brain, , 
he should be able to uw his hands, say as a Welder, Fitter etc. In 
this connection, I may mention that the tableau of the Children's 
Home was specially rewarded in the Republic Day Parade." 

2.70. Explaining the measures taken in this regard, the Additional 
Secretary, Department of Social Welfare added: "We have taken 
three measures with regard to the question you have raised. The 
certificates of those who receive vocational training, are not recog- 
nised for reasons which Mr . .has already explained. We took 
up this question specifically with the Director-General of Employ- 
ment and Training; and it has been agreed that these boys who have 
attained a certain proficiency in various skills, would be duly con- 
sidered for placement jobs. Secondly, now-a-days, among the educa- 
tional authorities and various experts like the TJXESCO, there is a 
greater emphasis on non-formal education for those who get training 
in such institutions. We wanted to make a study in depth to find 
out as to how craft training and non-formal education can be com- 
bined and made the syllabus in such institutions. It  will have the 
advantage that side by side with the training in the craft, the child 
will also get educational training." 

2.71. The Director, Social Welfare, Delhi Adm'nistration Summed 
up the final position with regard to issue of certificates and recog- 
nition of the training courses as follows: "'We are now issuing 
certificates to all the trainees in the respective trades but so far as  
the question of recognition is concerned, as I have submitted, fur 
recognition, the difficulty is that we have to have a basic minimum 
qualication laid down which most of the children do not possess be- 
cause they cannot go in for formal schooling. So we train them as 
semi-skilled craftsmen. So recognition by an established authority 
is not possible." 

Fol1ou)-up Action 

2.72. Asked whether any follow-up of those discharged from the 
Children's Homes was made. The Min!stry in a note stated that a 
majority of children were restored to parents or transferred to other 
Lnstitutioins. Children over 18 years after discharge were also admit- 



ted to after-care Home for Boys. A statement of discharge nf inmates 
from the Children's Home during the period 198970 to 1972-73, 
as furnished by the Ministry, is reproduced below:-- 

Reasons 1969-70 1970-71 1971-72 1972-73 

I. Premature Restoration to Parents/ 
Guardians . . . . . 127 233 I34 172 

2. Released after completion of the 
turn i.e. after 16 years of age 19 5 5 60 

3. Transferred to other Institutions . 34 252 29 7 

4. Death . . . . . . 2 4, I 2 ----- 
TOTAL . . . I 82 1 94 169 241 

2.73. Elucidating the point, the Director, Social Welfare, Delhi 
Administration stated during evidence: ". . . .From this, you may kind- 
ly see, that children's Homes are doing useful work of restoring a la1 ge 
number of children and it is only very few who remain in the child- 
ren Home beyond the age of 16 years. Now two arrangements are 
open to such children because the aftercare-home 1s actually an 
institution which cannot force a child to leave it. It is only a protec- 
tion to the child and if we send the children out of the Home, they 
will not be able to live with care and guidance. Therefore, they 
can still continue to live there and train themselves and then get a 
job because there is no one else to look after then.  In this respect 
the children Homes are doing a very good job." 

2.74. It was revealed that only after the Committee took up the 
examination of the Audit Para, the Ministry have issued instructions 
for awarding certificates to those who completed training in their 
respective trades. Regarding the difficulty in granting recognition 
because the children do not possess the basic minimum qualification 
laid down, the Committee suggest that the matter may be taken up 
with the Director-General of Technical Training and Employment 
so that these boys who have obtained proficiency in certain trades 
can k duly considered for placement in jobs. In fact this should 
have been done earlier. 

Escapes 

2.75. According to Audit Para a large number of children abscond 
from the Home. This number varied from 174 to 192 in each of 



the three years 1989-70 to 1971-72. The number of children abscond- 
ed  during the period January, 1972 to August 1972 is as under: 
----- ---- 

Children Home . . . . . . .  91 

Balvihar, Narela ( I )  . . . . . . .  20 

,, Najafgarh . . . . . .  I 

The number of those absconded from the Home and its annexes 
dur-ng 1972-73 as intimated by the Ministry is 234 against average 
strength of 578 during that year. 

2.76. In a note submitted to the Committee in advance of oral 
evidence, the Department of Social Welfare identified the causes for 
t u n ~ ? i n g  away from the Homes as under: 

"The prooiem of escapes was earlier aggravated by the shortage 
and unsatisfactory condition of accommodation In the Home. This 
in fact was specifically cited by the audit party also. The Delhi Ad- 
ministration have now shifted the Home in May, 1973 to a new build- 
ing with adequate accommodation for housing the boys. 

The problem of escapes is undoubtedly comnlex with varigsted 
causes. The Government has been concerned a5out th- problem of 
escapes. The Delhi Administration has requested the Delhi School 
of Social Work to undertake a quick study regarding the functioning 
of the homes and the causes of the escapes and to suggest measures 
for improving the functioning of Homes. 

We have already said that the Children's Home does not work like 
a formal jail. The main philosophy behind the estab!ishment of this 
Home is the growth of a child with main emphasis on correctional 
practices. All children who are admitted to the Children's Home are 
not normal children, in that they are all 'neglected'. All these chil- 
dren come from adverse circumstances and in many cases could not 
receive due cares of a home. Many may be of an uncontrollable na- 
ture. The children below 16 years of age are during their formative 
years. On top of it they are mal-adjusted. The main problem of 
their life is adjustment. Running away from the institution there- 
fore is not a fault of the institution but is a part of the process of 
an adjustment of a child. The social scient-sts believe running away 
to be an essential and inevitable part of the long process of recovery. 
While in the vacant or the depressive mood, a child in a normal home 



immediately receives the care and attention of parents, in an inski- 
tuticin he is forced to be on his own. One method of calling atten- 
tion or expressing his need for care is to bxome a 'run away' where 
he is sought after, reported for and brought back for further treat- 
ment. I t  is to be accepted that the child has to undergo the disad- 
vantages of a community life in a Children's Home. I t  cannot also 
be ruled out that running away may be due to harsh discipline or no 
discipline. Complete freedom on one hand and a rigid atmosphere 
on the other are both to be avoided in running an institution like 
Children's Home. Giving due allowance to the various types of ab- 
normal behauiour pattern from which the children suffer escape has 
to be accepted as a part of the entire process." 

2.77. The Director, Social Welfare, Delbi Administration stated 
during evidence: "We have already instituted a study through the 
good offices of the Delhi School of Social Work, Delhi University. 
This particular study is going into the details of what are the reasons 
for escapes, how are the Homes being run and what more is required 
from the point of the philosophy behind these Homes. 

To mention a few points, as I submitted earlier, the material that 
we get for these Homes, they are already such who are of a deviated 
behaviour pattern. They are not normal children, but we try to 
give them a normal life. We put no restrictions on them. They go 
to normal schools, they live in an open atmosphere and there are no 
custodial restrictions imposed upon them. We give them food, cloch- 
ing, books, stationery, pocket expenses etc. Having given all this, we 
try to bring the child around the normalcy. If the child, who has 
run away from its own home, does not feel satisfied from this set 'up, 
then, of course, he escapes. I have attached with our note a com- 
ment on the literature on this subject. Escapes are not peculiar to 
our Homes only. This is an item which is common to all the Homes 
all over the world, Children who are brought to these Homes, do 
run away. If we impose jail conditions and custodial restrictions, 
the very purpose for which the Homes are established is defeated. 
The whole question is now being looked into by the Delhi School of 
Social W o r k .  

2.78. Referring to figure of escapes (234) during 1972-73 the Com- 
m ttee desired to know the reasons for this phenominal increase in 
the number of escapes, the witness stated: "As I explained earlier, 
one of the reasons why the escapees were so abnormal could be that 
the living conditions were not conducive, that the building we had 
was over-crowded. That we have already corrected by shifting 
them to a new building. For the other reasons, we heve taken up a 
study through the Delhi School of Social Work and we would await 
what they tell us, as to where we are wrong." 



2.79. On being pointed out that judging from the high irrcldence of 
escapes, the Committee had developed a feeling that, administrative- 
ly, the whole thing looked wry unsound, the Director stated: "We 
are trying our best and that is the reason why, we have requested 
an outside agency to come and look at  our work and tell us as to 
where we are going wrong and why these children are running away. 
That was the reason why we asked the Delhi School of Social Work 
to undertake study". 

Asked when the Delhi School of Social Work was requested to 
make a study, the witness stated: "That was in the beginning of 
this month." 

2.80. The Additional Secretary, Department of Social Welfare 
added: "Generally it has been noticed that the escape occurs in the 
first six months or so after the child has joined the institution. That 
is one observation made. That is understandable from the point of 
view that the child has to adapt himself or herself and there are 
some very difficult cases. The child has to come from a long dis- 
tance. The other day I visited the Home. A boy who had come all 
the way from Sikkim in search of a job could not get a job in Delhi. 
His brother who had brought him for securing a jab for him had 
left him in the street. This boy naturally was in a strange surrcund- 
ing and that he had all types of psychosis and fear and he had suffer- 
ed a shock. Having regard to mental break-up, the child showed 
certain tendencies because he had not received affection and there- 
fore he tried to run away. 

These are the various types of manifestation of the mental malady 
and since children's Homes have been set up not very long ago, Delhi 
administration needs better experienced people. They have six ex- 
perts to look after the cases and for looking after this matter which 
needs investigation, one of the measures adopted now is that the 
problem has been given to School of Social Work". 

2.81. The Committee pointed out that leaving aside the reference 
made to the Delhi School of Social Work for an investigation anc! 
report, into the matter, it was a fact that the day to day working of 
the institution had to be such that the children were treated in a 
human fashion, which under the usual set up of a Government orga- 
nisation, was hardly available and enquired whether any special 
efforts had been made in that direction. T'he re~resentative of the 
Department stated: "We have not done so; we will do so now." 

2.82. The Committee enquired whether the Department tried to 
trace and bring back the absconded ch'ldren. A representative of 



58 
the Delhi Administration stated that "in many cases the children are 
brought back." 

2.83. The number of those who were traced and brought back to 
the institutions after escape during the period 1969-70 to 1972-73 as 
intimated by the Ministry is as under: 

No. of Inmates returned/ttnccd 
Year No. of Escapes 

with Returnea Through Total 
efforts on his the traced 
of staff own Police 

TOTAL . . -- -- - 9 13 . 7'9 -- -- -L___ 2 _ .  - 
Accommodation 

2.84. Dealing with shortage of accommodation in the Children's 
Home and its annexes and the steps taken to overcome it, the Minis- 
try in a note stated: "The shortage of accommodation was mainly 
experienced in the Children's Home, Anand Parbat, where on an 
average five to six hundred children were kept against the sanction- 
ed capaclty of 250. The Home was shifted to a new building in 
May, 1973, where adequate accommodation is available. 

Iq all the Homes the actual strength is more than the sancti-.ned 
capacity. I t  is proposed to construct semi-permanent buildings for 
the children's Homes on a priority pasis. The construction is expec- 
ted to start during the current year." 

285. The number of those who absconded from the Children's 
Home and its annexes during the year 1972-73, as intimated by the 
Ministry, is 234 as against the average strength of 578 during that 
year. The Ministry have admitted that "It is to be accepted that 
the child has to undergo the disadvantages of communily life in a 
Childrds Home. It cannot also be ruled out that running away 
may be due to harsh discipline or no discipline. Complete freedom 
on one hand and a rigid atmosphere on the other are both to be 
avoided In running an instilution like Children's Home. Giving due 
allowance to the various types of abnormal behaviour pattern from 
which the children suffer, escape has to be accepted as a part of the 
entire process". 

2.86. During evidence it was stated: "If we impose jail condi- 
ditions and custodial restrictions, the very purpose for which the 
Homes are established woyM be defeated.. .one of the r e a m s  why 
the escapees were so abnormal could be that the living conditions 
were not conducive, that the building we had was over-crowed. That 
we have already corrected by shifting them to a new buitding. 



For the other reasons, we have taken up a study through the mi 
Sehool ot W i l  Work and we would await what they tdl us, as 
to vPbsre we are wrong." 

2.87. The A d l t i d  Secretary, Department of Social W s i f . ~ ,  
deposed inter alia "Delhi Administration needs better e*perjenced 
people". 

The Committee recommend that the problem of escapees 
be studied immediately in depth with the help of Delhi School of 
Socia, Work and all remedial measures taken with a view to seeing 
that the working of the institution is such that the children are 
treated in a human fashion although the set-up is that of a Govern- 
ment organisation. The Committee suggest that as far as w i b l e  
it should be ensured that the actual strength of *ew Homes is not 
much more than the sanctioned capacity, for which accommodation 
should be pro&ded. 

2.88. The Committee were informed that there was no manag- 
ing committee to look after the affairs of the Children Home. 

2.89. Asked how then it was ensured that the Home was work- 
ing properly, the Director, Social Welfare, Delhi Adminisiration 
stated: "Under the Act, the Chief Inspector and Inspectors visit 
the Home regularly and they submit their report to the Directorate 
after going into the entire working of the Home. So the act lays 
down a detailed pro-edure about maintaining standards in the 
home." 

2.90. Under the Act, the Chief Inspector and Inspectors are ex- 
pected to visit Children's Homes regularly and submit their report 
to the Directorate after going into the entire working of each Ilorne. 
The Committee is not aware if this has worked satisfactorily. Tbe 
Committee suggest that in addition if there is a managing committee 
to look after the affairs of the children's Home, the running of thew 
homes may improve as a result of their non-official approach to the 
task. 

2.91. According to Audit Para, After-care, follow up and rehabi- 
litation of children are essential to ensure that the education and 
training acquired in institutions enable children to become seh- 
sufficient on release. The Aftcr Cnre Home for boys, Kingsw-sy 
Camp, renders follow-up services those released from correctional 
a n i  non-correctional institutions. Formal education, vocational 
training and employment facilities are provided in order to rehabi- 
litate them economically and socially. Vocational instruction is 
given by attachment to industrial training institutes. Boys between 
the age8 of 16-21 years are admitted to the After Care H m e .  
599 Ls-5. 



Admission is either through correctional or non-correctfor# in$.itu., 
dons "a 6n Chk'recmmendationk o'f a social w~rkers.  

d I , "  1 ,  
" 9 2 .  'The details of admission/discharge and average stragth 

of the After Care Home for Boys, Kingsway Camp for p e  years 
1 9 W P O  to 1972-73 as furnished by the Ministry are as under:- 

t , ?  

Year No. & Ad- Discharge Average 
rn~ss~on strenuth 

. . . . .  r972-73 16 35 45 
I i l  

To1 AL 9 9  IZO 248 , 
(Source oJ Adwaassinn) - 

Year Correction- Voluntary Training- R e f d  by Total 
al services Organisation cum- rod Socid 

uction L i e s  Workers 

1969-70 . . 28 6 . . 5 42 

1972-73 . . 13 I I I 16 

TOTAL . . 65 I 8 I 16 99 - -- -- -- -- - - - - - - - - - - - - 
2.93. According to Audit para during the three years 1969-70 to 

1971-72 only 23 boys were sent to the After Care Home after dis- 
chosge from the Children Home for Boys and while only 40 from 
&r&tional kt i tu t ions  were admitted, 43 from non-correctimal 
InstitutiOm, etc. were admitted during that period. The Ministry, 
however, had the following to state in this regard in a note fumi- 
shedl to the Committee: "In fact, 26 boys were sent from the Child- 
m ' s  Home for admission to the After Care Home during the years 
1-70 to 1971-72. 

The Audit has further said that admission from correctional and 
non-correctbnal institutions were 40 and 43 respectively. These 
figures are actually 51 and 32 instead." 

294. Asked to state the number of boys whs were sent to the 
After Care Home after discharge from Children Home for Boys 
during 1972-73. the Ministry in a written reply stated that out of 
the boys admitted from Correc~onal Institutions during that year, 
7 came from Children Home after discharge. 

%95. Wering an explanation for the inadequacy of afterncare 
wnloes for those coming out of childrens' Home for Boys at hand 



Pa*t,'the ~ i n l s t &  in a note $.wnlsied to the  ittee tee in d-. 
vance of the evidence stated: "A study of these abla would &ow 
that at no sbge ,the After-Care Home was over-crowded tch the 
extent or denying admission to the needy children. The, Rome LI 
established for 70 boys unlike the average strength dwing the years 
mentioned above was never more than 72. The After Gars Home 
services are therefore not inadequate. During the 5th Five Year 
Plan, the capacity qf the After Care Home is proposed to be raised,, 
upto. 150. 

It is to be noted that there can be no compulsion for a boy to be 
admitted in After Care Home. The admission to this H m e  is pure- 
ly  voluntary." 

2.96. The Audit para stated that the period of stay in this Home is 
ordinarily three years. Board and logde are free. Puring each of 
the three years 1969-70 to 1971-72 there were 22-24 persons who had 
got employment but still continued to be inmates of the Home, m,e 
of them for a year or more. Besides, in each of t.hose three years 
there were in the Home 11-13 inmates who were neither receiving 
formal education nor vocatimal training nor had obtained any em- 
ployment. 

2.97. The C~mmittee were informed that the number of inmates 
of the Home during 1972-73 who wire neither receiving formal 
education nor vocational training, nor had obtained any employ- 
ment was 12 on 1-8-1973. 

2.98. I t  was further intimated that the number of persons who 
had got employment but still continued to be inmates of the Home 
during 1972-73 was 3 and all these were for more than one year. 

2.99. The problem of keeping boys in the After Care Home after 
the prescribed age and other limits and the study to be conducted 
into the behaviour pattern of inmates who neither take up jobs nor 
go for formal education were explained by Government in a note 
submitted to the Committee' as under:- 

"The pr6bltm of W&ng 'boys in the Aft'er Care Home after the 
prescribed age and other limits has many diinensions. It is true' . 
that some of the boys gct some employment but many times it 
is so inadequate that they cannot survive on the money that they 
raise. Whenever boys get any service or employment bringing them 
Rs. 100 p.m. and above, they either leave on their own or are asked 
to leave. Boys getting or securing employment, which brings them 
l a s  than Rs. 100 a month allowed to stay in the Home sul,ject to 
the condition that they pay 33 per cent of their earnings to the 
Institution. In many cases they are able to get only temporary 



employment. Sometimes when forcibly removed, they come back 
and knock the doors of the After Care Home pleading for shelter. 
In one particular case a boy who was forcibly sent out, was picked 
up from a footpath in a seriously sick condition after three months. 
This is, therefore, a human problem and cannot be just judged with 
reference to the existing rules. Children, who have been brought 
up by the Administration from their early ages in its various homes, 
when they come to the After Care Home, cannot be simply thrown 
out without making adequate arrangements for their employment, 
Every personal care is taken in such cases but as stated above, on 
humanitarian grounds, some boys are kept in the Home in the hope 
that they would get the required employment within a few months' 
time. These boys have to compete with others in securing employ- 
ment in the open market. 

The continued stay of the inmates, who were neither receiving 
formal education nor vocational training, nor had obtained any 
employment, was necessary as these were of difficult personality 
make-ups and complex interests with deviated behaviour patterns. 
The institution, in spite of its best efforts, could not find suitable 
training or job placement for them as the inmates would just not 
come out with a satisfying performan..e. 

The break-up of the present strength of the After Care Home, 
age-wise, is as follows: - 

Present Age No. 

The and education-wise breakup of the inmates as 
on 1-8-1973 is given below: -- ---- --- 

Totllmengtb . . . . . 35 

Going to various educational institutions for education , 19 , 

Wiho~t iob and not studying . . . . .  I t  

TOTAL . . . - - -  - 46 
* 



We have aaked the Delhi $chool of Social Work k, conduct a 
special study regarding the khaviour pattern of inmate& who 
neither take up j&s- nor go for formal nducation and have pot shown 
any inclination to equip themselves for standing on their own bgp 
in future. Degeading upon the recommendations of t,he Delhi 
School of Social Work, we will decide the measures to be adopted 
for the treatment of such boys. 

Atter the employment of the boys living in the After Care Home, 
it may be noted that they have to compete with the other persons 
in the open market. No special ssfeguards are provided. There- 
fore, we And it very difficult to And jobs in time before attaining 
the age of 21 years. It is for consideration whether spe ial safe- 
guards by way of waiving the clause of obtaining their names from 
the Employment Exchange can be provided to the inmates of the 
After Care Home, who have lived there at least for a period of 
three years or who have been admitted to the After Care Home 
from one of the Children's Homes of the Administration. Some 
safeguards of this type are available under the Government rules 
to the children or to the near relatives of Government servants, 
who die in harness." 

2.100. The Committee then drew attention of the representative 
pf the Ministry to the fact that the Directorate had got prescribed 
certain time limit upto which a person could stay in the Home, 
whereas a number of persons were staying w c h  bey~nd their l i d  
thus hampering new irbt4ce and d w e d  to know what solution the 
Governemnt wos trying k, find out to overcome this difficulty, the 
Director stated: "This point arose in connection with the After 
Cere Home for the Boys. We heve given statistics and ag+wise 
break-up in the Home, of persons wbo are now living in the After 
Care Home. The total number is 35. There are 10 boys aged nore 
then 21 who still are there. This age-limit of 21, is only a general 
gqidyne. If you consider that Q e  main purpose of ,the ,Home i s  
rdwbilitatian, them our purpose d o ~ s  not ceaw at the p@ of 21. 
We should be able to place the boy in a job; only then W d  we 
r~leass .hipl, At one stage, we tried to throw ~ u t  permas in swh 
a manner; but after three months, we had to pick him up from the 
footpath in a serious condition and to hospitalize him. If the Home 
doer not have adequah e s q ~ ~ i t y ,  i t  shQu3d, have it. At the pnasent 
m e n * ,  ptb Home ~ I M  ade~+~& cmiVqy .  'Pb ie W- 



the age limit should be 21, or whether we &ould k- &@,hay 
till he gets a job. It is a bigger q&ecrtion. We the pf&l$m 
to the managing cornmitt&. They'also said, 'you can And him out; 
but &myt. try to force him but with the help of the police'. rt cuts 
both ways. If you provide too much .securif$, the y y  may not 
take' interest in training. He must equip himself to get a joband 
go out. We have to strike a baIance." 

, 

2.101. To a query whether there were also some boys of the age 
of 24 years in the Home, the witness replied in the affirmative and 
added: "Ilt has long been decided by, the Managing Committee that 
these three boys will be asked to leave., Wp had earlier asked them 
to leave but they did not go. When the Managing Committee was 
asked whether the Police should be used to throw them out, they 
said that they should be persuaded to go. Our decision was that 
anyone earning more than Rs. 1001- should go out and live on their 
o w e  Some boys had represented that even though they are earn- 
ing more than Rs. loo,/- it is not possible to live outside with this 
money. They were told that they should pay 33 per cent of their 
earnings to the Institution but that also could not be implemented 
because some of the boys did nut pay and they ultimately had to 
leave, Finally, these three ,tqys promised that they will leave 
within the next ten to  fifteen days. They are 10-g for accom- 
modation and a place to live, and this is the time limit given to 
them. So, this has been decided already and we hope that these 
three boys will leave". 

C 

2.102. After-care, follow up and rthibiliati6h of children are 
essential to ensure that the education and training acquired in 
institutions cnaMe M d r m  to become self-sdicient on release. 
% Camnittee have came acfblPls ease* where b y s  arb e o n t i 4  
to bp kept in the After-care H m e s  after Mte 'prescribed age and 
otber limits. The Colhmittee were informed1 that the problem of 
kcbping boys in tbe After-care  om& after tbe preacribcd lrge 
other limits has many dfamemshns and the Dglui School of Social 
Wark haw Mia asked to conduct a special shdy  regarding bhaviouk 
pettern of inmates who either take upi jobs not bo for formal ed~- 
cation and have not s h o w d 1 ~ y  in.chtioxi to equip thbmsdveb for 
sbdSng on tMr own iegs. C d t e e  ~ c ~ ~ ~ m e n d  that m- 
S W  measure% should be adopts8 for solving the problem Q such 
boys on recdpt of the mconmchdatiens 6f t h C  bclhi Schdol of ~ o h l  
&wk. * T  r I 

3 Y 

' 2.183. rSbs Committee i.bo s q g g d  tBoC bv-t &odd 
whetbr m y  special dmarda b$way of w d v b  tbe c h m  



4~ &d&g thb nsnes from the EaLploy-t EXC- for ra 
mt&wmt cur be prcrvided to the inmates of the Afterarc rfm 
dad h v s  Uved them at bast for a period ob thrse yeus or who 
have been admitted to the After-care Home from one of the Child- 
run's Hem- of the Administration to solve this problem. 

Preventh  of Beggary 

2.104. According to Audit Para there is no Central Legishtion 
on prevention of beggary. The Bombay Prevention of Begging Act, 
1959 (with appropriate modifications) has been extended to the 
Union Territory of Delhi from March, 1961. The Act provides for 
establishment and maintenance of-- 

(I) receiving centres which are for reception and temporary 
detention of beggars; and 

(2) certified institutions which are for detention, training and 
employment of beggars and their dependents. 

The Committee desired to know whether all the States had pas- 
sed Anti-beggary legislation. The Additional Secretary, Depart- 
ment of Social Welfare stated: "YeS. As far as anti-beggary laws 
are concerned, 13 States and two Union Territories have passed 
legislation." Giving the total number of beggars in the county, 
the witness added: "As far as 1971 is concerned, we are still await- 
ing the precise figure. Approximately, it is about 12 lakhs." The 
number of beggars homes in the country and the number of beggars 
being looked after in these homes were given as 84 and about 15.000 
respectively. 

Asked whether Government had formulated any plans to look 
after all the beggars in the country during Fifth Plan, the witness 
deposed: "The difficulty is that projection is something which 
keeps on varying. We have got to sort out this problem at th6 base 
also, in the sense as to what leads to beggary. There are various 
factors.'' 

2.105. Explaining the various measures taken by Government to- 
wards eradication of beggary in the country, the representative of 
the Department stated: "As far as beggars are conceslled, these 
States are taking necessary action for the eradication of begwy 
in the States. There are various institutions for the purpose. These 
beggars are picked up from various places and brought ;to the Rome 
where a training is given to them and after the training, they are 
rehabilited and so on. We have made a study whereby we feel 
that a lot of existing laws on this subject need modification.- B g g a r y  
has been looked at very much from the punitive angle. In addition 



to this, we have got to  look at it from the point pf view of;spcial 
assistance. As far as social asssistance is concerned, it can be g & v p ~  
in Me form of creating ,working habits among them. Then thare 
are cases where they have become bemars because they have rat 
got much work to do. Then, there is also the secozld aspect in ses- 
pect of beggary, that is, the social defence angle. Social defence 
angle inrespect of those persons who are professionals, in whose 
case, it is very difficult to break the habit of beggary. Therefore, 
by this double track system, we are now proposing to consider what 
adjustments are necessary in law. Now this being a State subject, 
legislations have been enacted on this particular subject. We are 
examining the question of enacting a Central law for the Union 
Territories and that may act as a model for the States and certain 
aspects of it may be adopted by the States also. At the same time, 
this is a subject which will be discussed in our annual social welfare 
conferences and these changes in attitudes, this progressive think- 
ing, and newer measures in order to eradicate this beggary, would 
be taken into consideration. This is how we progress." 

2.106. The Committee enquired whether there was any cell or 
organisation to do research on or conduct a survey of the beggar 
problem in the country. The witness deposed: "We do not have 
Any standing organization for this purpose; but the surveys are 
conducted by the States. A survey was conducted in 1969, in the 
caqe of Delhi. Similar surveys were held in Bombay and Madras 
ah&, separately. This can be done, whenever necessary, by the 
various institutions which have the capacity and the necessary 
expertise therefor." The witness added: "In our Department, we 
have now organised a research wing which deals with research, 
planning, monitoring and evolution. W e  are trying to strengthen 
it in the 5th Plan. It will prepare schemes for research on various 
subjects, including beggary. But actually, the survey will be con- 
ducted by some other institutions on our behalf, e.g. the Council 
for Social Development in Delhi. This is the procedure we adopt 
for the preparation of research reports on this subject." 

2.107. When the Committee pointed out that no serious investi- 
gation seemed to have been made into the matter in the past, the 
witness deposed: "In 1968, this particular Committee produced a 
report, but this is a subject which has been reviewed from t h e  
to time by the Correctioml Services Bureau by the varioue 
methods. . . .We are again now going into the matter thoroughly. 
Certain aspects of legislation are rr?quired for it and more intensive 
efforts are necessary to combat this problem. These matters are 
being gane into." 



%lo$. !Zb Cwmaittse o h t e n d  &at #em hs a. d r d  W s -  
lation on p ~ v e n t i o n  of beggary. Zven if it was then, it w d d  
have made very little differeace in view of fast increasing go* 
d pwaS. The Banbay Prevention of Begging Act, 1959 (wlfb 
appoptiat*, mdifiaatiorw) his been extended to the Unlon T e d  
t o ~ y  of Delbi from March, 10Bl. The representative of the Ministry 
stated that accerding to 1971 carsus there are about 12 i'akhs of beg- 
gars in the country while the number of beggars being looked after 
were 15 thousand In M beggar homes. I t  was admitted that 'm- 
gary lsas been looked at very much from the punitive angle. We 
have got to look at it from the point of view o fsocial assistance . . . .  
We ae now proposing to consider what adjustments are necessary 
in law.. . .  We are examining the question of enacting a Central 
Law for the Union Territories and that may act as a model for the 
States and certain aspect's of it may be adopted by the States a h .  
Tbe Committee would watch with interest the @act of the propos- 
ed legislation in the present crucial circ~rmstmces. 

Poor House (Seva Kutir), Kingsway Camp 

2.109. The Poor House, Seva Kutir was started in 1945 by the 
tbsociation for the Care of the Destitutes. It was taken over by the 
Delhi Administration in October, 1960. One portion of the Poor 
House serves as the reception centre where beggars arrested by the 
Police are kept pending their trial by the court. After trial if a 
beggar is sentenced to live in a 'certified institution' he is transfer- 
red to the Poor House. The year-wise expenditure of the Poor 
House for the past four years is given in the table below: 

The intake capacity of the Poor House, Kingsway Camp is 600 
beggars. 

Year Average Expenditure 
Strength 



S. , NaqcnEYcrr 
No. the institution (Aver- t ~ g ~  of 

age) litetlte 
beegars , a e ~  ctf ep- w b  cp: 

' I '  
mPes >,, cayd @ 

1.1 Poor ~ o u s e  1969 ,762 i . . 341 8 t 4%# *"~b~c . 
r970 9a5 ' 18 3og 

d #, tbQdk'4* , {  
3 % -do- 

1971,' 881 16 , ,434  . #  &- 

The number of the d e s e d ,  disabled and 'ihvaIid by mentBlly 
retarded beggars varies generally from 35 toi 45 percent. ' It is orily 
the able bodied who are available for trainlng or for employment 
outside. 

2.110. Asked why the Beggars Home at Kingsway Camp, Delhi 
was called 'Poor House', the Director, Social Welfare, Delhi Admi- 
nistratrion stated: "According to the Act, the correct nomencla- 
ture should be 'certified Institute'. According to the Act, again, 
the other institution where beggars have to be kept, should be twm- 
ed as the Reception Centre. Somehow, traditionally, this place was 
known as the Poor House. Therefore, we are also calling it so. 
But the actual name given is Seva Kutir." 

2.111. The name and address of various Beggars Homes in Delhi, 
year of start, sanctioned capacity, number of beggars committed to 
live in each Home during the last four years and their overall 
strength as  on 10th August, 1973 as furnished by the Ministry are 
as shown below: - 



A 

S. Name of the Institution 
No. - Year In S m  lor* Strength No. mmm~tted. to live in the Homes 

which sta't- capacl~y as on ro- ------------- 
el 8-1973 1969-70 1970-71 1971-72 XW-73 

i Poor House, Kingsway Camp. . . 19-45 &a 1,183 325 276 315 4 1-r 
(Taken om r by the - 

Delhi Admi~jszra!ion in 
1960) 

a Home for Able and Disabled Beggarr Narela 1961 150 211 186 667 54 531 

3 Home for Leprosy and T. B. Affected Beg- 
g m s h a i h a  . . . , . 1963 r o o  108 96 94 63 138 

4 Mahila Sadan, Mehrauli . . .  1 9 6  1 5 7  5s  79 9 142 IOI 

5 Home for Ohf and Infirm Beggars, Narela . 1969 .PJ 97 35 28 90 
95 % . 6 H a m  for Male Abled and Disable<! Beggars 

TikriKalan. . . . 1971 '6% 410 . . 1x3 450 377 

7 Home for Male Diseasd Beggars, Kingsway 
camp. . . . . .  1971 2 80 90 . . . . . . 14.4 

8 Home for F d e  Able; and D~sableri an4 
Diseased Beggars, Hari Nagar. . . 1971 240 90 . . . . 54 100 

--- --- - 

*MtJmu& the sanctioned capacity of this Home is 680, the buiUing hired for this Home can accornno.'ate only 400 beggars. The sanctioned 
CpPgCity h s  acconiingly to be reduced by 280, thxs relucing the total vanctiond. capacity to 2120. 



2.112. Pointing towards sanctioned capacity of the Poor &wme 
(600) and its strength as on 10th August, 1973 (1183), the Cwnmfttee 
desired to know how it was possible to accommqdate practlaally 
double the number of persons in this Home as well as in mme other 
Homes where the strength was more than the sanctioned capscity, 
the Director stated: "These are our receiving centres. A8 in the 
case of children, we have observation homes, and keep the baSgera 
first in those places until such time .as they are produced before 
the court. The courts order that they may be kept in the beggar 
homes and then we send them to the various beggar homes. We 
do sometimes run short of space. We are facing that difficulty.. . . 
They have got to sleep on the floor and somehow manage." 

2.113. Asked why the inmates were not shifted to those Homes 
where there was under utilisat'on of capacity, the witness deposed: 
"We have already tried to do so. As we have opened more homes, 
we shift the committed beggars to those institutions so that the 
pressure on the homes is reduced. But sometimes, under special 
drives, more beggars are arrested, and those who arc close by are 
kept in these homes. We shall try to disperse their population in 
the future as far as possible." 

2.114. The Committee desired to know the basis for sanctioning 
capacity for a particular Home, the Director stated: "That is the 
original scheme. We wanted to increase the strength or the space 
for beggars. We said that one Home for 200 beggars should be 
opened. This scheme was sanctioned by the Government. After 
the sanction is received, we start the whole thing. The sanction 
of the Government for starting a new institution is the basis." 

2.115. Asked further why then the strength of some of the Homes 
was bdow the sanctioned capacity, the witness stated: "We keep 
on increasing the number of beggars every year," and added: 
"Take the case of the Home for Able and Disabled Beggars a t  Hari- 
nagar. When we Ax a target we have to go by the size of the build- 
ing which we have got..  . .The accommodation in Delhi was nut 
available.. . .Actually 'in all other cases, the limiting factor is the 
available space." 

2.116. The follwing statement furnished by the Department cd 
Social Welfare at the instance of the Committee gives details of per 
capita expenditure in respect of Beggars Homes in Delhi for the 
year 1972-73 : - 



S. Name of the Ins'iruiion Average Pay an.! 0 h x  Tot: I To1 el per A>dt&h%- e- 
NO. No. of Allowan es c h g 3  capita ex- rive p r  totc per czpitr 

i..mates p e n ~ i t u  e c ~ p b  "-ism- 
per mmth arpcaditnre pc naath 

- --------- ---------- ~ e r -  

(In R u m )  
I Home for Lzprosy & T. B. ASec+e,: Beggars, 

Shah+w~. . . . . .  98 68,081 1,02,374 I,70,455 I45 58' 87 

2 Home for Able & Disable?! Female Beg- 
gars, Mehilrauli. . . . , 101 44,482 95,333 1,39315 115 37 7% 

4 Home for M e  Beggars (Able & Disable. ) 
T i i i  K Ian, Delhi. . . .  370 69,826 2,10,064 2.79390 63 16 47 s 

5 Home for Female Beggars, H a ~ i  Nagar, 
N e ~ D r l h i .  . . . . . 83 43,880 87,200 I,~I,o& I37 46 91 

6 Home for Able & Disable,! Beggars, Nnrela, 
Dclhi. . . . . . . 387 1,303845 3,73,622 5,049467 109 2a 81 

7 Poor House, Kingsway Camp, Dtlhi. . . 885 3,32*330 8,30,368 I r,62,698 1x0 jz 78 

*The expen 'iture on a.'ministrr+ion is slightly higher because of more w e  taking st& for L-pmy ant! T. B. allecte!. ixxsons. 



2.117. Tlie Committee then drew attention of the wltneee to thcf 
fact that non-utilisation of the fullest sanctioned capaaity was, per- 
haps, the main reason why the per capita expenditure was high in 
some of the H m e s  as in the case of Home for old and infirm Beg-! 
gars, Narela, and the Home for Female Beggars, Hari Nagar, New 
Delhi and enquired to whet extent the Department had been able 
to increase the strength of inmates in such Homes. The represen- 
tative of the Delhi Administration stated: "On one side we plan 
for expansion and we also go in for construction of a building. In 
the meantime, the need is there. We start a Home wherever accom- 
modation is available. The expenditure is actually according to the 
number of inmates. We spend on ration according to the number 
of inmates; we spend on clothes according to the number of in- 
mates." 

2.118. The Committee desired to know whether any survey was 
ever conducted to find out the number of beggars in Delhi. The 
Ministry in a note stated: "The decision to undertake a survey of 
the number of beggars in Delhi was taken In a meeting in the 
Ministry of Home Mairs  on 28th August, 1969. According to that 
decision a sample survey was to he carried out simultaneously an 
18th September, 19fB between 4.00 P.M. to 7.00 P.M. in the New 
Delhi Municipal Committee area, the Municipal Corporation area, 
and the Railway stations. 

2. The survey revealed that the number of beggars in Delhi 
Municipal Corporation area was 3524, and in New Delhi Municipal 
Committee it was 86 on 18th September, 1969. 

3. A detailed survey during the period 15th September, 1969 to 
11th October, 1969 at the Railway Stations in Delhi and New Delhi 
recorded the number of Child-beggars to be 229. 

4. The total picture as it emerged from the above mentioned 
surveys is given in the table below: 

Area Number of beggars 

A. Municipal Corpomon Delhi Area excluding the 
turd area and the nearby towns like Mchrsuli, 
Naiafgarh end Ncrala . . . . . . 3524 

n. New Delhi Municipal Corporation Arw. . . . 86 

C.  Two Railway Stations . , . . . . 229 



5. The above figure did nots include the number ifi the Home 
for Leprosy Affected: Beggars and the Female Beggars Borne. 

6. It was on time basis of the above figures that the toltal wmd~er 
of #beggars in Delhi and New Delhi was estimated t& be aboub 4,000. 

7. G. R. Madan in his Book 'Indian Socid Problems' Volume I, 
second edition mentions about two survey projects dealing with 
begpm, cme in Delhi and the other in Madras. The Delhi survey 
cnducted in I S 3  by the Delhi School of Social Work showed that 

, there were.about 3,000 beggars of all categories at that time." 
2.119. During evidence the Additional Secretary, Department of 

Social Welfare stated: ' I .  . . .Now in the case of Delhi, generally 
there are about 4000 beggars. We have an estimate of them. Our 
st!udy indicates that most of the beggars in Delhi come from the 
surrounding States, not only surrounding States but some of them 
from distant States and this is due to the fact that Delhi as a natio- 
nal capital, as a centre of tourists, tempts people to come to the 
urban town and seek various avocations, various jobs as labourers, 
etc. A good number of beggars are able-bodied people and in their 
cases our approach is to giik! 'them work in our centres in order 
that they can get training and later on get an oppoktunity to do 
work outside. Here the approach is one of training them and after 
certain period of training, they are made to stand on their own feet 
in order that they may become earning members." 

2.120. The Director, Social Welfare, Delhi Administration. how- 
ever, admitted that the figure of 4000 was not based on any detail- 
ed survey carried out and there was no special project for the pur- 
pose. He further stated: "I do not th'nk any field surveys of this 
type were carried out." 

2.121. Asked to state the measures taken to eradicate beggary 
in Delhi, the Additional Secretary, Department of Social Welfare 
stated during evidence: "We made a study only about a month ago 
and in that study in regard to Delhi we have thought of many pre- 
ventive measures and certain rehabilitation measures and so on. 
What say is quite right. These various measures which are 
being recommended art. being implemented. This case is being 
taken up very seriously-how to do away beggary in Delhi." 

Subsequently, the Department of Social Welfare intimated in a 
note that "In June, 1973 the Additional Secretary in the Department 
of Social Welfare, Government of India, made a study of the problem 
in Delhi and prepared a comprehensive paper. This gaper was dm- 
cussed on a meeting called by Shri . . . . . . , the then Minister of State 
for Home Affairs on 13th Aygust, 1973, The various decisions taken 



in that meeting which are being followed up by the authoritylagency 
concerned are as under: 

'For dealing with the prqblem of beggary, it may be useful for 
the Delhi Administration to assess with the help the Dew School 
of Social Work and voluntary agencies which elements of society 
were taking to the undesirable profession of begging and why. 

I t  was stressed that the trades that are taught in the Poor Houses 
or work-centres should be so oriented as to enable the persons to 
earn their livelihood later on. The rehabilitative approach was . 
more important than the punitive one in dealing with this humane 
problem. 

The law should however be enforced vigorously against profes- 
sional beggars.' 

The Delhi Administration has also proposed the following servi- 
ces for introduction during the Fifth Five Year Plan poriod towards 
.: -l?icat 'on of beggary in Whf. 

(a) Establishment of two new Hames, one for mentally sick and 
mentally deficient beggars and the other for beggars requiring in- 
definite detention with a capacity of 100 inmates each. 

(b) Two work Centres for beggars released from Institutions, 
each wit3 a rehabilitation target of 100 beggars. 

(c) Old Age Assistance Scheme envisaged to provide assistance 
to the Old & Infirm persons with a target of 400 persons to be bene- 
fited during the 5th Five Year Plan. 

(d) The question of repatriation of beggars belonging to other 
States has been taken up. 

(e) A committee has been constituted to streamline training 
programme in the Institutions of the Social Welfare Directorate. 

2.122. The Committe? pointed out that there were people who 
had made a business of these beggars, they were collecfir~~ all their 
earnings, the children were kidnapped, maimed and nw!itated for 
begging purposes and desired to know whether Government was 
aware of any such organisation operating behind the institution of 
beggary. The Director, Social Welfare, Delhi Administration stated: 
"That is quite true, sir, There is a Case Report prepared by an 
export who questions each beggar in detail as to where from he 
had come and where did he want to go and so on and so forth. 
There are some reasons to believe that some such gangs are operat- 
ing and we have been also hearing that such gangs do operate. As 
soon as we get information about these beggars, we immediatelv 



anss nn %he information $0 fie police. The type of things that you 
a r e  mentioning are likely to happen more in the case of children 
.and not in the case of adult beaears. In the case of children. we 
lreep a clase liaison with the police." 

2.123. The witness further stated: "We are not able to trace 
a n y  gang i n  Delhi. Of course there have been reports about gangs 
operating in various places. If we know there is any gang we would 
immediately inform the police and take suitable action. We are 
not able to locate any gang. Ypu said about children being forced 
to beg by parents. In case they are kept with parents like that they 
will continue doing that. In such cases the Child Welfare Board 
has ordered that the child will not be restored to parents. We keep 
him in some institution; we give training, we educate him and in 
some cases they go in for higher education; secondly education, 
etc. We try to break the vicious circle." 

2.124. Asked whether any efforts to have a special study into 
this problem on country-wide basis were ever made and steps taken 
to liquidate such gangsigroups who sit at convenient places and 
.make the children collect alms for them, the representative of the 
Department of Social Welfare stated: "We have not undertaken 
it. We have asked the States to find out the factors as to why 
child is made to beg. We bear about gangs who either maim or 
mutilate children and kidnap them. There was a study made by 
the Director of Correctional Services regarding kidnapping of child- 
ren for begging purposes. Since this matter requires fresh think- 
ing we have asked the States to find out the causes.'' 

2.125. Claborating further, the witness deposed: "As I submitted 
earlier, fhe subject, as to which is the organization at the back 
of these activities, or kidnapping of children etc. was a subject of 
study like the Committee of 1968. Their findings was that they 
could not get any evidence to show that such an organization exist- 
ed. But this point has importance. We have drawn attention of 
the various author~ties concerned and we are going into this matter 
turther. There is a ,package of subjects. They are receiving atten- 
tion and in coordination with the States-because this is a State 
subject-we propose to take them up. For example, you said, that 
there should be an organisation. There must be an organisation. 
-because, there are reports to that effect. Xn one sense, ~t is so. The 
other day, I was in Bombay. I asked the Bombay Government u 
to whether they were aware of the fact that people we Wing maim- 
bed and ~hildFan are being kidnapped The ofBc3al report th8t I got 
was that, them was m, auch evidence. I asked soarre people. They 
mo ZS;B 



said that they believed or they suspected that this is going on ir, 
certain places. W eare going into this matter as well as certain 
other allied subjects which all will contribute towards eradication 
of begging." 

2.126. The Committee were informed by the Director in regard 
to Delhi "Once the Act is enforced, we want to do every thing 
possible to see that nobody is found begging in Delhi. Previ-usly 
the difficulty was that the Police could not, in addition to their 
normal job, concentrate on arresting these beggars. Therefore, the 
Administration decided to place a Police Squad at  the disposal of 
the Directorate of Social Welfare itself so that 'Lhese beggars could 
be arrested. But we could arrest these beggars only from two diffe- 
rent places. We feel that one squad is not really sufficient. In this 
respect, a High Powered Committee is meeting very soon to go into 
the question of giving us more polwe amenities ior arresting beg- 
gars in Delhi." 

The Committee enquired whether segregation of diseased heg- 
gars from the company of able-bodied beggars had been completed. 
The Director stated: "It has been done, Sir." Referring to the 
inadequacy of capacity in the new home for diseased and disabled 
beggars, the witness continued: "It is not adequate. Out of 2000 
beggars that we are having, 30 per cent or more are sick in this 
home. We try to keep the capacity nearly full. We are thinking 
of increasing the capacity of this home in the Fifth Plan so that we 
are able to look after all the sick people who cannot go anywhere 
else." 

Training given 
2.127. The Audit Para stated that the inmates were taught weav- 

ing, agriculture, masonary, bakery, laundry, stitching, printmg. 
painting and clay modelling. Certificates were awarded on comple- 
tion of only printing courses. No certificates were awarded for any 
other training. Nor were the training courses (including the print- 
ing course) recognised by any authority. 

2.172. Dealing with the comments of Audit that certificates were  
tration stated (December 1972) that out of total number of more 
than 2000 beggars, about 40 per cent can be termed as 'able bodied 
and physically At'. The remaining 60 per cent are either old, in- 
firm, diseased or demented. The 40 per cent able bodied beggars 
also do not possess any educational qualifications worth the name. 
The training which is, therefore, given to them is to make them 
aileast semiskilled workers in various trades. Even if this is 
achieved they have a fa& chauce of  waning rewandak 1idn.g Pndt 



77 
a better place in thk community after their release.. . . Further 
if a certificate is given from the Beggars Home, this wrtificate ma 
go against the interest of the comrned inmate after his r e l a .  
What is more important, therefore, is that he should be proficie... 
in the trade, in which he is receiving training so that he can secure 
a job." 

The Director, Social Welfare, Delhi Administration stated 
during evidence: "I would submit that there is no problem in issu- 
ing certificate. I would like to seek your permission to mention that 
stigrnl is attached. We interviewed a beggar only a few days ago 
and in that interview we came to know that he also realised that this 
own position in the society as also in the family would go down if 
what he was doing was known to others. I have told you this thing 
in a passing reference. We have got over this problem by making 
the training part as the Craftsman Training Centre of the Directorate 
of Social Welfare an? the certificates will be issued by the Directo- 
rate that such and such person was trained in the Centre. This In- 
stitution has already issued certificates." 

2.129. To a query as to when the Directorate started giving certi- 
ficates, the witness stated: "We have started this year, but about the 
recognition, I may say that the question of recognition is tied up with 
the recognition being given by an established authority. The ques- 
tion is, whether the certificates issued by the Delhi Administration. 
though recognised by the Government, would be recognised by an 
employer; whether the employers would value these certificates fw 
the purpose of employment." 

2.130. Clarifying his point, the witness added: "Even for the crafts- 
man training, the scheme which is being run by the various IITs 
and which is being organised by the Directorate of Technical Edu- 
cation and Employment of the Delhi Administration, it is laid down 
that the pre-requisite for admission to any course, is a pass at least 
in the eighth class and the person should be of at leaat 15 years of 
age; that is the minimum age. These two are the basic conditiom 
laid down. The person whom we try to train in one of the tradea 
we are having may not be having class VIII standard. Therefore, 
there is difficulty in recognition." 

2.131. The Additional Secretary, Department of Social Welfare 
added: "We have given thought to i t  and we have consider4 it 
necessary that craft training should be accompanied by non-fannal 
education, because non-formal education is the modern concept. The 
main thing with regard to craftsmanship is that ultimately its pro- 
ficiency will be very much judged by the quality of the products and 



it is the pemn'8 mastery in a @articul/U: waft which will be of im- 
mediate, practical value along with the non-formal education which 
would supplement the knowledge of the craft. For this purpose we 
have proposed a working group; we have prepared a scheme and 
have asked the working group to give us their recommendations so 
that this programme is reoriented and that certification is also done 
in an up-to-date manner." 

2.132. Emphasising the need for taking follow-up action for r e  
habilitation of beggars after getting training from Beggars Homes, 
the Ad4itional Secretary, Department of Social Welfare, stated: "In 
Delhi training is given to the beggars. After that the question is 
one of ensuring their rehabilitation. They should get some jobs or 
be able to set up some self-employment. The post training phase 
has to be followed up. We had brought it to the notice of the Delhl 
Administration and they are going into this problem. . . .Apart from 
that, some of them already know skills for which work should be 
available; opportunity for work must be there." 
Wages paid to beggars 

2.133. As regards payment of Rs. 21- to able-bodied beggars for 
putting in work for various public authorities, etc., the Ministry 
informed Audit in December, 1972 that: "According to the depart- 
ment the daily wages of Rs. 2 were fixed, because the employers do 
not pay more. Most of the beggars take a long time to recover from 
various diseases. The output of work is not comparable to the nor- 
mal healthy worker. The employers are not, therefore, prepared to 
pay more." 

2.134. Giving reasons for anrl justifying payment of low rate of 
daily wages to beggars who worked as labourers outside, the Ministry 
in a note stated: "Such able bodied beggars who have no aptitude 
for any vocational training are allowed to go out for work as 
labourers. Demands come from government agencies and also some- 
time from non-government agencies. Normally daily wages for the 
labour in the open market in Delhi are about Rs. 4.50 per day. A 
labourer after receiving this wage has to provide for his own food, 
shelter and clothing within this amount. A beggar on the other 
hand while Eiving in the Poor House receives free food, free accom- 
madatlon, free clothing and free medical aid. He also lives in a 
sheltered atmosphere. His output is much less. Already there are 
complaints to this effect from the employing agencies. The monthly 
average expenditure on a beggars inmate comes to about Rs. 116.10 
per month (1972-73 figulres). In addition, he gets Rs. 1.25 as a share 
from daily wages of Rs. 2. This Rs. 1.25 i n  credited to his account. 
Tiis daily income therefore comes to about Rs. 5.12 p. in the open 
market a labourer gets Rs. 4.50 per day only and his output of work 
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is much more than beggar inmqte. It may thus be seen that the 
daily wage of ,f. 2/- per day for manual work are not low." ' 

2.135. According to Audit para only t h m  inmates who during 
their stay in the Poor House earned were paid at the time of th& 
discharge, those amounts less 50 per cent deduction (being intended 
to pay for their board). 

The number of repeater inmates in the certified block in 1971-72 
as stated in the Audit para was 73. However in reply to a quary the 
number of repeater inmates during the years 1969-70 to 1972-73 was 
as intimated by the Ministry as under: 

2196. In a note submitted to the Committee, the Department of 
Soical Welfare explained the circumstances under which some 
beggars return to begging again after release: "There are some beg- 
gars who return to begging again after release. It is no doubt a re- 
flection on the capacity of the Poor House to prepare its inmates for 
social and economic rehabilitation after their release but this poh t  
of the audit perhaps presupposes that all other conditions in the so- 
ciety outside the Poor House are ideal and that every able b~*& 
person can exercise his right to work which should amount to gainful 
employment. In fact, the problem of begging is directly related to 
the economic conditions that prevail in the society." 
Escapes . - 

2.137. In a note, the Department of Sock1 Welfare dealt with the  
question of escapes as under:- 

". . .  .Although begging is regarded as an offence against society, 
yet some of the States have not adopted the anti-beggary legislation. 
I t  is, however, certain that beggary is not an d'ience against a person 
or property. 

The preamble of the Bombay Prevention of Begging Act, 1959 
says that the Act is meant for detention, training and employment to 
beggars. The Act and the Rules are completely silent about the 
problem of escape. The jail manual lays down a detailed procedure 
for taking action against escapes. 

One point which needs consideration is that if all escapes refrakn- 
ed from begging and took up gainful employment, such -cap- 
would be considered meaningful. * .  



It is not unlikely that the disciplined Life which a beggar has to 
live in a Poor House is a cause for the escape. I t  is also not unlikely 
that a beggar may be making enough money by begging outside and 
he consider i t  a loss to live in the Poor House. The fact, however, 
remains that beggars' institutions are base? on a reformative system 
and therefore have to provide comparatively a free environment as 
compared to a walled prison. If proper jail conditions are created, 
there would be no question of escapes. Escapes, therefore, have to 
be taken as a part of the process, of the reform and should not be 
regarded phychologically as alarming as they are in the case of a 
prison. 

The society cannot absolve itself from its responsibility of en- 
couraging escapes from a Poor House. If a beggar on getting out 
gets no food to eat or receives no alms from the public, he would 
find life in a Poor House more secure and would not think of run- 
ning away. Without appropriate public consciousness against beg- 
ging, the problem of escape cannot be effectively solved. 

Since escape is not a crime in the technical sense of the word, 
it has to be studied as a soial problem. No study or research has 
been done so far on this aspect of the life in a beggar's home. The 
Research and Evaluation Unit established in the Department of 
Social Welfare has been asked to take up this study. After the con- 
clusions of the proposed study are available suitable measures would 
be adopted to strengthen the weak links in the administration of the 
Beggars Homes." 

2.138. When the Committee pointed out that it was perhaps due 
50 bad handling, lack of supervision, lack of application of mind 
and lack of personal touch that the problem of escapes had been 
aggravated, the Additional Secretary, Department of Social Welfare 
statel: "Tfi.ese are precisely the points. The analysis as to what 
are the various factors responsible for this increase or rise is being 
undertaken. A scheme has been proposed to And out the precise 
reasons." 

2.130. According to Audit para 300 to 400 inmates escaped from 
the Poor House every year Asked what percentage this Agure cons- 
tituted to the total number of inmates of the Home, the witness 
stated: "If you take percentage like that it would work to 25 per 
cent. But when we talk of averages daily some are coming and 
some are going in terms of the total persons handled, i f  we calcu- 
late the percentage for a month then, for instance, In 1970 we And 
that the pcscemtage of escape comes th 3 per cent per month. %mi- 
Iarly, i n  1971 the percentage works out to 4 per cent. It all depends 
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rsrs to what really hould  be taken the yaa'dstiok for calculating the 
paraentage." 

2.140. Clarifying his point the witness cohtinued: "Take for in- 
stance 1970, 925 was the average strength. This average strength 
has been calculated as each day how many beggars were there-each 
day some beggars were coming in and some beggars were going out. 
For thirty days we arrived at a monthly average of 926. Out of 
these 925 during that month the escapes might have been 18 to 20 
depending upon month to month average figures. The question I 
was trying to pose was whether we calculate the averages according 
to month or according .to the year. If you calculate according to 
th? year then the monthly average that you work out is 925. For 
the next month i t  may be 870. The average would be less than 
the actual persons living in the poor houses." 

On being pointed out that the monthly average must also have 
effect on the annual average, the witness deposed: "Supposing, I 
submit, out of 712 beggars only 30 ran away then the percentage 
works out to 4.2 per cent only." 

2.141. To a query as to how the monthly average could be so 
much lower, he stated: "Both are matters of fact. I t  is a matter 
of fact that if in a particular month the number of escapes of beg- 
gars is 40 out of 881, the percentage would work out to about 4 per 
cent; but if you look at the whole year, it is different." 

2.142. The inmates escaped mainly due to congestion in the Poor 
House, and freedom to go out for work or training and shortage of 
caretaking staff facilitated escape. The Committee enquirec\ why 
admissions were not restricted to the size of accommodation avail- 
able in the beggars homes. The Director, Social Welfare, Delhi Ad- 
ministration stated: 'The actual reason for the escape is not m&y 
shortage of accommodation. The main reason is, in the instfEutloa 
when we bring beggars, we are not keeping them strictly in ja 
conditions. If we have got high walls and only one entrp gate tbcn 
nobody will leave. Our approach is that they feel they an? tree; thgl 
are given shelter so that they feel secure bemuse they had been lead- 
ing e life of nomads where they were not sure of food and shelter. 
In the f i s t  few months they are very home-sick. After that t .  
are encouraged to go out for work. Some of them e l b r  becaw 
outside they may earn more or  they may ftnd the discfplhe in whkb 
they have to live very hard because they are not used to tb&t mrt 
of dlscipline-are encouraged to  leave. We have a h  fbund t b t  tn 
the beggar homes in the rural areas there are less escapes." 



2.143. Explaining further, the witneas went an to+ sary: 'The. Poor 
House was originally rmdhg for 500 permma. We had taken wer 
this institution from the Association for the Welfare of the b t i t u t e s  
In 1950. The number for which i t  was really meant was 500. As we 
found that we had to keep more beggars than the capacity of the 
Home, we decided to spend money for 600 beggars; but the actual 
capacity of the building remained the same. As time p a s w  on, w e  
had tq take even more beggars and the average went up; with the re- 
sult, we had to accommodate them in the same building. The Poor 
House is a general term for the two institutions in the same campus. 
One is the Receiving Centre. Any beggar who is arrested by the 
police, cannot immediately be put in the other institution. We do 
not call it a jail, but a certified institution where this person is kept 
for a certain time as per the court's orders. We have to keep the 
number of beggars rounded up and also keep the beggars after c m -  
mittal by the court in the same institution. Because of this, there 
was shortage of accommodation. Then, we solved i t  Arst by trying 
to raise tbe number of institutions else where. Even if we have the 
money, we cannqt construct buildings overnight; but if we go to mar- 
ket and try to hire buildings nobody wants to give the buildings for 
this purpose. This is a limitation; but the fact still remains that i a  
the Poor House, there was shortage of accommodation." 

2.144. Dealing with &&age of accommodation, the witness con- 
tinued: "May I also submdt in this connection that we do have. in 
a month, an average worked out for the escapes. This particular 
home was being run at a previous location where the building was 
bad and i t  was declared unfit and we *also found that the accommo- 
dation was not sufliicient. Therefore, we shifted the home to a new- 
ly constructed building where at least the accommodation part is 
very good." 

To a specific question whether the Directorate had ever approach- 
ed the Delhi Administration for requisitioning suitable act-mo- 
dation for beggars homes, the Director replied in the negative and 
added: "For small buildings we have done." He further stated: 
'What I am trying to submit is that the stage for requisition comes 
when building is available. If the owner is not going to give i t  to. 
us, then we tell the Government." 

2.145. When pointed out that requisitioning of buildings for es- 
~wtntial public services came within the powers of Delhi Adminis- 
tration and they could easily requisition some premises for beggars 
Homes, the witness deposed: "We tried to do' that. Even so 81r 
building for accommodating 200 to 400 persons is sometimes not imf- 
mediately available." - .  



2.145A While referring to an earlier statement made by a repre- 
mntative of the Delhi Administration that the Poor House, Kings- 
way Camp was shifted to a newly constructed building as the pre- 
vious location w h ~ r e  $he Home was being run had been declared 
unfit by the C.P.W.D. on 31-7-1969, the Committee desired to know 
when the Directorate of Social Welfare got sanction from the Gov- 
ernment for shifting the Home to the new premises and when it. 
had been actually shifted. The Ministry in a note stated: "The 
Poor House in Kingsway Camp had two sectivn-residential sec- 
tion and the power-loom section. The residential section was never 
declared unsafe; i t  has not been shifted also. 

The power-loom section was declared unsafe by C.P.W.D. on 
31-7-69. Construction of new industrial block (Khaddi block) was 
sanctioned in March, 1969. Construction was completed in April, 
71. The power-looms were shifted in August, 1973. The power-looms 
could not be shifted earlier as the Khaddi block had to be utilised 
temporarily for accommodating inmates of the Diseased Beggars. 
Home." 

2.146. Referring. to shortage of care-taking staff, the witness ad- 
ded: "It is directly related to the philos~phy of running these insti- 
tutions." 

Asked whether the Department was then deliberately keeping 
very few care-takers, the witness replid: "That is true." 

2.147. According to Audit Para, four power-looms purchased for 
Rs. 15,700 in February 1966, had not been installed upto December 
1972 as the building in which these were proposed to be installed 
had been declared unfit. 

2.148. As per the information furnished to the Committee, the 
total cost of power-looms is Rs. 12,165.42 against Rs. 15,700 mention- 
ed in the Audit Para. Regretting the error, the Ministry in a note- 
stated: "As verified from t h ~  records, the cost of the power-looms 
now comes to Rs. 9,7401-. With accessories, the cost comes to 
Rs. 12,165.42. The cost had earlier been reported as Rs. 15,700/-. The 
cost may, therefore, be corrected accordingly. The error is regretted." 

2.149. The Director, Social Welfare, Delhi Administration stated' 
during evidence: "We have shifted the power-looms now to the 
new building which was originally constructed for the power-laom& 
and the workshop will have to be shared by the beggars and the 
workers of the power-loom. The installation io spscttd b be, 



completed withln the next two to three months. So, this is the 
situation. I t  has happened because more beggars came in and we 
had no place to keep them. This building, in the meantime, was 
got ready and as soon as this building was ready, it was out of 
necessity that we utilised it for keeping the beggars." 

2.150. Asked for how long the Directorate was able to run the 
machines and whether there was any production after these were 
installed in the old building in 1966, the witness stated: "When it 
started operating the C.P.W.D. authorities caqe and said that they 
should not be operated.. . .It was only after a few days that we got 
such a report and we had to stop." 

2.151. To another query whether production was stopped only 
on receipt of advice from the CPWD declaring the building unfit for 
.use, the witness deposed: "Sir, the production was stopped actually 
even earbier than the letter came to us because as soon as the pro- 
duction was to start some defect in the building, some cracks a p  
peared and immediately the machines had to be stopped working. 
So far as the production is concerned, it was not stopped because 
of the machines but because of the cracks which appeared in the 
building. Then the matter was referred to the CPWD for repairs 
-to the building but they said it could not be repaired." 

2.152. On being asked whether any person was appointed for 
operating these machines after installation in 1966, the witness 
replied in the negative and added. "We had one inspector who was 
dready working on the handlooms. The idea was that we would 
ask him to train beggars on these power looms. But no separate 
inspector was appointed. The idea was that the handloom trade 
should be further extended so that these beggars should get train- 
ing on powerlooms and later on put in the industry." 

2.153. A chronological statement of dates of purchase and instai- 
lation of powerlooms, furnished by the Ministry on 13-8-1973 is 
given at Appendix 111. It is seen therefrom that the powerlooms 
have been shifted to the new building (Khadi Block) and are under 
installation. 

2.154. Application for licence was made by the Delhi Adminis- 
tration on 8-2-1966 and the licence was sanctioned by the Delhi 
hiunicipal Corporation on 5-9-1867. The Committee enquired how 
it took one and a half year to issue the licence. The Director, Social 
Welfare, Delhi Administration stated: "It is a fact that this delay 
has taken place. We sent several reminders to the Municipal Car- 
poration of Dew. It is unfortunatk that some other delays also 
took place in the commfssioning of these power looms." 



2.155. The Additionel 
however, added: "Wauld 

Secretary, Department of Social Welfare, 
you pennit me to say. I asked in one of 

our meetings before we came here, that this matter should be gone 
hh. Mr.. . . .the DESU representafive was present alongwith De1M 
Administratian representatives. I understood that there were cer- 
tain discrepancies with regard to the statements made by Delhi 
Administration and those made by DESU. For example, they had 
sent a letter but it had not been received by the other party." - " 

2.156. On his attention being drawn to the fact that the power- 
lwms received in 1966 had been lying idle, unused for more than 
six years and these had been shifted to the new building only in 
August, 1972, the witness stated: "That is correct. I t  is unfortunate 
that because of the ~ircumstances it happened like that." He added: 
"When the building was found unsuitable for running the machines, 
a proposal was put forward to construct a new building and eventu- 
ally the new building was sanctioned. In the meantime, we had 
this influx of beggars. We did not utilize the building to keep the 
beggars. As far as installation is concerned, it is in progress and 
within a short time, we will be able to complete the installation 
and the production will start." 

2.157. When pointed out that according to the chart of dates of 
purchase and installation of powerlooms, delays occurred at every 
stage and delays meant more expenditure and waste of public 
money, the witness deposed: "That is why we have instituted an 
enquiry already." 

2.158. Asked how it was that an enquiry was ordered in 1973 to 
And out about certain things which were being done from 19&6 
onwards, the witness had the following to say: "A number of autho- 
rities were involved, namely, Municipal Corporation, DESU, etc. 
The matter would have to be gone into in detail. Therefoe we h a w  
ordered an enquiry. Meanwhile in order to set other things right 
we have since installed these powerlooms." 

2.159. The terms of reference of the Enquiry Committee were 
stated to be as under: 

"To enquire into the delay in the commissioning of the above 
said powerloorns and to fix the responsibility for any 
lapses; to find out whether after, 31-7-1969, the date on 
which the building in which the powerlooms were instal- 
led was declared unsafe, whether sufficient care was taken 
by thp concerned official or o5cials to safeguard the 
equipment against any possible damage." 

2.PB6.>'i3rere are sigh* Beggars Homes in D e l q  their smw'tiod 
qapacity varying from 100 to 080 while the atmn@h of these boms 



m on 16-8-1918 varied from 58 to 1183. The represantotsve of tb4 
Ministry accepted that they run short ef gplm and them i n i n a h  
bave to dssp on the floor and somehow -age. Th* Cornmkw 
u e  surprised that the DeIhi Administratiom have mot even cared 
to disperse the inmates among the various homes so that the actual 
strength may more or less correspond to the sanctioned capacity. 
They depmcate this failure. 

2.161. To eradicate beggary in the whole country may be a gigea- 
tic problem. It is increasing by leaps and bounds. Certain welfare 
measures should be taken to tackle beggary in Delhi if this problem. 
Is taken up seriously. De&i should provide a model hancial amis- 
tance to the other States in the country. The help of non-ot8cid 
agenda should also be made use of and a number of working cen- 
tres and institutions to help persons in distress established after fully 
expanding the existing homes. There should be Standing Committees 
to assist the Directorate, Social Welfare, Delhi, in dealing with the 
problem of beggary in Delhi. Tbe law should be enforced vigorous- 
ly against profedonal beggare--more so on their employers. 

2.162. The Committee pointed out that there were people who, 
Jmd made a business of beggars, they were collecting all their earn- 
ings, children were kidnapped, maimed and mutilated for begging 
parposes and desired to h o w  what action has been taken in this 
regard. As mthing has been done in this direction, the Committee 
suggest that serious action should be taken to trace these gangs and 
remedy the whole situation. . 

2.163. Tbe Committee are glad that the training given in these 
homes forms part of the Craftsman Training Centre of the Directo- 
rate of Social Welfare and it is proposed to issue certificates for the 
persons trained in the Centre. The Additional Secretary, Ministry 
of Education and Swial Welfare stated during evidence: 'Tor th4 
puropse we bave proposed a working group; we have prepared a 
scheme and have asked the working group to give us their recom- 
mendations so that this programme is reoriented and that certifica- 
tion is also done in an uptoaste  manner." The C o m m  stress 
that tbis may be expedited and the Committee advised of the actiob 
taken in tMs megad. 

2.164. According to the figures given by the Ministry, the num- 
ber of repeater inmates during 1969-70 to 1912-73 varies from 35 to 
47. This is, no doubt, a reflection on the ability of the Poor Rouse 
to prepare ib inmates for social and economic rehabilitation after 
their release. In regard to eseopss, the Colmfttcs learn that the, 
existing Act is meant for education, trdning and amplt~msnt to. 

and beggary is not an offwee qviElrt  * or -J- 



approprints public co~lcioumgge a p b t  bq* a evm- * h ~ m v e m m t  in t b  emwmy of the weaker sectbns the pre- 
Mem of escapes cannot be effectively solved. 

2-16. The Chumittee are distressed that no study OK rmarcb 
has been done SO far on this aspect of the life in a beggar's horn%. 
The Committee, therefore, recommend that a study should be made 
and suitable measures adopted to improve the working of the beg- 
p m  homes after the conclusions of the study are available, so that 
it can be ensured that the escapes are not the result of bad handl- 
ing, inadequate and bad food, lack of supervision, unkindly treat- 
ment, lack of application of mind and lack of personal touch. 

2.166. According to a audit Para, four power-looms purchased for 
Bs. 15,700 in February, 1966, had not been installed upto December, 
1972 as the buiiding in which these were proposed to be installed 
had been declared unfit. The Ministry have since intimated that 
.the cost of the power-looms comes to Rs. 9,7401-. With accessories, 
the cost comes to Rs. 12,16542. The Committee are surprised that 
the power-looms purchased in February, 1966 had been lying idle 
and have not yet been installed and put into productive use. The 
representative of the Ministry admitted that delays occurred at 
every stage and delays meant more expenditure and waste of public 
money and as a number of authorities were invoived, namely, 
Municipal Corporation, DESU, ek., Government have hwtituted an 
enquiry. The Committee suggest that the officials responsible for 
the delay and non-installation of the power- l~ms which result* 
in their not being put to productive use should be severely dealt 

under advise to the Committee, on receipt of report of the 
enquiry. 

Physically handicapped 
2.167. The Committee were informed that the capacity of each 

of the three Training-cum-Production Centres for the Physically 
Handicapped persons is 50 each. 

According to Audit para the training period in all cases is 
year. The persotls (who have completed training) are to be pro- 
vidcd work for two years after which they are to leave the centres. 
There are, however, a number of persons who have not left the 
centres although they have warked (after the training period) not 
less than two years This severely limits the ability of the centres 
to take on their rolls new-comers. Justifying their policy of 
uheltoed employment being prdvidsd to those who had mmpktad 
two y e w  of work in the cenhree after completing trdaiag, the 
Mfnigtry in a note stated: ". . . . . . . . . .p -&-, + tlY 

year 1970, were p n t  out after their period of two y m  in pmdw 



tion work was over. There was a strong agitation against their dl$- 
charge. There was a strike by di workers and the 9 workers staged 
s hunger strike in front of the Metropolitan Council. They also 
tried to stage a gherao. They shouted slogans in front of the house 
of the Executive Councillor. Because of this agitation, the Adminis- 
tration has since then not been pressing on their release from the 
various Training-cum-Production Centres. 

The Administration has re-examined the matter. It was recog- 
nised that these centres were not merely training centres but also 
production centres. That being so, there could be no question of 
time-limitations or discharges after training. In addition, the Ad- 
ministration also wanted these centres to provide sheltered employ- 
ment to handicapped. people. It was, therefore, decided to utilise 
the Training-cum-Production Centres to provide continued employ- 
ment to the handicapped persons. 

That many of the trained physically handicapped persons conti- 
nue to work in the Training-cum-Production Centres to earn wages 
shows that there is a need to establish a sheltered workshop where 
work in the respective trades may be obtained for them. Accepting 
this need the Administration has proposed a scheme for establish- 
ing a sheltered workshop for the physically handicapped during the 
Fifth Five Year Plan." 

2.168. The Committee pointed out that as per Audit Para when 
the Centres were opened advertisements were issued but these 
were not being issued thereafter, nor for fresh intakes, the centres 
were writing to the Special Employment Exchanges for the Physi- 
cally Handicapped functioning in Delhi. The Committee desired to 
know the reasons for stopping this practice. The Ministry, in a note, 
stated: "As regards advertisements for admission, it is stated that 
earlier experience of giving advertisements did not prove to be very 
fruitful because most of the physically handicapped being un- 
educated do not read the newspapers. The Employment exchanges, 
on the other hand, register persons who possess a minimum qualifi- 
cations upto middle standard that is upto Class VIII or a certificate 
of proficiency in some trade. Persons who have studied upto Class 
VIII or above do not generally come to take up the training given 
in the T.C.P.Cs. because they all try either to seek government jobs 
in the Class IV category for which they are qualified or go to 1.T.1~. 
It is only such physically handicapped who cannot register them- 
selves in the employment exchanges that are picked up or trained 
in the T.C.P.Cs. In  other w o r b  the above-mentioned institutions! 
are evviag the cause of such physically handicap@ who have no 
other place to go for help. 



The Employment Exchanges do not register perso? for place* 
m m t  in training but for placement in work. We are concerned with 
contacting persons who have to be trained. Contacting the Employ- 
ment Exchanges therefore would not serve our purpose. We have, 
however, written to the Directorate of Employment, Training and 
Technical Education to open a special register for such physically 
handicapped persons who have not studied upto Class VI1I. So a 
list of names of persons in need or training would be available." 

2.169. Asked why advertisements were stopped, the Director, 
Social Welfare, Delhi Administration stated: "People come to such 
institutions for physically handicapped, particularly because they 
are meant for them. Generally, they are ill-educated people. In 
the beginning, when we gave advertisements, we found that it was 
not of much use. We also tried to disseminate this information 
through the All India Radio a d  Television. Later on, we contacted 
the employment exchanges. We find now that the employment 
exchanges also have their own difficulty. They register names for 
placements and not for training. It was said that the register is 
for people who have studied upto Class VIII, or have a certificate 
of scme kind. We have now requested them to register persons 
even if they do not have a certificate. 

2.170. The Committee pointd out that there was a special em- 
ployment exchange for the physically handicapped and enquired 
whether its help was being sought for in the matter, the witness 
deposed: "We do. The problem with them is that they register 
persons only upto Class VIII. But we have told them that in case 
peqple below class VIII come to them they may send them to us. 
We are doing it right from the beginning." 

2.171. The Committee then enquired whether the Directorate 
kept a watch over the boys who go out of the work-cum-training 
centres and saw that they go back as useful citizens so that the 
money spent on them was not put to waste, the witness stated that 
they were not keeping any details of them. The Additional Seere- 
tary, Department of Social Welfare, however, added: "We have 
emphasized that post-training follow-up is necessary and that it 
would be given proper attention in the Delhi Administration." 

2.172. Dealing with the comments of Audit that certificates were 
given to all those who successfully completed the training courses 
but neither the certificates nor the training courses were recogni- 
sed by any authority, the Ministry in a note stated: "There a m  
mmgniaed training programmes and courses in various industrial 
training institutions. The trainees in T.C.P.Cs do not posse~sl the 



required minimum educational qualifications laid down for admb 
sion in I .T. Is. Besides, due to physical limitations, the haudicapped 
cannot always follow the same syllabus. It has been OUT experi- 
ence so far the candidates who are educationally qualified and are 
able to follow the syllabus of the I.T.Is, do not come to theae 
T.C.P.C:g. 

The Department of Employment, Training and Technical Eduu 
cation, Delhi Administration, who conduct training courses for 
craftsmen, have advised that the minimum qualification prescribed 
for admission to their courses is either matriculation or two stan- 
dards below higher secondary. Such of the physic.ally handicapped 
who do have that qualification, are eligible to seek craftsman trai- 
ning. Likewise, in the case of the Boards of Higher Secondary 
Examination, which recognise only certificates of the higher secon- 
dary standard, the physically handicapped who do possess the 
qualification have no particular difficulty. The T.C.P.Cs. are in- 
-tended to be of service to those handicapped who do not have those 
required qualifications. That being so, it will not be possible to 
seek their equation through recognition-with the higher level 
training offered elsewhere. 

It will be relevant in this context to point out that the National 
Council for Training in vocational trades functioning under the 
D.G.E&T. has not found i t  possible to recognise training courses 
for the Handicapped on the ground that their syllabi do not reach 
the same standard as prescribed by the Council for the I.T.Is. An 
instance is the certificate awarded by the Training Centre for the 
Adult Deaf, Hyderabad. The question of recognising the certificate 
awarded by this centre as a special certificate is still being negotia- 
ted with the Director General, Employment & Training." 

2.173. When the attention of Director, Social Welfare, Delhi 
Administration was drawn to the Audit comment that 'certificates 
given by similar institutes in Maharashtra are recognized by the 
Maharashtra Government', the witness stated: "Once a government 
gives a certificate, i t  is recognized by it. The certificates which we 
issue now are recognized ones. In this particular Centre, we have 
alresdy been issuing certificates. The question is whether anyone 
autside will consider them as equal to other certificates. The main 
problem is recognition by a standard authority." 



0l 
' ~ t b n r s l ' R ( # k - ~ c e a r t r e r g Q i m t m o s c s u l ~ ~  
tb.miolreyspccrton&embnotwm~. 

E l l &  Ths C ~ ~ ~ ~ f t t e e  .re sruprlsed that &her the certi&errW 
nor the trPinine ewrsee of tberre training-nrm-ptoducti~e ares  

, Ye by the ~tboritlers. The r s p ~ t a t i v e  of the Mix&- * explained the difaculties fn their recognition as the tnJnees ia 
T.CP.Cs. do not pc~sss the required minimum educatioarl q d -  
CS~POLU~ ldd do- faP admimion in 1.T.1~ Neverthelese, & Oar. 
m f t h  suggest that the certificates should at least be r- 
by the AdministntLw as "the certifledks given by dnillr 
faptit'utar in Mahasashtra are reeopniwd by the MahPrashtra State 
Oovenunmt". It seams the authorities did not apply W r  mind to 
this vital issue. The Committee also suggest that the qucstian of 
recombing the c&Ukstas awarded by these a t r e g  as a special 
certificate may be negotiated with tbie Director-General, Employ. 
ment and T d h g .  
N e d @  Widffunr 

2.176. Ekplaining the purpose of starting of Mahila Ashram 
(Maharani Bagh), the Ministry in a note stated: ''Despite the fact 
that there is some awakening in the society, there are difRculties in 
rehabilitating the widows Sometimes they have small children to 
support without m y  means of subsistence. Often they are likely 
to fall prey to anti-social elements. However, their problems can 
be solved to some extent by training them for jobs so that they are 
not only self-supporting but also can make some constructive contri. 
bution to society. With this object in view, the Directorate of 
Sodal Welfare started Mahila Ashram (Widow's Home) in March, 
1970. The Home provides training in tailoring, cutting, embroidery. 
knitting besides facilities for primary education." 

2.177. According to Audit Para while for their formal education. 
the widows of the Mahila Ashram were attached to Delhi's tea& 
Sng shops whose fees were paid by the Ashram, in the After-Care 
Organisation for women at Kirti Nagar formal eduatiqn was 
undertaken by the DeIhi Social Welfare Advisory Boa& Audit 
had suggested that it would be better if in the Mahila Ashram atso 
tbe Delhi Social Welfare Advisory Board undertook formal educa. 
tion of the widows. 

2.178. The position in this regard, however, was exploind by 
tha Ministry thus: "Education upto primary standard is ahmdy 
provided within the institution. For higher seoondary education 
inmatas are sent to Government schools in the vicinity. Some ib- 
mates come to the Widow's Home at a time when admidons ore 
899 LS-7. 



cbsed in regular schkls. Inmates admitted in kbe d d d b  of,+ 
adam -have to be provided an immedia,te op,pOrtuni(ty to Fqye 
their qualiecation with a view to d l y  rehabilitation. ' It i8 or ibl. 
purpose that short term a-w to newly private k-l ats 

'arranged. It is, therefore, not n m a r y  tq ask tb Delhi 
Welfare Advisory h a r d  to undertake formal edw~cMaii fa #be 
h h f l a  Ashram." . ., 

2.179. The following statement shows the number of inmates w b  
availed of training and education-agenv-wi-dng f.he last ,4 
yeam - 

,Type of FAucarion! No. of Institution from where thz cdac~tion/trziqiogaas was 
TIltintog availtd of 

inmantes 
wh avail- 

Private Qm, Laih N w .  

Kopoor Hospiul, PUSIJ Road. 

R d *  Hath Schod, Bun Hindu Roo. 

Fridabd. 

);.poor Hospital, Rw Rod. 

I.  T. I. Cunoll Rod. 

C T. I. (2wrmn Rod. 

T.C.P.C(P&)Grrar'ppt; 

Iasidt w w s  Home 

2.180. Asked about the number of widows who were awsrdea 
mwtifhtes since March, 1870 when the Maw8 -ram was startql 
and the number of those granted certikates who c o w  get amploy- 
ment, the Ministry stated: "Five widows haye been awarded certl- 
f iptes 4x1 11973. All five have secured wnployment. All certlflqt* 
SLwe been awarded in Cutting & Tailwing which'is tbe only t96." 



hm#wip &# ~~ 
Z.lb1. Ministry listed the functions of the Bureau & u n k :  

.ff) To look for olld eontact stranded wbtden and chi1d;laen at 
neilways statfon on their arrival and matt them to 
@Wes clit safety such as Remand Homes, After Care 
M e ,  %ri Niketan etc., where they can be given tern- 
parry 4e l t e r  till they ore taken back by their respec- 
tive guardians. 

ail 'h look for and spot beggars or potential beggars and 
other dastitute persans at the Railway Station and to 
take them to the Poor House to be dealt with acording 
to Bombay Prevention of Begging Act, 1969 and the 
Children Act, 1960 or otherwise to be orovided protec- 
tion and guidance for restoration to their families. The 
destitute persons are to be taken to some welfare insti- 
tutions. or organisation for help and guidance. 

The number of strmded women and children who were given 
asehtance, guidance and protection at the Delhi Railway Stateon 
during 1970-71 to 1972-73 and the nature of aid given, as intimated 
by the Ministry is as under:- 

(i) Sent to obscn.ption Home for Bop . . 71  105 290 
iii) Sent to Missing persons . S 11 5 
(ib') Sent to obscrvati~-cum-Children Home for 

Girls . . . . .  1 . . 5 
(iv) Sent Girls restored to guardion . . . . . . . I 

(v) Sent to Boys restored to gunrdim . . . . . . 20 

The Committee enquired whether a similar bureau at the New 
Delhi Railway Statiqn had started functioning. The Ministry 
stated: 'The space in New Delhi Railway Station has been allot- 
ted and saps are being taken for colrstructing the building. Tke 
buildfag wi l l  be of a semi-permanent nature. The B u r m  at New 
aelhf Station is likely to start funcMoning in 1974." 

Ilk*tkn trtrsn on fBc recommendations of the Public Accounts 
Committee 

2.182. W n g  with the per capita expenditure on the 
af varloue welfare institutions run by the Delhi ~cbhMfat&% 
'tbe Public Accounts Committee in paragraphs 6.8 to 6.1'0 (S. Nb. 38) 



of their 59th Rcpart (Third Lok Sabha) in October, 1866 W msidu 
the following recommendations: 

"The Committee are surprised to note that such wide varia- 
tions exist in the per capita expenditure on the inmotes 
of different welfare institutions. They feel that such 
wide disparity requires to be narrowed *wn. 

Now that the Department propoges to undertake a ieview 
of all the aspects of the working of these Institutions, the 
Committee hope that this review apart from looking into 
wide variations in per capita expenditure, would also 
take into consideration whether the pattern of training 
or the standard of amenities provided in these institutions 
require any mcdification as oqly what economies are 
possible. 

The Committee would also like to be informed of the result 
of this review." 

2.183. In the Action taken Note on the above recommendation 
reproduced at page 184 of the 75th Report of the P.A.C. (Fourth 
Ink Sabha) in April 1969, the Government had stated: 

"With a view to narrowing down this disparity in the per 
capita rate of expenditure on various institutions, a re- 
view of the working of 8 out of 24 institutions was under- 
taken. The results of the review revealed the need for 
a further and wider study of the working of the institu- 
tions. Acmdingly. two C o m m i t i i n e  for reviewing 
the financial aspects and the other for examining train- 
ing programmes-have been set up. The Committees 
are expected to submit their reports by the 31st March. 
1969, i.e. close of the financial year 19-69. Suitable 
action will be taken in the light of the recommendations 
of the committees and the Public Accounts Committee 
will be apprised of the h a 1  outcome." 

2.184. The Committee desired (1873) to be furnished a copy 
each of the remrts of the two committees and the action taken so 
far in pursuance thereof. The Department of Social Welfare in a 
note fumirhed to the Committee in advance of the evidence dated: 
"The two Committees were constituted for making a wider study 
of t&e issues involved. Their reports have not yet been recchived, 
hn enquiry has been ordered by the DeIhi Administration. Mean- 
while, action has been taken to meet the major point raised by the 
Public Accounts Committee i.e. the dtsparity in per capita expen- 
dfkue between various institutions has been minimised!' 



2.185. Subsequently, the Ministry submitted a note giving 
chrmohgical account of the actiopl taken including the result of 
enquiry ordered by the Debi Administration in the beginning of 
August, 1973, on the recommendation a t  S. No. 76 to Appendix 
X;IhIX to the 59th Report of Public Accounts Committee (Third 
Lok Sabha) reproduced a t  page 184 of the 75th Report (Fourth 
Lok Sabha) as under:- 

"The Delhi Administration had ordered an enquiry into this 
case on 10-8-1973. According to the interim enquiry report, the 
enquiry officer has come to the following: "On the basis of the 
evidence produced so far i t  appears that the delay is due to the 
transfer of the personnel constituting the committee. However, 
Shri K. B. Shukla convenor has expressed regret and admitted 
about the inordinate delay,' 

The Committee on training programmes is reported to have fina- 
lised its report for submission to the Delhi Administration. 

The report of the Committee on financial aspects has not been 
received. The Enquiry Officer has stated: 'No records are yet avail- 
able regarding the Financial Review Committee. A further report 
would follow as and when the concerned reports are available.' 

2186. The Committee t e e  a very serious view of the utter 
carelessness shown in taking action on their recommendations. If 
was as early as 1966 that the Committee desired a review of the 
working of welfare institutions run by the Delhi Administration 
specifically to go infa the wide variations in per capita expenditure 
on the inmates of the institution t ~ ~ d  to examine whether the p t -  
tern of training or the standard of amenities provided in the instL 
tution required any modification, as also what economies were 
possible. They were informed that two (official) committees--.one 
for reviewing tho financial aspects and the other for examining 
training programmes-had been set up and that the Committees 
were expected to submit thew reports by 31st March 1969. They 
were intrigued to be informed more than fnur years later (1973) 
that & reports bad mot been received and an inquiry had to be 
ordered by .the Delhi Administration into the delay. Supridngly 
snongh the inq* has revealed that the inordinate delny is due 
to the transfer of the personnel constituting the cornmitt- and 
that no records are available regarding the Financial Review Corn- 
mirtee. Thia calls for an explanation. This demonstrate a chaotic 
state bf affair* and a reprehensible indifference to the mcmmen- 
datians of this Committee which cannot be taken lightly. Fb. 
Committee accordingly urge that =podbilits shodd be 1B.led 
sippmpdate action under intindm to tb~ar, -. 



(Vade Para 1.23) 

M e m o d u r n  of individual private practice in Architecture, Civil 
lhgheezingg CrJKL Town PZanning by members of the ~hcl r inrg*  
a d  reaeamh st@ of the school of Plunning and Architettuna, 
Net0 Delhtl. 

The School of Planning and Architecture, New Delhi has been 
established with the objects, among others, of conducting the 
courses of training and undertaking research in dl aspet8 of rurai, 
urban and regional planning, architecture, landscape architecture 
and allied qubjects [vide Article 2 (ii) and (iv) of the Article of 
Memorandum of Assaciatiqn] The School, at present, conducts 
pn,Bessional course in Architecture, Town and Country Planning, 
Nbusing and Rural Housing Architects, Landscape Architects, Civil 
aptneers, Town Planners and Housing experts are appointed as 
teachers of the School for imparting training ta the students and 
for ccmducting research. 

2. It is essential that members of the teaching and research staff 
conducting the professional courses are in touch with-the practical 
work and also with cuqrent devdopments in the pfessiontrl 
fields. The Coordinating Committee of the AU India Council for 
kxbziical Education hers emphasised that "the important thing h 
that without prejudice to his normal teaching work, a teacher has 
opportunities of keeping himself' in touch with professional work." 

3. Cmsultancy work of the teachers of the School relates k, the 
pdeshlls of Architecture, h n d s q m  Architecture, Civil Eagi- 
nea3ng and Tom manning. The nature and type of work of stit& 
cansultancy would range from preparation of design for ttie 
approval of client, preparation of speciiications, w o W g  drawin@, 
advising client on tenders, checking of bills for payment by cMnt 
utc to arbitratian. The d a b  of works tc, be doao am gi* in the 
-. 
6 The Board of Governors of the Schooi which has Architects, 

~PLaMera,andQvi,lgagirt#rr,marainabd by the rnrMm 
rPatitute of Archttmta, Wtute of Town Phnnm, bdir, apd ,libq 

* 

dl ""i M 



hMntiw% oi'Z&$mers (hdb) .  as members, has decided tbat the 
aw)arben oi'W teesbfng and iresea* s M  be permitted to engag8 
.in. tndistiduala eamNuncy work an8 to accent the fees thereof athr 
.the m W e  of the *ark to be accepted by the teacheras are sumti- 

by the Director of the Schwl with a view to enabling the tee- 
&hem tq pin aacg,rropriate practical experience in the field. 

O. The Gsvsrnment of India and the University Grants Cornmi- 
shn, d b u g h  recoe~lising that consultancy work provides oppor- 
tunities for useful contact in technical subject and serves to rein- 
fonre the pmfessional competence of the teachers are of the view 
that the objective would be served, if instead of private consul- 
taacy, the institution itself took up the consultancy work to enable 
the teachers to keep pace with the scientific~technological advance 
that  are taking place in their respective fields LOffice Memorandum 
No. Fll(2)lE. II(B)163 dated 6th May, 1963, from the Govern- 
m a t  of India, Ministry of Finance (Department of Expenditure), 
New Delhi, and the University Grants @mmission letter No. F.33- 
33/63 dated 20th May 19631. 

6. Institutional consultancy work in the fie:& of Architecture, 
'Landwape kh i tec tu re ,  Civil Engineering and Town Planning is, 
however, not desirable, as it will not promote the basic objective 
of enabling the teachers to become "live 'teachers" by active 
permnal association with practice, and as it also leads to unnece- 
ssary administrative and legal difficulties. 

7. The Institutional consultancy work would require that the 
Snstitution has to function as a flrm on behalf' of members of 
the teaching and research staff. Just as a flrm of Architecture and 
Town Planning is responsible to the clients for the designing and. 
execution of the architectural, Civil Engineering and town 
planning jobs, the institution will also be responsible for designing 
and execution of the architectural., Civil Engineering and town 
planning jobs. The Head of the institution will be shouldered with 
the responsibility of not only ensuring that the professional courses 
in Architecture, Town Planning and Housing are efficiently conduct- 
ed but also with the expeditious execution of the jobs of  the clients 
who approach the institution. The institution shall have to enter 
?nto contrmtual arrangements with clients which are best with 
legfrt 4mplicatiDns which makes the institution ~llllecessatlly involv- 
e$-W all *&& of legal disputes. Any lapse on the part of the in&- 
*dual teacher participant in institutiohal prectlce shall and the In- 
*ittation i t s i f  in legal complications. 



8. Though the Government's main objective been 
teachers should have opportunities to partidpate in practical wwk 
and thus be "live" teachers, it has, however been tied up with the 
proposal that i t  should be done on an institutional basis i t  will enebb 
control over the work the teachers may talce up SMth as to quantity 
and quality. I t  needs to be indicated that the Arst objective d the 
teachers' active and personal participation as explained above gets 
unfortunately defeated by the second proposal for orgadsing such 
work by the institution. So far as the present type and quantity of 
work the teachers should undertake commensurate with their cur- 
ricular responsibilities and the question of preventing misuse of 
such opportunity are concerned, the institution can have all regula- 
tions necessary for effective control. The most important thing, 
however, is that since individual practice offers opportunity for 
developing those eseential qualities that are required in a teacher 
in Architecture, the question of misuse of the opportunity can be 
treated separately and effective measures devised for checking any 
misuse. 

9. The other administrative and legal difficulties inherent in 
the institutional practice are:- 

(i) The administration of the teaching and research institu- 
tions is already heavily burdened with many duties. 
If consultancy works have to be taken up by the insti- 
tution then it will be too heavily burdened with those 
unnecessary responsibilities. All Architectural an& Town 
Planning works are on contractual terms and therefore 
the institution itself has to enter into contract and the 
obligation of contract shall rest on the adminitration, 
This will impose very heavy burden on the adrninistra- 
tion. This could be obviated if individual teachers them- 
selves took up the responsibilities under strict adminis- 
trative controls over not only on quantity of work but on 
qualitative aspects as welL 

(ii) In Archite-tural and Town Planning work the contractuaf 
terms of the bork brings in the legal aspects between the 
Architect and his client. The institution shall, therefore, 
be drawn into those legal aspects of contracts. 

(iii) Distribution of consultancy work by the institution to the 
teachers is beset with great diBculties, as contentions of 
favouritirrn etc., are bound to arise leading to disconteat- 
ment among teachera. 

Z t  is extremely difllcult to allot outside remunerative work Oo 
inditidulsl teachers without it raising questions of preference db- 



criminqtion, favouritism, etc. One need not go very far to be con- 
vinced about the various obvious tendencies that will develop among 
teachers of the institution, if the institution itself were to distribute 
the work among the teachers. The Government of India surely do 
not want to introduce into the working of the institutions elerneats 
which cause discontentment affecting the harmonious working of 
the institution. 

10. Private consultancy work has been permitted in almost every 
Architectural institution throughout the world. This is based on 
the assumption that teachers who are teaching Architectural Design 
and allied subjects which are very professional in nature should 
be fully aware of tEe responsibilities of not only designing with the 
latest and most uptodate knowledge of materials and techniques 

, but also should be fully conversant with the execution of buildings 
as well as aspects of management of building works. I t  is impera- 
tive that teachers in Architecture and Planning, etc. must be fully 
aware of the ever-changing developments that are taking place in, 
the professional world when they are teaching the design subjects. 
lin order, therefore, to be upto-date in his knowledge the teacher 
should also be continuously in touch with practice by doing some 
practical work himself. The unique aspect of the teachers partici- 
pating in work would be the fact that the teacher who is conti- 
nually testing his theories by practical application and developing 
new concepts shall be able to automatirally transfer such knowledge 
into teaching. The most important thing to be recognised in this 
direct participation is this valuable feed back of knowledge into 
teaching which is extremely important in professional institutions. 

11. It  has been recognised by all Architectural Institutions in the 
U.K., U.S.A etc. that the only way by which the teachers can be 
in contract with practice is for them to directly praticipate in prac- 
tice. Individual and direct participation in consultancy work vests 
on the participants direct responsibility which evokes keen interest 
from the initial conceptual stage to the completion of project. If 
such ,wonk were to be undertaken by the institute there will be no 
sense of ultimate responsibility on the part of the participants, 'such 
responsibility being construed to be that of the institution and not 
the individual. 

12 The most important element in architectural and allied work 
is to seek not only basic unity in ideological conception but also 
unity in realisation. This can only be achieved when the individual 
is free to conceive and develop ideas and is also responsible for 
effechratioa In such a process the person should be fully m p ~ n -  
siblt profesjionally, legally and otherwise to the client concerned. 
On the other hand the work i s  handled by the institution, respanei? 



13. The objectives contemplated in the Covernmerit of India 
0th Memorandum c a n  be achieved, without imposing a ,  heavy 
burden of responsibilities on the head of the institution, if the insti- 
tution does not itself take up the consultancy work. The main 
object of procedure laid down by the Government of India, ia.to 
emure that the head of the institution has effective control, in 
determining the quantitative and qualitative aspects of the work 
undertaken by the members of the teaching staff, by accepting the 
jobs of the clients and passing them on to the members of the 
teachieg stafF. The same effective control can be exercised by the 
following procedure : - 

(1) The client, with the details of the job regard its value. 
quantum and the name of t?w teacher, shall approach 
the head of the institution who will decide whether the 
job is to be entrusted to a member of the staff' in whom 
client has confidence. 

(ii) If the institution decides b entrust the work to a mem- 
ber of the s t , ,  the client and the member of the st& 
shall be informed, so that they may directly enter into 
agreement. If the institution decides not to entrust the 
work to the teacher whose name has been suggested by 
the client, the client shall be informed accordingly. 

(iif) As the member of the st& and the client have to enter 
into direct agreement, the fees for the services shall be 
paid directly by the client to the member of the staff who 
has been permitted to undertake the work. 

(iv) The institution shall charge for the facilities, if  any, 
utllPsed by the member of staff. 

(v) If a member of the s M  undertakes private practice 
other than entFIPs2ed by the ins2ituOion, swh prkrats 
practice is to be treated as b~erch of conduct by the 
tsocher, liable to diacip3iw-y action. 

14. If the above pl.acedun ie followed, it would wt put the 
llWfit$tjt6n in an em-g situation with the clltnte, as the MLM-' 



k r h  b &ot e~psckd 60 (b~octlk, eXpedi4dolrsly tha work, as the 
agredwnt is between the teacher and client, and any leg@ dispPttm 
wonld be only between the teacher and client and not +between the 
InotiWtdon and the client. As the ins t i tu th  itself is intereefWsd 
in prodding opportunities to the members of the stafP for improving 
the professional competence and individual practice is incidental to 
this objective, the institution shall not expect to receive any com- 
pensation but the fruits of the work should directly go to the 
teacher concerned. 

15. As decisions on the applications of the clients are to be 
expeditiously made, the head of the institution is to be aukrised 
to make decisions, after taking into account the qualitative aspect 
of the job and the quantity of the work already entmted to the 
teacher conceRlcd. At the time of entrusting the work tp the 
member of thet staff, the head of the institution shall certify that 
the work can be undertaken by the teacher, without detriment to 
his official duties and responsibilities. 

1& It! is also suggested that a standing reviewiug committee 
consisting of a member of the Board of Governors of the Schooi resl- 
ding in Delhi/New Delhi, the Director and the Professor incharge of 
the Department concerned be appointed by the Board of Governors 
to review the quantity and quality of work entrusted to the tea- 
chers. If, after review, the Committee is of the view that the tea- 
cher has been entrusted with suflicnt quantity of work, an indica- 
tion might be given to the teacher that no more work will be 
assigneci to him for a certain period of time, till the completion of 
the job entrusted to him. The committee may meet, at least, once 
in two months and be empowered to inspect the sites of W W ~  witb 
a view to ascer'taining the quality of work done through privae 
prac the. 



8 S-.I School for Boys, Kingsway Camp, 
D - I h i . . . .  . .  32 Since the bulget of thin institution is combined Wi€h DIhi poor House, seprae 

figucs regarding wpm Iiture are not provided. - - 
*E.pendim for this Home i s  slightly high This is brause th: chiliren of this institution nee3 mare c a t e t a k i ~ ~  staR ats&e.x& 
ferPrdd 



BkBAK UP OF ACT'UAL PER & W T A  KXPRNDITUR3 PHR INMATB POR ~ g i i - 7 3  
MONTHLY AVERAGE 

on rupscr) 

S. 
No. 

Name of the lnodtutiDn Average Totalper Food Bcdd@gladTnining Other' 
Strength capita ex- 

penditure 
dothms Cbupa 

a Children Home for Girls, T i  

3 Obsavrtioa Home for Boys. . . . .  am 74 50' 78 9'98 . . 13' Y 
rErpcndihve oa other c h m  ttcludec expendime on the following [tuns : 

8 Furnirurr 
9 Telephone 

to Warcr md Eltcnidty 
11 Medidnco 

5 Rent of buildiag 12 School fm 



ADULT - CHILDREN - 
S. Item S a k  Cast S. Item Scdc Cotit 
Na No 



Applied for lleance to the Municipal Corporation of Delhi. 

Applied to the Delhi Electric Supply Undmnking for power. 

Licurc &one3 by the Municipal w o n  of Deihi. 

P o w  Mnctionod by Dclhi mearic Supply Undertnking. 

h w k s k  a jmposal to coo~trua n new Building for the industrirJ 
trade8 ouch as printing ress, hand looms, power loans, etc., 
anr under amideration E- of h e  above p r o w  no -- 
rate pro& to ootlltruct a new huilding for the power h a m s  was 
initistaL 

'me for the new building for Rs. 1 , 3 6 4 7  was mciYad.. 

Tbc am building was completed. 

By this time the number of beggars in the pmc House grew 
and there ME an urgent nad for dditonnI ~carmmodatio11 
The newly constructed building inthe Poor House amjmund 
called the Khaddi Block wl!ll a floor nrea of 7000 sq & came 
bandy to howe the beggar mmatm. 

Thc powa looms have been shced to the new building (K&ddi 
Block) and are under umdbon. 



Summary of d n  ~ h t s i o n s / ~ e ~ ~ m e n d a t i ~ n ~ ~  
__ __I__ --- --- - -- - 
sf. NO. Para NO. Ministry Department concerned Rec~mmmdatiotls,'Conclwions 

_ _ _ _ _ _  _ _ _  _. _ _ _ _ _ - .  - - - - - - - - -  ----- - 
I 2 3 - 4 - -- - -. -- --- .- 

I 1.10 Education The School of Planning and Architecture was established in 
September, 1956 as a registered society with the main object oi 
conducting courses of training and sponso~.lng and undertaking 
research on rural, urban and regional planning, architecture, land- 2 
Wape architecture and allied subjects. The school is financed by 
the Central Government. The Government grant had inmead 
from Rs. 14.65 lakhs in 1965-66 to Rs. 31.06 lakhs in 1972-?3. The 
grants paid to the school from 1965-66 upto the end of l!Yl2-73 
aggregate Rs. 145.95 lakhs (recurring Rs. 123.88 lakhs and non- 
recurring Rs. 22\07 l a b s ) .  The School is managed and admhb 
tered by a Board of Gwernors of the Society, but wholly fimaced 
and maintained by the Government of India and is at present ltnder 
the administrative control of the Ministry of Edu~atioa ttod Sodl$ 
Welfare. 

0 The Visiting Board appointed jointly by the Indian Tnstitut. of 
Architects and the Commonwealth Association of Architects which 



was invited to inspect the Department of Architecture of the school 
during September 1970 observed: "There is very little organised 
research in the school by the staff and students and we would 
recommend that the school see if this can be expanded. Tbis wuld 
be an aid to the production of text books mentioned above". 

The Committee are surprised that no comprehensive evaluation 
of the working of the School of Planning ind Architecture has been 
attempted so far. The Cmmittee recommend that an expert re- 
viewing committee should be appointed to evaluate the working of 
this premier institution. In fact, there should be a system of pefio- 
dical appraisal of the working of all such institutions which are 
financed and maintained by the Government of India. 

C( 

0 
Do The Committee are deeply distressed over the manner :in which 

the whole issue of consultancy practice has been handled by the 
Institute and the Government. The following narration of facts 
will make it clear that the authorities did not show any anxiety to 
see that its decision that private practice (whether it be in the 
nature of consultancy work or some other type of work) should not 
be permitted to any member of the staff in any Government institu- 
tion was implemented. 

(i) As long as ten years ago, on 30th June, 1963, the then Minis- 
try of Scientific Research and Cultural Affairs, while forwarding a 
copy of the instructions of the Ministry of Finance, directed the 
&hod of Planning and Architecture to amend its Rules to conform 
to those instructions. - - -. _ _ _ _ _ - - - - . -  





again. The correspondence is there. They said they were discus- 
sing this. But I am not in a position to defend it." 

4 1.55 Education The Committee deprecate the lack of responsibility on the part 
of the Ministry of Education to get the Gwernment's decision 
implemented and suggest that an enquiry should be held to fix 
responsibility for this abject failure. 

Do. In regard to private consultancy work, the Committee note the 
following points from the evidence tendered by the Secretary of the 
Ministry: 

(a) "Will the Institute be able to retain good enough men S 
for its teaching faculty? This has been at  the back of 
their mind, as a purely professional criterion and as a 
purely academic criterion. This is the basis on which 
they have been working on this." 

(h) "Where i t  is possible for us to keep talented staff, we 
should do so in the interestj of the premier School. We 
have to build it up as a premier school in the country 
and we would be having a setback unless we have a for- 
mula for retaining the talented staff and for attracting 
talented staff t o  the school." 



i The Director of the School added: 
( c )  "The Board was aware of the Government rules but 

allowed individual practice because otherwise i t  would 
have been disastrous for the institution." 

(dl "We have been able to convince the Board, that architec- 
ture is not the same as any other technology. It is not 
job oriented. It  is based on imagination and skill. Since 
an architect is a creative person, he works in an indivi- 
dual capacity. When you take up institutional practice, 
it becomes group practice and thereby individual will i; 
not be able to play his part because i t  is an individual's 
creation of art. Building is eventually envisage? as a 
work of aesthetic satisfaction. We have also found that 
it is a contract between the client and the architect. We 
thought that it was not a very goM thing to bring the 
institution into the picture because the Institute will 
have to be legally responsible for the contract and that is 
why it is better that the institution does not take the 
responsibility." 

6 1.57 Educalion As the matters raised above are academic and professional in 
nature. the Committee refrain from venturing to make any specific 
recommendation except that the Government should come to dn 



early decision and not let matters drift. The Committee would only 
recommend that the declsion should be such as can be implement- 
ed. 

The Committee, however, see n3 reason why one-third of the net 
fees received by the staff for their consultancy work have not gone 
to the Institution as is the practice in the Institutes of Technology 
and other bodies, like the Council of Scientific and Industrial Re- 
search. Inspite of clear orders of the Minlstry of Finance, i t  is 
regretted that school authorities have failed to recover one-third 
of the fees from the affluent architects. The Committee recom- 
mend that every effort should be made to recover the amount due 
and credit it to the Institution, under intimation to the Committee. 

2.33 Department of The Committee note that in regard to the treatment of children 
C, Social welfare and youthful offenders for their reformation, the Children Act pro- 

vides the necessary institutions for prevention and treatment of 
juvenile delinquency, viz., Chld  Welfare Boards, Children Courts, 
Children Homes, Observation Homes, special schools etc. All 
States, except the States of Nagaland and Orissa, have enacted cK 
adopted the Children Act. The States of Jammu and Kashmir, 
Himachal Pradesh, Manipur and Tripura have not set up any insti- 
tution under the Children Act. The States of Assam, Bihar, Madhya 
Pradesh, Punjab, Haryana and Rajasthn, which initiated implemen- 
tation during the Fourth Five Year Plan have little or very scanty 
services covering a few districts only. The States of Andhra 
desh, Uttar Pradesh and West Bengal have been impl@menti% the 
Children Acts for a longer period, but the services of the institu- 
tions are not spread out over all the districts. The States of ~ a h a -  - -- - -- - --- 
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rashtra, Kerala, Tamil Nadu, Gujarat and Mysore are the States 
which have enforced the Children Act fully to cover all the districts 
supported by services of juvenile courts and remand homes at 
every district and approvedlcertifiedjspecial schools, as needed. 

3.34 we'farc In regard to the Social Defence Programme the Committee 
understand that at the end of the Third Plan, social defence prog- 
rammes were shifted from the centrally sponsored sector to the 
State sector plan. The States which were till then getting Central 
assistance covering 50 per cent of expenditure on social defence 
programmes had from then on to meet the entire expenditure from Z 
their own resources. The result was that out of a total outlay of t3 

Rs. 234.68 lakhs approved by the Planning Commission for the 
Fourth Five Year Plan the total amount budgeted in the first three 
years of the Fourth Plan was Rs. 90.63 lakhs and the total expendi- 
ture for the same three years was Rs. 8.33 lakhs. The Committee 
are distressed that even the meagre allotment made by the Plan- 
ning Commission for the social defence programmes could not be 
utilised by the States. Their attention should be drawn to this. 

Do If social defence programmes have to make any headway, larger . 
allocation of resources is necessary than is being made pre- 
sently. What is deplorable is that even the allocated amounts are 
not being fully u tilised. The Committee, therefore, recommend 



that a prospective plan for social defence programmes should be 
drawn up and in each Five Year Plan the allocated amount should 
be fully utilised so that some tangible results are achieved. The 
Central Government must take the responsibility to see to its imple- 
mentation which they have not done so far. 

t ln- From the information furnished by the Ministry and the evid- 
ence, the following facts emerge in respect of Children Homes: 

( i )  In respect of the Children's Home for boys (Kingsway 
Camp), t.he average strength varied from 549 to 665 in 
the yeals 1969-70 to 1972-73 as against the sanctioned 
capacity crf 250 boys. 

(ii) The total per capita expenditure per month of the Child- 
ren's Homes for the year 1972-73 leaving out the Homes 
for mentally retarded children, varied from Rs. 107 to 
Rs. 139. Other expenditure per capita on inmates per 
month, leaving out the Homes for mentally retarded 
children. varied from Rs. 70 to Rs. 108. 

( i i i )  In respect of the two Homes for the mentally retarded 
children-one a t  Panjabi Bagh and the other a t  Shahdara 
-the total per capita expenditure was Rs. 191 and Eas. 97: 
the Administration per capita expenditure per month was 
as high as Rs. 84 and Rs. 35; and the other expenditure per 
capita cn inmates per month was Rs. 107 and Rs. 62. 
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The main reasons given for the variations in per capita expendi- 
ture of various Children's Homes was explained as due to: 

(a) high rent in Panjabi Bagh. 

(b) more care-taking personnel; and 

(c) the number of inmates being less. 

12 6 Social welfare The Committee are glad that the per capita expenditure has 
been worked out as a result of the Ccmmittee's endeavour to obtain f: 
the information. Remedial measures can be taken for each of the 
above reasons if attempts are made, so that the amount that is now 
being allotted can he spread out to meet the needs of more children. 
The Committee, therefore, recommend that the per capita expendi- 
ture should be worked out periodically and the reasons for the 
variations analysed so that urgent remedial action can be taken to 
keep them within reasonable limits by(a)getting alternative accom- 
modation a t  cheaper rents if Government cannot accommodate the 
Homes in their own buildings; (b) by establishing or shifting the 
H m e s  near Hospitals, Dispensaries so that there may be less 
expenditure on caretaking peronnel, e.g., nurses etc.; and (c) by 
seeing that the intake of children is kept at  optimum level in the 
Homes 



Do. Although the budget allotment for these Homes was need-based 
and not money-based, the Committee are surprised that the Delhi 
Administrat~un every year reduces the initial allotment and 
later on supplements it through the revised budget. This is not at 
all a sound practice, . *, 

Do. I t  was revealed that only after the Committee took up tpe w- 
mination of the Audit Para, the Ministry have issued instructions 
for awarding certificates to those who completed training in their 
respective trades. Regarding the diEculty in granting recognition 
because the chi1drt:l do not possess the basic minimum quamca- 
tion lald down, the Committee suggest that the matter may be 
taken up with the Director-General of Technical Training and 
Employment so that these boys who have obtained proficiency in 
certain trades can be duly ccilsidered for placement in jobs. In ," 
fact this should have been done earlier. 

Do. The number of those who absconded frnm the Children's Home 
and its annexes during the year 1972-73. as intimated by the Minis- 
try. is 234 as against the average strength of 578 during that year. 
The Ministry have admitted that "It is to b: accepted that the child 
has to undergo the disadvantages of community life in a Children's 
H m e .  It  cannot also be ruled o ~ : t  that running away may be due 
to harsh discipline or no discipline Complete freedom on one hand 
and a rigid atmosphere on the other are both to be avoided in run- 
ning an institution like Children's Home. Giving due allowance to 
the various types I$ abnormal behaviour pattern from which the 



t 6 z.86 Social welfare 

2.87 Do. 

children suffer, escape has to be accepted as part of the entire 
proce~~".  

During evidence it was stated: "If we impose jail conditions and 
custodians restrictions, the very purpose for which the Homes are 
established would be defeated . . one of the reasons why the escap 
were so abnormal could be that the living cwditions were not con- 
ducive, that the building we had was over-crowded. That we have 
already corrected by shifting them to a new building. For the other 
reasons, we have taken up a study through the Delhi School af So- 
cial Work and we would await what they tell us, as to where we are - wrang." ,-I QI 

The Additional Secretary, Department of Social Welfare, d e w  
ed mter a h  "Delhi Administration needs better experienced peo- 
ple". 

The Committee recommend that the problem of escapees sbould 
be studied immediately in depth with the help of Delhi School of 
Social Work and all r e m d a l  measures taken with a view to see 
that the wwking of the institution is such that the chiEdren are 
treated in a human fashion although the set-up is that of a Govern- 
ment organisation. The Committee suggest that as far as possible 
it should be ensured that the actual strength of these Homes i s  nott 
much more than the sanctioned capacity, for which accommodation 
shsuld be provided. 



r 8  2.93 Social Welfare Under the Act, the chief Inspector and Inspectors a re  expect& 
to visit Children's Homes regularly and submit their report to the 
Directorate after going into the entire working of each Home. The 
Committee is not aware if this has worked satisfactorily. The Com- 
mittee suggest that in addition if there is a managing committee to 
look after the affairs of the children's Home, the running of these 
homes may improve as a result cif their non-official approach to the 
task. 

3 B 2 to2 S ~ i a l  %'elfart After-care, follow up Bnd rehabilitation of children are essential 
to ensure that the education and training acquired in institutions 
enable children to become self-suficient on release. The Conunit- 
tee have come across cases where boys are continued to be kept in 
the After-care Homes after the prescribed age and other limits. The 

CI Committee were informed that the problem of keeping boys in the 4 
After-care Homes after the prescribed age and other limits has 
many dimensions and the Delhi School of Social Work have been 
asked to conduct a special study regarding behaviour pattern of 
inmates who neither take up jobs nor go for Earma1 education and 
have not shown any inclination to equip themselves for standing dn 
their own legs. The Committee recommend that necessary mea- 
sures should be adopted for solving the problem of such boys on 
r ' e i p t  d the mommendations of the Delhi School of M i a 1  

work. 

The Committee also suggest that Government should explore 
whether any special safeguards by way of waiving the clause for 
obtaining the names from he Employment Exchange for recruit- 
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ment can be provided to the inmates of the After-care Homes who 
have lived there at least for a period of three years or who have 
been admitted to the After-care Home from one of the Children's 
Rorne of the Administration to solve this problem. 

20 2.108 Social welfare The Committee understand that there is no central legislation 
on prevention of beggary. Even if it was there, it would have made 
very little difference in view of fast increasing growth of poverty. 
The Bombay Preventiosl of Begging Act. 1959 (with appropriate 
modifications) has been extended to the Union Territory of Delhi 
from March, 1961. The representative of the Ministry stated that - 
according to 1971 census there are about 12 lakhs of beggars in the & 
country while the number of beggars being looked after were 15 
thousand in 84 beggar homes. I t  was admitted that "Beggary has 
been looked at very much from the punitive angle. We have got 
to look at it from the point of view of social assistance.. . . . .We are 
now proposing to consider what adjustments are necessary in law ...... 
We are examining the questim of enacting a Central Law for the 
Union Territories and that may act as a model for the States and 
certain aspects of it may be adopted by the States also." The Com- 
mittee would watch with interest the impact of the prqxsed legis- 
lation in the present crucial circumstances. 

There are eight Beggars Homes in Delhi, their sanctioned cap- 
city varying from 100 to 680 while the strength of these homes as 
on 16-8-1973 varied from 56 to 1133. The representative of t&$ 



Ministry accepted that they run short of space find t h e  a t e s  
have to sleep on the floor and somehow manage. The Committee 
are surprised that the Delhi Administration have not even cared to 
disperse the inmates among the various homes so that the actual 
strength may more or Iess carrespond to the sanctioned capacity. 
They deprecate this faiIure. 

Do. To eradicate beggary in the whole country may be a gigantic 
problem It is increasing by leaps and bounds. Certain welfare 
measures should be taken to tackle beggary In Delhi if this problem 
is taken up seriously. Delhi should provide a model financial assis- 
tance to the other States in the country. The help of nqn-official 
agencies should also be made use of and a number of working cen- 
tres and institutions to help persons in distress established after - 
fully expanding the existing homes. There should be Standing & 
Committee to assist the Directorate, Social Welfare, Delhi, in deal- 
ing with the prqblem of beggary in Delhi. The law should be en- 
forced vigorously against professional beggars-more so on their 
employers. 

23 2.162 Do. The Committee pointed out that there were people who had 
made a business of beggars, they were collecting all their earnings, 
children were kidnapped, maimed and mutilated for begging purpos- 
es and desired to, know what action has been taken in this regard. 
As nothing has been done in this direction, the committee suggest 
that serious action should be taken to trace these gangs and reme@ 
the whole situation. 

-.-- -- - 
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=4 2.163 we'fare The Committee are glad that the training given in these homes 
forms part of the Craftsman Training Centre of the Directorate of 
Social Welfare and it is proposed to issue certificates for the persons 
trained in the Centre. The Additional Secretary, Ministry of Edu- 
cation and Social Welfare stated during widence: "For this gur- 
pose we have proposed a working group; we have prepared a scheme 
and have asked the working group to give us their recommendations 
so that this programme is reoriented and that certification is also 
done in an up-to-date manner." The Committee stress that this 
may be expedited and the Committee advised of the action taken in 

C1 this regard. r: 
Do. According to the figures given by the Ministry, the number of 

repeater inmates during 1969-70 to 1972-73 varies from 35 to 47. This 
is, no doubt, a reflection on the ability of the Poor House to prepare 
its inmates for social and economic rehabilitation after their release. 
In regard to escapes, the Committee learn that the existing Act is 
meant for education, training and employment to beggars and beg- 
gary is not an qffence against a person or property. Without appro- 
priate public consciousness against begging and overall improvement 
in the economy of the weaker sections the problem of escapes C ~ B -  

not be effectively solved. 
The Committee are distressed that no study or research has been 

done so far on this aspect of the life in a beggars home. Ths 



Committee therefore recommend that a study should be made and 
suitable measures adopted to improve the working of the beggars ' 

homes after the conclusions of the study are available, so that it 
can be ensured that the escapes are not the result of bad handling, 
inadequate and bad food, lack of supervision, unkindly treatment, 
lack of application of mind and lack of personal touch. 

According to Audit Para, four power-looms purchased for Rs. 
15,70 O m  February, 1966, had not been installed uptq December, 1972 
as the building in which these were proposed to be installed had 
been declared unfit. The Ministry have since intimated that the 
cost of the power-looms comes to Rs. 9,740 . With accessories, the 
cost comes to Rs. 12.165.42. The Committee are surprised that the 
power-looms purchased in February, 1966 had been lying idle and 
have nat yet been installed and put into productive The repre  -' 

N sentative of the Ministry admitted that delays occurred at every stage - 
and delays meant more expenditure and waste of public money and 
as a number of authorities were involved, namely, Municipal Corpo- 
ration, DESU, etc, Government have instituted an enquirv. The 
Committee suggest that the officials responsible for the de!ay and 
non-installation of the power-looms which resulted in their not 
being put to productive use should be severely dealt with under 
advice to the Committee on receipt of the report of the enquiry. 

26 2.174 -do- At present the Delhi Administration, it is regretted, does not 
keep a watch over the boys who go out of the Training+um- 
Production centres for the physically handicapped persons. The 
Committee emphasise that post-training follow-up is necessary and 

--- 



it should be given proper attention so that the boys who go out of 
these work-cum-training centres go out as useful citizens and the 
money spent on them is not wasted. 

27 2.175 Social welfare The Committee are surprised that neither the certificates nor 
the training courses of these training-cum-productive centres are 
recognised by the authorities. The representative of the Ministry 
explained the difllculties in their recognition as the trainees in 
T.C.P.Cs. do not possess the required minimum educational quali- 
fications laid down for admission in 1.T.k Nevertheless, the Corn- 
mittee suggest that the certificates should at least be recognised by + 

the Delhi Administration as "the certificates given by similar k! 
institutes in Maharashtra are recognised by the Maharashtra State 
Government." It seems the authorities did not apply their mind 
to this vital issue. The Committee also suggest that the question 
of recognising the certificates awarded by these centres as a special 
certificate may be negotiated with the Director-General, Employ- 
ment and Training. 

28 2.186 
The Committee take a very serious view of the utter careless- Do. ness shown in  taking action on their recommendations. It was as 

early as 1966 that the Committee desired a review of the working 
of welfare institutions run by the Delhi Administration specifically 
to go into the wide variations in per capita expenditure on the in- 
mates of the institution and to examine whether the pattern of 



training or the standard of amenities provided in the institution 
required any modification, as also what economies were possible. 
They were informed that two (official) committees-one for re-- 
ing the financial aspects and the other for examining training pr* 
gramrnes- had been set up and that the committees were expected 
to submit their reports by 31st March, 1969. They were intrigued 
to be informed more than four years later (1973) that the reports 
had not been received and an inquiry had to be ordered by the 
Delhi Administration into the delay. Surprisingly enough the 
inquiry has revealed that the inordinate delay is due to the transfer 
of the personnel constituting the committees and that no It?cor* 
are available regarding the financial Review Committee. This calls 
for an explanation. This demonstrates a chaotic state of affairs and 
a reprehensible indifference to the recommendations of L!ls Corn- 
mittee whirh cannot be taken lightly. The Committee accordingly bi 
urge that responsibility should be fixed for appropriate action under 
intimation to them. 




